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LOK SABHA

Monday, March 30, 1964/Chaitra 10,
1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER IN THE CHAIR]
ORAL ANSWERS TO QUESTIONS

National Defence Fumd

+
( Shri Vishram Prasad:
Shri Maheswar Naik:
Shri Bishanchander Seth:
Shri B. P. Yadava:
Shri Dhaon:
Shri Yashpal Singh:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri P. C, Borooah:
Shri R. Barua:
Shri Yogendra Jha:
Shri Hem Barua:
Shri Onkar Lal Berwa:
Shri Nath Pai:
Shri Brij Raj Singh:
Shri Rama Chandra Mallick:
Shri M. Rampure:
Shri Koya:

Will the Prime Minister be pleased
to state:

(a) whether Government have dis-
covered a gang which had been misap-
propriating money sent by post to the
National Defence Fund, operating in
Delhi, Bombay, Calcutta and Madras;

(b) the amount misappropriated by
the gang;

(c) the number of persons arrested
in this connection; and
2794 (Ai)LSD—1.
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(d) whether some Government offi-
cialg are also involved in this opera-

tion?

The Minister of State im the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) to (d). A state-
ment is laid on the Table of the House.

STATEMENT

No such gang has been discovered.
However, a clerk of the New Delhi
Post Office was found to have erased
the original entries of 3 money orders
and substituted new entries, changing
the name of the payce as well as the
value of the money orders making
them each for Rs, 600/-. One of these
money orders with substituted entries
was paid on 9th December, 1963 but the
other two money orders were detected
before payment. A trap was, there-
fore, laid and the payee of the money
orders as well as one clerk of the
New Delhi Post Office was arrested by
the police. The total amount misap-
propriated is Rs. 600/- but the misap-
propriation is from Government funds.
Enquiries made reveal that all these
money orders were possibly addressed
to the National Defence Fundq and
were for Re. 1/- each. Since these
money orders have not been paid,
duplicates will be issued by the Posts
and TeleBraphs Department and paid
to the National Defence Fund.

=Y famm s : ¥ar "= AT
Tg T & F 53T 5 N g8 €T
Nz § fagr mar &, Fa1 I9F HAT
TN AR fgeet ¥ Ao fedm &=
Ft aga @ L aEw @ g, afoer,

.
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A FTFIT ¥ IqF AR H{ FAT FHAEY
Y & AT I fraar soa T gom ?

Shrimati Lakshmi
deals with a particular question,
namely, the misappropriation of
money sent by post to the National
Defence Fund.

Menon: This

it fermy e ¢ Awew fegw wT
H oft v79r &, 47 I9F fewagie o)
gfesrgioa & fam @7 ofeqt 7Y oF
FHS FAL TATT, AT ITFT @@
FT 7S ?

WA AT : 4g §ET a9 § |

ot fammr T : A IAT ¥ A
T |

QA WERA ¢ 7E | 3g AveEd
f=&a ®T F IC § $1E F97 gaTer T3¢
& IR A T ars qrer G o g,
3% fagoifares & a1v & &1 7w
IFY AL F15 IAA qAA AL FT
Y & |

Shri Kapur Singh: May I know
whether, apart from these items al-
ready mentioned, there has been other

large-scale misappropriation of this
fund?

Mr, Speaker: That is what she said:
we are only concerned with money
that has been misappropriated oyt of
that sent by post.

Shri Kapur Singh: Whether there
has been any other large-scale misap-
propriation.

Mr, Speaker: Shri Onkar Lal Berwa.

W HIETT AR T2 T J0FHT 37
Fors ¥, F fra-fra ardf & & 7

fam fawmr & wY (Y WU AT
wreR\) ¢ F faer ardf F ag &)

sigiag:aFmaF NG’

MARCH 30, 1964

Oral Answers 8036

o) Wre AT WeR: A5 1§
gfae qrff & § 7 g1 awfae
aiff ¥ & 7 Fafree ot ¥ E A A
AT F

=Y TR {Fw a1IT : FEOE TERT,
5e7 & W7 () Fv I AL faar waw
& 1 & srar wgan g fF fa amefaal
FTIAY GFFE &, ¥ IA F AN
w7 mfae § ar 78

Hewed RENEA : ©THe { qaray ar
g & Q) ool ¥ uF s 91 A6}
T ag wew qi, faw &1 qrw -
ArET 9% fera fear smar ar

Shri Hem Barua: In view of the fact
that the statement also admits that
these racketeers indulged in these
nefarious activities in a most critical
period of our history and destiny, may
I know whether the Government have
taken or propose to take any exem-
plary steps against those people who
have been caught?

Shri La] Bahadur Shastri: They
have been prosecuted and I hope they
will get deterrent punishment,

Y et « oy § ag qafed T aFaw
g fr et a% v fewg ws & g9
farmam & sFesT gar & A7 IFE A+

F7A &7 farerd fra-fre a8 Y
afd?
Mr, Speaker: Shri P. C. Borooah.

Shri P. C, Borooah: May I know
whether the Fund is subjected to
audit so far and, if so, by whom and
when?

Mr. Speaker:
question.

ot aw fagrd Fgamn: fam st
¥ Jwawr fedig &3 &1 €747 Taq fFar
g, 37 o FT WA fewg ww
gfem & wrdea 2T, T AU FTAT
# wragd !

It is also a general
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ot v agET wed e
FIA F ATATT N ZAT

Shrimati Savitri Nigam: May I
know whether any such cases have
been reported from any other State
and if any trap has been laid in any
other post offices except this?

Shri Lal Bahadur Shastri: We are
not aware in regard to other State
Governments, because I am gure the
Slaie Governments will themselves
‘ock after such incidents and do the
needful. In so far as the Centre is
concerned, this is the only case that
has come to our notice.

Shri A. P. Jaim: As President of
the Provincial Congress Committee, I
had forwarded complaints against cer-
tain bodies to the Finance Minister,
to make enquiries about the mis-
appropriation. May I know if any-
thing has been done about it?

Shri Lal Bahadur Shastri:
require notice,
Shri A. P Jain: Give
information later on.
Y FEATA © ATAAT T AY X TAY
Fara £ 3% Tgo o, fTo THo GYo,
1A A1 Frgfaee ot 71 grq 7 21

wEqE WA : IR T § o fardy
o Tt T gra A § |

Y wEETg @ IEiN 91T arfeat w1
ara foram & 1 &Y ¥ g AT 972 frosw
¥ qaga FrEa g ?

1 shall

me the

e AENT © FAHY AT Y 7S &
T JIAAT TZET iz 93, q ITH(
T T AT |

WY gRqre fag : gq IO Y wex ¢
fr v7% o7 3% 99T qOF § FTHAT
faarr AT & 1 39 faafas & faa vl &
#ro To MYT o To T T §, ITHT
Far @YU § W fFa o o AR
&Yo Mo ZWFWW%?
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W WG © A KH qATH ¥ T4
I g

Colour Bar in Southern Rhodesia

+
( Shri Shree Narayam Das:
Shri Bishanchander Seth:
Shri B, P, Yadava:

Shri Dhaon:

Shri S. N. Chaturvedi:
Shri Maniyangadan:

Shri Indrajit Gupta:

Shri Himmatsinhji:

Shri Narasimha Reddy:
Shri P. K Ghosh:

Shri Suremdra Pal Simgh:
Shri Vishwa Nath Pandey:
LShrl Ram Sewak Yadav:
Shri Bagri:

Will the Prime Minister be pleased
to state:

*197. 4

(a) whether it is a fact that the
Indian Press Attache and the daughter
of India’'s Acting Commissioner in
Salisbury (Southern Rhodesia) were
victimg of colour bar in a European-
owned hote] at Karoi recently;

(b) if so, the circumstances in
which this happened; and

(c) the action taken by Govern-
ment in the matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh

Simgh): (a) Yes, Sir, on the 20th
December, 1963.
(b) The incident occurred at the

Karoi Hotel in Karoi, Southern Rho-~
desia, about 120 miles from Salisbury,
when the Assistant Press Attache, des-
pite production of diplomatic identity
card, was refused service on the
ground that the management reserv-
ed the right of admission. The refu-
sal wags subsequently confirmed as
having been made on grounds of race.

(c) The Acting Commissioner imme-
diately made a protest to the authori-
ties who conveyed their formal apolo-
gies for the incident. They further
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said that they were contemplating ins-
titution of legal action against the
proprietor of the hotel.

Shri Shree Narayan Das: May I
know that this' was not an isolated
incident, but previously also some ins-
tances had occurred, and what was
the action taken at that time and whe-
ther it had any effect upon this?

Shri Dinesh Singh: I could not say
offhand about these isolated instances.
I remember there was one about 6 or
7 years ago or even earlier. I could
not say offhand what happened in
that case.

Shri Shree Narayan Das: May I
know whether despite the production
of diplomatic card, service was not
done "to him?

Shri Dimesh Siagh: Yes, Sir; I said
80 in the main reply.

Shri Hem Barua: In view of
Southern Rhodesia’'s close association
with the Commonwealth, may I know
whether the Prime Minister is going
to discuss this matter in the forth-
coming Commonwealth Prime Minis-
ters’ Conference scheduled to be held
in London during July?

Mr Speaker: They have expressed
regret and they have apologised.

Shri Dinesh Singh: And, they are
contemplating legal action,

= TwAAE AT gt aw A
T &, g AYEY T Y gzar
qEY FHIFT ¥ gATR AT F 919 W7
T T e F gATd 7 @ M
I9F T=41 & AT9 Q&Y §2AT A I
& s A g fF Faw ore-a
fer® ¥ mreTaT aTEFTT AT A FTAATEY
FA W fAIMTFTGE ]

SETR AR 2 TNT HAT FT FAT G ?
e 77 faat AT I TS a1
R AT I TAGANF A R E |

Shri D. C. Sharma: May 1 know
whether the Government has heard
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from the Southern Rhodesian Gov-
ernment in detail about the legal
action taken against the hotel pro-
prietor and when they wrote last to
the Government on the subject?

Shri Dinesh Singh: The case is un-
der preparation. They have asked
us to waive the diplomatic immunity
enjoyed by  the Assistant Press
Attache and we have waiveq that
immunity. The case is under prepa-
ration.

Industrial Truce Resolution
+

Dr. L, M. Simghvi:
#798. { Shri Subodh Hansda:
Shri M. L, Dwivedi:

Will the Minister of Labour
Employment be pleased to state:

and

(a) whether the Industria] Truce
Resolution which was reviewed by
Indian Labour Conference in July,
1963 was implemented in toto by the
labour organisations;

(b) if not, the organisations that
violated this truce; and

(c) whether any action was taken
against such organisations?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhai
Raman): (a) and (b). By and large
all labour organisations have carried
out their obligations under the Indus-
trial Truce Resolution. Of late, how-
ever ther has been a tendency on the
part of some Organisations to shirk
these responsibilities under the Truce
Resolution.

(c) All  breaches of the Truce
Resolution established after inquiries
are brought home to the erring orga-
nisations.

Dr. L. M. Singhvi: May 1 know
whether any effort has been made of
late to get together various represen-
tatives of different trade unions,
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particularly those of the erring trade
unions in this matter in order that
these violations may not be repeated?

Shri C. R, Pattabhi Raman: Actu-
ally even the trade uniong which have
not cooperated continue to seek the
good offices of the Ministry to obtain
from them the benefits accruing to
them under the truce resolution.
Even during last week, there have
been requests from AITUC ang HMS
invoking the assistance of the truce
resolution and the code in regard to
some problems.

Dr. L. M. Simghvi: May I know
if the Government have investigated
the causes that led to the violation of
the truce resolution and if so, what
was the result of the investigation and
the action proposed to be taken
against those violating the truce reso-
lution?

Shri C. R. Pattabhi Ramam: So far
as action is concerned, I have already
indicated it in answer to part (c) of
the question. It i= true that the spon-
taneoug enthusiasm that was evinced
in the initial stages of the adoption of
the truce resolution has gradually
slackened. While the monthly ave-
rage figures of man-days lost for the
preceding period of 100 months was
6.0 lakhs, it had declined to 1.2 lakhs
in November, 1962 and 2.3 lakhs in
December, 1962. There wag a further
decline of man-days lost during
January and February 1963, the figures
being 04 lakhs and 0'3 lakhs respec-
tively. This decline was arrested from
March 1963 onwards. We have got
an increase and it was 3.28 in August
1963. Further figures are not there.

Shri Warior: May I know whe-
ther the labour organisations have in-
timated the Government many a time
that there were constant violations on
the part of the employers and that if
the Government did not take any
action in that respect the labour orga-
nisations will not be responsible for
any action taken by the labour?

Shri C, R. Pattabhi Raman: Actu-
ally the Industrial Truce Resolution is
a comprehensive resolution which
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seeks to cover not only the employees
but also the employers. Therefore,
wherever it has occurred and it has
been brought to our notice, we have
drawn the attention of the employers
and in mamy cases they have carried
out the instruotions given,

Shri Ramachandra Ulaka: May I
know how many times the high level
tripartite standing committee set up
by the Indian Labour Conference held
its meeting and reviewed the general
labour situation since August 1963
and what are the recommendations
and suggestions that have been made?

Shri C, R, Pattabhi Raman: The
Standing Committee met in August,
1963 (5th August 1963) and subse-
quently in March 1964. Frequently
they are considering the whole thing.

Shri A. P. Sharma: The hon.
Minister has said that some organisa-
tions have violated this Truce Resolu-
tion. He has also said . . .

Mr._ Speaker: What he has said he
knows. The hon. Member may go on
with the question, He need not re-
peat what the Minister has said.

Shri A, P. Sharma: I am asking
the question. He has said about some
organisations. He has also said that
HMS and AITUC want to get out of it.

Mr Speaker: I wanted the hon.
Member to understand that the Minis-
ter need not be reminded of what he
himself has said.

Shri A, P. Sharma: May I know
which are those ‘some organisations’,
and whether they belong to the
AITUC and HMS? ~

Shri C. R, Pattabhi Raman: I have
already said that they were AITUC
and HMS.

Shri Jastivamt Mehta: May I know
whether the Government is contem-
plating to convene the conference
again for implementing this resolu-

tion; if so, when it is going lo be
held?
Shri C. R, Pattabhi Ramam: As I

said, it is being done constantly.
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Shri Suremdranath Dwivedy:
not a fact that there are frequent
violations of this Industrial Truce
Resolution by some of the public sec-
tor undertakings on account of which
there is constant labour trouble in
those industries; if so, may 1 know
what steps the Government have
actually taken to stop these things?

Shri C. R. Pattabhi Raman: The
Public sector is also included in this
and we have drawn the attention of
the public sector undertakings to this.
I can give the break-up of figures;
Sir, it is a long list.

Is it

Mr, Speaker: He need not.

Shri Heda: May I know whether
the hours lost in the slow-down tac-
tics and also when they shout slogans
and do not work have been accounted
for in the figures given by the hon.
Minister?

Mr, Speaker: When slogans are
shouted they are also hours lost un-
less they are working also simulta-
neously.

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya):
Shouting of slogans standing right in
front of factories have been started
only recently, and these have not been
taken into consideration so far.

Shri Vasudevan Nair: Is it not a
fact that the representatives of the
AITUC and, I hope the HMS also,
have made some concrete suggestions
to the Government for its considera-
tion so that the Industrial Truce Reso-
lution can be truly preserved and im-
plemented; it so, may I know what
action the Government has taken to
discuss those suggestions and imple-
ment them?

Shri C. R. Pattabhi Raman: HMS
attended the last meeting which was
convened in March. It was only the
AITUC which did not attend. Even
then, 1 gave instances where they
have made use of this organisation.
Their suggestions are constantly being
attended to. All were present ex-
cepting the representatives of the
AITUC.
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&Y weEw Y A st
g a1, aifewl A1 AR F IFE? fHr
FIT JT T § AT I fadAre qT-
F A AW aF Fa7 FTEAE A7 ¢ 7

Shri D. Sanjivayya: So far as
employees’ unions are concerned, the
total number is 189. So far as the
employers are concerned, the total
number ig 214.

Shri Kapur Simgh: I want to know
whether these violating organisations
are known to be under the influence
of those who repudiate normal loyal-
ties to their country.

Shri D, Samjivayya: 1 do not ‘hink
this can be attributed to that,

=N sgEE ;. arfesl g WY
gFeT &Y JIET AT §, IAF HiFE AT
fex 73 & afFa 39F fadre a1
T A TE L TAF IATAS HTAT R

Shri C. R, Pattabhi Raman:
total number was 403.

The

Shri Surendranath Dwivedy: What
action has been taken?

Shri D. Sanjivayya: Whenever
violations are brought +o the notice
of the Government, our special divi-
sion called Implementation and Eva-
luation Division takes action. We
bring it to the notice of Lhe erring
parties as to how they kave not been
trying to implement the industrial
truce resolution and “ftentimes
amends are made by them.

=7t o Ao forardt ¢ wrer & waaTt
# qg anrare o g R wrore AT
Fed FvEE § ggara g 0§
T Iaey T7 F foam v @ = -
T g1 A #1483 1 98 § 48
st g% & ar fret afa & o eiftiie
forar ur, I8 gawr AT ?
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/R AR QAT HATT | ITHAN
(st o fipo wrwedT): = &1 F w@-
Tt § ag fAawen g AT g9 AW €A-
FANT AT FT AT IR 5

Indiam Ambassador in UAR,

Shri Yashpal Singh:
Shri Shree Narayam Das:

Will the Prime Minister be pleased
to state:

+
Shri Hem Barua:
*799,

(a) whether it is a fact that the
Indian Ambassador at Cairo attended
a reception given at Cairo by Mr.
Chou En-Lai; and

(b) whether prior instruction from
Government was obtained ty him?

The Deputy Minister im the Minis-
try of External Affairs (Shri Dimesh
Simgh): (a) Yes, Sir.

(b) Our general instructions to our
Heads of Missions were that they

should attend formal functions given’

by Governments of the countries
visited by the Chinese Premier. This
did not include functions held by the
Chinese. However, owing to 2 mis-
understanding of instructions our
Ambassador in the UAR attended a
reception given by Mr. Chou-En-Lai.

Dr. M. S, Aney:
question?

Sir, may I ask a

Mr. Speaker: The first opportunity
is given to the sponsor of the ques-
tion,

Shri Hem Barua: 'The Deputy
Minister has admitted ncw that our
representative attended Mr. Chou-
En-Lai’s party. This is the second in
the gseries; the first was in Peking.
On the top of all that, infcrmation has
now come that in Algiers the
Chinese excluded the Indian delega-
tion from the reception to the mem-
bers of the Afro-Asian Solidarity
Councij and that was given publicity
with a great deal of fanfare in the
Council meeting. In view of thes
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instances of subservience by our
Government, may I know whether
these are not enough to coafirm the
belief that this is only a naked con-
firmation of our Prime Minister's
policy of appeasement with China?

Mr. Speaker; That would be a
matter of opinion, Does he want to
get any information on that?

Shri Hem Barua:
mation that I want.

That is the infor-

Mr. Speaker:
tion,

That is no informa-

Shri Hem Barua: I want to know
whether it is appeasement or not.
Now they have been trying to take
shelter under one plea. , .

Mr. Speaker: He is arguing. The
Member would lose his chance if he
does not put the quection

Shri Hem Barua: 1 want to know
whether this is an act of appeasement
or not.

The Prime Minister anq Minister
of External Affairs ang Minister of
Atomic Energy (Shri Jawaharlal
Nehru): It is obviously not an act
of appeasement, nor can such a view
be taken by anybody exceptirg pos-
sibly the hon. Member opposite.

Shri Hem Barua: In view »f the
fact that our United Naticns dele-
gation recently refused to attend the
dinner party given by Sir Patric Dean
on the ground that he equated India
with Pakistan on the Kashmir iscue—
and that is a very fine thing that our
delegation did—may I know. . .

Mr. Speaker:
side by side?
ences, innuendoeg
should be avoided.

Why comments also
These comments, infer-
and insinuations

Shri Hem Barua: May 1 submit
that you are preventing us from con-
gratulating those who deserve it?

Mr. Speaker: I am sorry, I have
to be governed by the rules.
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Shri Hem Barua: In the context
of that, why is this double standard
pursued or adopted by our Govern-
ment?

Shri Jawaharlal Nehru:
the double standard?

What is

Mr. Speaker: In one place they
attend the party and in another place
they boycott the party—that is what
he means by double standard.

Shri Hem Barua:
chological bias.

This shows psy-

Shri Jawaharlal Nehru: In  this
particular case, our Ambassador in
Cairo misunderstood certain instruc-
tions issued to him; that is, he was
asked to attend formal receptions
given by the Egyptian or UAR Gov-
ernment, and not those given by the
Chinese. He misunderstood that.

Shri Hem Barua: How could he

misunderstand that?

Mr. Speaker: He has said that our
Ambassador misunderstood them,

Shri Hem Barua: Were tlie ins-
tructions given in vaguz language?

Mr. Speaker: That has been

explained,
Shri Jawaharlal Nehru: He did
misunderstanq them. It is perhaps.. .

Shri Hem Barua:
intellect or what?

NDue to lack of

Shri Jawaharla] Nebru: No; it is a
case of sheer misundarstanding.

st qwar fag : wT Twgy #r
NI FT F1E wET a7 gAre Gfeafrwa
feee &1 #18 fredzTe wed gard
T ® faametedee @ 2 wos
FraY ama F1 78 AT & F177 af 7
& oY IFHT arAT G Far § Ay w;y
ad fawrs w18 oFwr ferar aar 2
T8 AT § AR A F18 OFa forar 2

T WAL AZ® S T
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Shri Swell: Obviously, the Gov-
ernment does not approve of our
Ambassador’s attending the reception
given by Mr. Chou E:-lai in the UAR.
In view of the fact that Government
has repeatedly allowed the Chinese
high officials to overfly over India, do
they consider that very special harm
will be done by our officials attend-
ing receptions given 5y the Chinese
officials?

Shri Jawaharlal Nehra:
I answer that?

Shri Shree Narayan Das: May I
know whether the representative
concerned hag given @ny explanation
as to how he misundersiobd the clear
instructions given by the Govern-
ment?

Shri Jawaharlal Nehru: If the hon.
Member wishes, I can read ou* the
instructions sent to him by telegram.

How can

Mr. Speaker: He wants to know
whether he has given any explana-
tion.

Shri Jawaharlal Nehru: If I may
read them out, he can himself sce
that there was a possibility of the
instructions given not being clearly
understood,

Shri Tyagl: So, the
were not specific.

Dr. L. M. Singhvi: What is the
explanation given by the Indian
Amabassador in UAR for having mis-
construed the instructions received
by him from the External Affairs
Ministry and will the Ministry issue
or has it already issued a general cir-
cular asking our diplomatic personnel
not to attend such functions in future
so that such misconceptions may not
arise again?

instructions

Mr, Speaker: This answer has been
given.

Dr. L. M. Singhvi: No, it has not
been mentioned. An explanation must
have been called.

Mr. Speaker: That
the question asked by
Narayan Das.

was
Shri

exactly
Shree
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Shri Tyagi: As it was a matter of
commonsense, I wonder.... .

Mr, Speaker: We cannot
during the Question Hour.

Shri Tyagi: There was a question
which has not been replied to. Was
any explanation asked for from the
Ambassador and, if so, what did he
say?

Mr Speaker: That is being repeated
again and again. He has said that it
was a sheer case of misunderstand-
ing.

Shri Hari Vishnu Kamath: The
hon, Prime Minister referred to cer-
tain instructions issued, May I know
how long after the emergency was
proclaimed in October 1962 and how
long after the promulgation of the
Detence of India Act under which
China was declared an enemy country,
were the instructions issued, and have
they been issued to all the missions
abroad or only to this particular
embassy? Also, will he lay a copy of
the instructions on the Table of the
House so that we can examine them?

Shri Dimesh Singh:
issued in December 1962.

Shri Hari Vishnu Kamath: I also
wanted to know whether the hon.
Prime Minister wil] be pleased to lay
a copy of the instruction on the Table
of the House?

argue

They were

Mr, Speaker: Thoe:
one question at a time

can be only

Shri Hari Vishnu Kamath: That
was a part of the question-
Mr. Speaker: Can those instruc-

tions be laid on the Table of the
House?

Shri Jawaharlal Nehru: These are
confidential messages and it is not
normally desirable to place them on
the Table of the House. They were
sent wherever these foreign dignita-
ries were going. They were not sent
to every: place. Wec have got about
100 missions abroad and there was no
question of anyone going to all those
places; so, there is no question of
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sending them to all the places. But
wherever these foreign dignitaries
were going, they were sent.

Shri Hari Vishau Kamath: On a
point of order, Sir. A little while
ago the hon. Prime Minister said, if
I heard himi atight that he would
read out the instructions to the
House. Now he says that they are
confidential and cannot be laid on
the Table. How can it be reconciled
with what he said earlier that he
would read them out?

Shri Tyagl: He might read out only
a paragraph of it.

Shri Hari Vishnu Kamath: What-
‘ever it is; but he did say that.

Mr, Speaker: That is what I also
understood, namely, that the hon.
Prime Minister said that he could
read them out.

Shri Jawaharlal Nehru: I did say
so. I am still prepared to read them
out if the hon. Members and you
wish me to do so.

Mr. Speaker: He is still prepared
to do that if the hon, Members insist.

Shri Kapur Singh: No, Sir.

Shri Hari Vishnu Kamath: I do not
want to waste the time of the House.
If he cannot read them out, he can
lay them on the Table of the House.

Mr. Speaker: He is prepared to lay
it if the hon. Members insist.

Shri Hari Vishnu Kamath: We do

insist.

Shri Kapur Singh: If they are con-
fidential, there is no reason why they
should be.. ...

Shri Hari Vishnu Kamath: They are
not confidential.
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Mr. Speaker: I leave it to the hon.
Minister to exercise his discretion
whether to lay it on the Table or not.

Shri Hari Vishmu Kamath: You
should come to the rescue of the
House. The hon. Prime Minister is
prepared to read them out and
yourself understood that they are not
confidential.

Mr. Speaker: Order, order. He only
said, he was prepared to lay it on the
Table of the House if the Member so
insists. The hon. Member has said
that he insists on that, but some other
hon. Memberg say that it should not
be laid on the Table of the House. I
am leaving it to the discretion of the
hon. Prime Minister, If he thinks
that there is no harm, he may lay it
on the Table but if he thinks that it
is in the public interest not to lay it,
he might not do it.

Shri Hari Vishnu Kamath: Read it
out at least.

Shri Nath Pai: What is the point
in saying, if he insists then it will be
laid on the Table......

Shri Tyagi: On a point of order. On
this issue, diplomatic documents are
generally not laid on the Table,

Mr. Speaker: Order, order, Every-
body understands that. Because the
Prime Minister said that he wag pre-
pared to read them this question has
arisen. Otherwise, it would not have
arisen. ’

o} TSI WTER) 437 A TH
N & srAE ¥ ag @ v foew e
faga 9T 7afy E FFALT FY AT HIAT
aefas aram YT AFT fara Fag a7 fagar
qefY FY AT TF TeEafy 9T FX
@ & ga A afafafa 97 v &
Iz FT AT aq0 1 afR g W A am
grF A AT aT Ao g A g fe
HqTTT GTHIT AY A2 § 3 79 JIF F
sraar<l & wey § 7% fAog @ 1

argw § g9 faar frar s @ 3
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N\ HAEIHA ALE : 7 7T AT
1T R, 39 geaey ¥ fa=n o sman &1

=1 TETIE TR g AT 38 #1
I AT R

=} THATE QA © A OF sqqEGT
qraedt 997 3 1

WA WELT : syFEqr FH 9T &
Frgeg § ghir

=) UREA® ATLA ¢ YT AT Y
q 1 397 fam &, 99F Avaay 7, S0wA |
9q F TH 2T F F1E 997 g6 T
argw Al & AfFTR &1 47 T K7
T favaemY g7 @nr areE) a9 § o
# gg FgaT AT g 5 q%7 a1 qgr 997
sar g Tt 1 T8 AT &% sav fam
Y | WY ST F 99 qeT A1 fE 99
ag feafs & f <3 71 ga A19 g
sqagI< gAT & A s afvfeafy ¥ gw
T FTE FIA ITA AT R E AT A9
1Az 7 &g afvadqd s1gy & 1597
F1E Tz a7 gt fgar nar

WA HERA : TR AT a1 qg
f& a0 w37 § 7771 F1E Fvam T 47 1
g0 9er ag fr &% 4fF TaET sonag
2 {1 zafad 30 stare fzar f& 9a F14y
oy ATy I3y & 1 A a7 A
Tt &

) THAAE® ARA ;AT o (FT
FzAdY grlt qT YT |

Crash of Navy Sea Hawk Aircraft

+
(Shri P, C, Borooah:
| (Shri P. K. Ghosh:
‘800.{ (Shri Yashpal Simgh:
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| Shri Kapur Singh:
Shri Himmatsinhji;
Shri P. H. Bheel:
| Shri Solanki:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a Navy
Sea Hawk aircraft attached to IN.S.
Vikrant crashed at Kurla; and

(b) it so, the cause of the crash?

The Deputy Minister in the Minis-
try of Defemce (Shri D. R. Chavan):

(a) Yes, Sir, on the 6th January,
1964.

(b) A Board of Inquiry was con-
vened to investigate the cause of the
accident. The Board’s conclusion was
that the aircraft went out of control
of the pilot while approaching Santa
Cruz Airport, Bombay, preparatory to
carrying out an emergency landing.
The pilot ejected safely and landed
by parachute, The aircraft subse-
quently crashed in an open area near
Kurla. The findings of the Board
are under detailed examination.

Shri P. C. Borooah: May I know
whether it ig a fact that this aircraft
exploded in the air. like the other
I. A, F. aircraft which exploded in
the air near Hooghly and, if so, whe-
ther the Government suspects sabo-
tage in this and other similar acci-
dents?

Shri D. R. Chavan: No, Sir.

Shri P. C. Borooah: It has been
stated that the pilot landed safely by
parachute, May I know what is his
version about the causes of this ex-
plosion

Shri D. R. Chavan: His version 's
that the aircraft went out of control
before he prcpared for an emergency
landing near the Santa Cruz Airport.

ofY wware fag w1 G AF
ArF Faw gwar § fF gad fead i
1 federdr €Y 9T qTHTT 9 /A §

A FCRE N
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The Munister of Defence (Shri Y. B.
Chavan): There wus no question of
any responsibility being fixed on any-
body. It seems, some sort of a mech-
anical trouble started in the engine
and it went out of control and crashed
the result of which was that one hut
of an individual was burnt and a
small child was burnt who died later
on in the hospital. The question of
giving compensation is under con-
sideration.

Shri Kapur Singh: Are there rea-
sons to believe that these frequent
air crashes are not always due to acts
of God or human failure but to more
sinister causes?

Shri Y. B. Chavan: It will be very
difficult to answer this question, but
in this particular case, it seemgs that
there wag some sort of mechanical
failure.

Shri Kapur Singh: Do I understand
it correctly that the hon. Minister is
not in a position to answer the gene-
ral question?

Mr. Speaker: Yes,

Shri Hem Barua: May 1 know
whether Government are aware of
the criticism very recently made due
to these repeated crashes that the
aircraft that are purchased from
foreign sources are only second-rate
or second-hand aircraft produced by
those countries, and if so, how far
this is a fact?

Shri Y. B. Chavan: 1 have read
such criticism. Naturally, I hope that
this new committee that we have ap-
pointed might possibly look into this
aspect also.

Y QRTACAT : gaTT a1 &7 &
AT HAFT A7 HESATIE &1 A £ |
X qaTaT< fERt 1Y 3w & AT F 9FT-
firer @@ 1 3% Sy | F ST AEATE
o Fam 77w § gAIR 337 SATET AT
gieATIed {0 & ¥ 7 FRAR , A
T ®YE Y vedr , v rfewArT
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& g 33 § ot TTY £ qgAn §,
qT TARY FATAT A wraAr ?

Shri Y. B, Chavan: I have no in-
formation about the comparative
figures in the other countries, and I
do not know whether they publish
such information about their acci-
dents or not. But on the basis of sta-
tistica] information that is available
it is difficult to say that our rate of
accidents ig higher than that of any
other country.

WY AAIAAT : A T FT IAT
fedy & war sfgw

weaq AENET : gk gk SR
I qFE & gFES § A7 A
= Ag g o

Shri Joachim Alva: The hon. Mi-
nister was pleased to refer to the ap-
pointment of a committee to enguire
into the air crashes. May I know
why one or two Members of Parlia-
ment could not be taken on this com-
mittee and why it has been made
such a close corporation of officials
only? Some Members of Parliament
could have been taken on that com-
mittec and been put on their oath.
Or cven an independent person like
Mr J. R. D. Tata who has got so
much of experience in this matter
could have been taken on this com-
mittee.

Mr. Speaker: Hon. Membery are
not to suggest names here.

Shri Y. B. Chavan: While announc-
ing the appointment of the committee
on the floor of the House, I had aiso
given the reasons why we could not
think of associating the Members of
this House, the most important reason
being that a lot of military opera-
tional data will have to be gone into;
that was my main argument about it.
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University Employment, Information
and Guidance Bureau

+
Shri P. R. Chakraverti;
Shrimati Savitrl Nigam:
Shri Maheswar Naik:
Dr. Mahadeva Prasad:

Will the Minister of Labour arf
Employment be pleased to state:

(a) whether Government propose
to expand, during the current plan
period, the activities of University
Employment, Information and Gui-
dance Bureau so as to cover all the
Indian Universities;

(b) the number of universities
where such facilities have so far been
provided; and

*801.

(c) whether any assessment has
been made of the extent to which
these facilities are being availed of?

The Deputy Minister in the Minis-
try of Labour anq Employment and
for plamning (Shri C. R. Pattabhi
Raman):

(a) Yes,
(b) Twenty.

(¢) Reports regarding the extent
of utilisation of these facilities are
being received regularly.

Shri P. R. Chakraverti: What is the
direct impact of these guidance bure-
aux on the students so far as the
question of their undertaking speci-
fied courses is concerned?

Sari C. R. Pattabhi Ramam: It is
really divideq into two branches.
Firstly, there is vocational guidance
given. The number of students gui-
ded at the time of registration is
3190. The number of students to
whom individual guidance has been
given is 1654. The number of stu-
dents applicants to whom occupa-
tional information has been supplied
is 9885. The total number of stu-
dents/applicants to  whom occupa-
tiona] information has been supplied
iy 14729. The number of group gui-
dance talkg given is 295.
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So far as employment assistance
activities are concerned, the number
ot students registered is 11782. The
number of students placed in employ-
ment, I am sorry to say, is only
462. The number of vacancies noti-
fied is 797.

Shri P. R. Chakraverti: In the con-
text of the attempts and the initial
handicaps experienced in these diffe-
rent universities, may I know whe-
ther Government have advised all
the other universit.es to experiment
with this ven.ure?

Shri C. R. Pattabhi Raman: Actu-
ally, the first bureau was started in
Delhi. 19 universities have started
these bureaux. Practically all the
other universities will fall in line
very soon.

Shrimati Savitri Nigam: May I
know whether these university gui-
dance bureaux have got direct touch
with the employment exchange in
order to make the placement a little
bit more effective? It is a pity that the
placement has been very poor.

Shri C. R. Pattabhi Raman: Actual-
ly, the scheme envisages co-ordina-
tion between the University Grants
Commission, the Ministry of Home
Affairs, the Ministry of Finance, the
Ministry of Scientific Research and
Cultural Affairs and the Labour Mi-
nistry etc. who are all aware of this.

Shri Shree Narayan Das: Have the
universities which have not done so

indicated any time by which they
will be able do it?
Shri C. R. Pattabhi Raman: Post-

graduate students and graduate sci-
ence students are dealt with by the
Bureau. As regards ordinary gra-
duates, their names are registered,
butl thereafter those nameg will be
sent to the employment exchanges.

The Miniter of Labour and Em-
ployment (Shri D. Sanjivayya): We
have already taken a decision to esta-
blish such bureaux at all university
centres by the eng of the present plan
period,
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Tl =t R e g e
TAT WA

+
Ht TeTTEiR wes
st Fo WMo AWE
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T -y 5t ag aany £ g
F fr

(v) g3z wadw &adi & fagar
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AT H @ 7 ogg % Fr wfy g
A

(@) 7 @@ wrE! #@gEw
# fafy w1 0 Fr€ sfasm g
<

() afz g, a1 sad fFad ae=aT
fast & 7

The Minister of Defemce Produc-
tion in the Ministry of Defence (Shri
Raghuramaiah): (a) The techniques
(1) manufacture of pre-cooked air
dried foodstuffs and (2) accelerated
freeze dried foodstuffs, have been
standardised to suit Indian conditiouts,
for a number of items.

¥goR.

(b) No invention has been made,
but the technique of Accelerated
Freeze Drying of foodstuffs, develop-
ed in Western countries, has been
adopted and rationalised on pilot
plant scale to suit Indian conditions.

(c) Accelerated Freeze Dried Food-
stuffs in respect of varieties of cereals,
vegetables, meat, fish and egg, have
been produced on an experimental
pilot plant scale by the Research and
Development organisation of the Mi-
nistry of Defence. Samples have:
been subjected to fleld trials and
foung satisfactory.

1 may add that the Army has, 1
understand, accepted this technique in
respect of meat for introduction at
certain altitudes.
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St TEEER wreR o sl
drarat 9T F17 FX Ay g F7 A0
Tg &g q2rd fo oy § o qar o
T IMfF R v @I W
& fazfat g agg #a & @y &
& AT A g fF 9 agEq
T # g @Y F AT oar v
frar s wr g ?

Shri Raghuramaiah: There is a lot
of difference between the air drying
and deep freezing processes. Certain
important cells which are destroyed
in air drying are preserved in the
other process and, therefore, it is a
rauch beter process.

N TEEET et § S
g g 5 maerd fonfedt & faar
#10 %rE v faay ge foar srar @
fF 37 &1 o gTTA @ & fay faar g
ag JqaR getery @ ?

Shri Raghuramaiah: We have deve-
loped these even in regard to vege-
tables, as I answered already. It is
for the Army to introduce it as and
when they consider it necessary.

Mr. Speaker: Is such food prepared
for strict vegetarians also?

Shri Raghuramaiah: In both these
cases, it is pre-cooked and deep free-
zed. It applies both to vegetarian and
non-vegetarian food.

Shri Nath Pai: The Prime Minister
has often very admiringly referred to
the fact that the Chinese soldier
carries with him food ration for seven
days in a single tube. May I know
whether we have been successful in
evolving or developing a subsistence
raticn for our jawans posted in for-
ward posts? If so, what is the approxi-
mate weight of the food, if it is not
a military secret, which they can
carrv on their person and which will
last for seven days?

Shri Raghuramaiah: As I said, many
of the items are on an experimental
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basis. But ] might mention that
in the case of field operational areas,
a ration called survival ration consist-
ing of cocoa, milk and glucose is now
introduced by the Army at certain
altitudes.

Shri Ramachamdra Ulaka: Was any
report submitetd by the team of
scientists who were sent recently to
high altitude stations to study the
food problems of the jawans? If so,
what are the recommendations and
what is Government’s decision there-
on?

Shri Raghuramaiah: This is being
constantly studied by the concerned
section in the Research and Develop-
ment Organisation who send officers
to those altitudes to carry on actual
investigation.

Shri Tyagi: The hon. Minister has
stated that as an experimental measure
it has been aproved by the Army
headquarters. How long would it take
the Ministry to produce this preserved
food on a mass scale so that it may be
available for all time to come.

Shri Raghuramaiah: A 5-ton plant
has just been sanctioned for this pro-
cess, and we shall expedite it.

Shri Vishram Prasad: Is there any
difference in quality or quantity bet-
ween the foods supplied according to
altitudes?

Shri Raghuramajah: There should
not be any difference in quality, but
certainly in quantity there should be
because it must be light to carry to
those altitudes, and as cooking Iis
difficult, it must be pre-cooked.

)} wEE 7 ag AT ad R fE
FEAT B AETETY A 77 Jaf

R et @ 3 9T 9T T F Ay AR
fear s & ?

Shri Tyagi: No, Sir. It is never
done.

ot woEm ;. T wgE # gl
ferarar S |
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Shri Kapur Singh: May I know
whether the traditional Sikh rations
for hill campaigns, that have stood
the test for a century, consisting of
parched gram and gur have been
given proper trial in this context?
(Laughter). It is not a matter for
laughing. These rations have been
used for a century by the Sikis
successfully.

Shri Raghuramaiah: Many of these
things are being experimented upon
including chappatis and cereals. I
have already mentioned in the answer
about cereals.

Shri Hari Vishnu Kamath: Is it a
fact that a certain food technologist
now working in Bombay, who had
considerable experience in this field
during the Second World War, offered
his services free soon after the pro-
clamation of the emergency, and
approached Government for an oppor-
tunity to work in a purely honorary
capacity but the offer was rejected,
and if so, what are the reasons for
it?

Shri Raghuramaiah: I am not aware,
but I might mention that we have our
own experts working at the Defence
Food Research Laboratory, Mysore,
and at the Defence Institute of Phy-
siology and Allied Sciences, Madras,
who are quite capable of handling this
matter.

TRyl § oW
*zo3. wY fasgfa fam : v -

T &Y qg FAA AT @A FI4A fE

(7) T ag wx & & aws
harot ® Wy aF Wy mfawie:
w fasie al ety gwre TS
TR Afc §F A wE
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T aTF F F g Grez o9 91 F1
o 39 §at § #wfuw Ao § qgr faar
T & S @ 3 95 aga are gen #
far iy 41 =g 37 Aal & Fredw
H fo SrA aver TTES! 7 G&4T I arg
q¥ favT & OF 37 Aal ¥ i e g
aF Tg FIGL FIAIN W T foy
e #1 e T |

[(a) to (c). The Army used to have
a class composition in which recruits
from particular areas predominated.
It is Government’s policy that the
rigid class composition in the Army
should be gradually removed subject
of course to the condition that it should
in no way impair the fighting quali-
ties of the Army and this should be
done in a phased programme spread
over a number of years. This is being
done by throwing open new recruit-
ment in greater proportion to cate-
gories from areas from which recruit-
ment was limited in the past. The
actual recruitment, however, will
depend on the response to the oppor-
tunities so offered from the recruits
in those areas.]
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=t fayfir fam : oF IR # fagi<
& W4 FENT a5 FACE a7 AfeT
%fF @7 qaxe & 13 # fagrfal &
sas & fgars @aaw g @ wfuw
wr foar s@ fqd 99 & q17 @ HAA
Ffagrea Al A FATH A7 E AR
ey @ s ot T gg IFIT 9At
waAqt W gHTT FY gIAT A F1 Fq
@ ¢ fr fagre & & & Swit &1 59
weft e s @ & 7
Shri D. R. Chavan: It is not correct
to say that people are not recruited
from Bihar.
= e fagre ® agrgR wEAt
frg?

s fafafem (g & fagre &Y
¥ FIME LY AT &7 ATETET § 1 gArE
a1 § 9T & ¥ TeeART fEd
H g ar Far fedw fafaeev aga sv &
foa gr=T i gars @1 & Wl & fag
M #q GAv wifg & ofF woeht & 7y
qaAT H FeHETET AT W @i oy !

Shri D. R. Chavan: This is a sug-
gestion. We will consider it.

Shri S. N. Chaturvedi: What has
been the response to the recruitment
drive from the areas which were
hitherto not open for recruitment to
the army.

Shri D. R. Chavan: The response
has been good generally.

o Mfarg IR - HAA T F IF77
FEI 9 W@ & qroiet W AT AIO
W, 7@ avg &1 AT A A 0 gw
R T 9T AR wifg WT A agr
mAY at & srAr Svgan 5 waat &
Tg A T A A Af it o T
@Y & A1 AT qurq F feyr @ g ?

The Minister of Defence (Shri Y. B.
Chavam): I may explain this matter.
It vou look to the whole composition
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of the army, of the different forces,
there was never ciass composition
before nor even ow. For instance, in
the Corps of signallers, AC, ANC,
AME etc. which are supporting groups,
there is no class composition and then
there is no class composition of
recruits in the case of Air Force,
Navy, etc. The idea of class composi-
tion was, really speaking, in infantry
and artillery, but even there as a
result of our policy of gradually re-
moving this idea of class composition,
we have opened the recruitment in
nearly 19 new battalions of infantry
and three new units of artillery, and
all the people are recruited nationally.
In some cases the response is good;
in some cases it is not so good because
of the availability of recruits willing
to come.

Shri Basappa: Although Generals
like General Thimayya and Cariappa
hail from Mysore State, why is recruit-
ment from Karnataka State very
poor—recruitment of officers and
jawans? Was there any representa-
tion from the Mysore Government?
Was there something wrong with the
recruiting officers?

Shri Y. B. Chavan: There is nothing
wrong with the recruiting officers or
with the people; these things are
carefully examined. From Coorg area,
really speaking, there is good response
for officers’ cadres. Certainly, Mysore
Government is also aware of it.

Shri Harish Chandra Mathur: May
I know whether in this matter of
recruitment any consideration whatso-
ever is given to the State, region or
area or exclusively the suitability of
the personnel is considered? What is
the policy which is going to be
continued?

Shri Y. B. Chavan: The policy is
the same: the quality and merit of
the person concerned is the main
criterion. But there are certain nega-
tive attitudes which will have to be
removed in a phased way.



Oral Answers

Bobs

T UREAE Ty AN T a1T
qg F1 GEAEAH A1 oA H Y
TT FAT I YIS sAIHT § WIS A
Ao gara g ?

Shri Y. B. Chavan: We shall make
some cffort in the case of Northern
Assam and NEFA, but from the other
hill areas there is quite a good res-
‘ponse for recruitment.

oft WO QTR : H g { Ay
Fgr i goee @ 78 Aify § fF ar
T SrargaT SR qifEaT F Jw 9T Ay
wdl g & a” gHrH &1 ST a7 A
qAgT Ferfoad a1 farm  aerfaA
& AT @ S qver gE A v AW
F1 I ATHT T G GH FIF FT TATH

Shri Y. B. Chavan: We do not pro-
posc to change the nomenclature as
'such but there is no exclusive con-
fincment of recruitment of these
Pceople; other people are also recruited
in these regiments.

Shri Kapur Singh: 1 want to ask
‘whether our post-independent experi-
ence justifies any fundamental changes
in our traditional recruitment policies.

Shri Y. B. Chavan: Except this idea
of class composition which has to be
<changed. ...

Shri Kapur Singh: That was not
my question: whether these changes
are in consonance with the experi-
ence in the post-Independence era,
that is my question.

Shri Y. B. Chavan: Yes, Sir.

Shri Hem Barua: In view of the
fact that even educated young men—
some came to me from U.P.—who are
physically very fit........ (Interrup-
tions).

Mr. Speaker: At this time there is
mo recruitment officer to measure the
wchest.

2724 (Ai)LSD—2.
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Shri Hem Barua: I am sorry; it
came automatically. They were phy-
sically fit also, but they were not
recruited simply because of the fact
that their English accent was not upto
the standard; and, if so may 1 know
whether Government propose to do
away with these norms?

Shri Y. B. Chavan: I remember to
have assured this hon. House last
year that this question was under
careful consideration. We have issued
instructions that no superstitious
importance should be attached to
English, but 1 would like to bring to
the notice of the hon. Members that
western U.P. has done very well in
the matter of officers’ recruitment.

Shri R. S. Pandey: Apart from
these three States which have been
mentioned in this connection, may I
know what is the response from
Madhya Pradesh regarding recruit-
ment?

Shri Y. B. Chavan: Fairly well.

N s feg fegi=i @ as & ar
7g qgd wser wiew grav § ¥
faar wife-S & @ar & far 9,
FfFT T FrT AW AT &, gEA-EE-
qud, 9T w34 Ay £, IT H IS
fagiaar g &, @ g A7 AR &
7 qIq a7 WY fa=wnT g g ?

TR HETA : IAT AT FATT QY
g7

Shri Y. B. Chavan: Really speaking,
1 have not followed the question.

TN KA : WANT TIEX TG
QAT AR & S qI gR-a e
a3 F @ & I ¥ faggar ok
qraT Y §, FT TF a1 9T A AT
I w9 sqr frmm @

Shri Y. B. Chavan: Those who have
got a traditional aptitude for joining
the army, respond very well, and
certainly their qualities are something
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which should be given some recogni-
tion.

Shri P. Venkatasubbaiah: May I
know whether the Government has
taken sufficient steps to recruit more
Gurkhas to the army and if that is
done, what is the actual position?

Shri Y. B. Chavan: There is no
question of recruiting merely; it gene-
rally depends upon our own require-
ments and the response.

) g7 AA A HA o
T qavay v, TA 9w % v ot faan
ar W §e A T9EIE F1OuF
FewA WY Tg gEEy ® o9 A
faer o1 ¥ ©: fedsrs & & oF fedaq
TG FT WEAT FIT FATAT ST
I9 graey F oF aF o g gt g ?

Shri Y. B. Chavan: I require notice
for this particular question. We have
no information.

Minister Without Portfolio

*804. Shri Harish Chandra Mathur:
Will the Prime Minister be pleased to
state:

(a) the work assigned to the Minis-
ter Without Portfolio by him as
intended in Presidential Order; and

(b) the staff if any, put under him?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). A
statement giving the required infor-
mation is laid on the Table of the
House.

Statement

By his Order dated January 31,
1964, the President was pleased to
direct that Shri Lal Bahadur Shastri,
Minister Without Portfolio, shall per-
form such functions in relation to the
business of the Ministry of External
Affairs, the Department of Atomic
Energy and the Cabinet Secretariat as
may be assigned to him by the Prime
Minister from time to time. In accord-
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ance with the directive issued by the
Prime Minister under this Presidential
Order, the Minister Without Portfolio
secs and deals with the papers that
come io the Prime Minister from the
Ministry of External Affairs, the
Department of Atomic Energy and the
Cabinet Secretariat. He obtains the
Prime Minister’s specific orders when--
ever necessary.

Apart from the Personal Staff, no
special staff has been provided to him.
The Ministry of External Affairs and
the Cabinet Secretariat provide the
necessary Secretarial assistance.

Shri Harish Chandra Mathur:
Formerly, we had a Minister without
Portfolio in Mr. T. T. Krishnamachari,
and in spite of the justification given
in support of the post which was
accepted, it was later abolished. May
I know whether the same process is
being followed in this case or whether
we have learnt anything from experi-
ence of the past, and find that the
Minister without Portfolio is no good?

Mr. Speaker: The hon. Member says
that carlier we had one experience:
that Shri T. T. Krishnamachari was
appointed Minister without Portfolio
and that afterwards it was found that
he had to be entrusted with some other
portfolio, that that experience was not
found to be good or workable,—what-
ever he might think in his own mind—
and wants to know whether we have:
learnt from that experience. And he
adds at the end that the Minister
without Porifolio is no good!

The Prime Minister, Minister of

External Affairs and Minister eof
Atomic Energy (Shri Jawaharial
Nehru) The Minister without Port-

folio is always good when he is doing
something. If he is doing something
else he ceases to be Minister without
Portfolio. In the present case, the
Minjster without Portfolic has been
performing a very useful function for
which I am very grateful to him.

= @rll TN, T A G
N w AT A
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Shri Harish Chandra Mathur: May
I know what considerations the hon.
Prime Minister has given to the sug-
gestions made in this House and the
other House as also outside that the
Minister without Portfolio is no
answer for the present situation and
that in the interests of the Prime
Minister and in the best interests of
the country, we must have a strong
Deputy Prime Minister?

Shri Jawaharlal Nehru: The ques-
tion has not arisen before me yet.

Dr. L. M. Singhvi: May 1 know
whether the functioning of the Minis-
ter without Portfolio is purely a tem-
porary or transitory measure, or, is
it proposed to stabilise it and make
it permanent?

Shri Jawaharlal Nehru: This kind
of arrangement is not a permanent
measure. As I said, the other ques-
tion has not arisen. :

Shri Hari Vishnu Kamath: Is the
Prime Minister in a position to assure
the House or state firmly and cate-
gorically that he has fully—

Mr. Speaker: The hon. Member
must know that ordinarily we do not
ask for such assurances.

Shri Hari Vishnu Kamath: That is
why I said, “state”—that he has fully
recovered from his recent illness, and
i? the answer unfortunately be in the
negative, is there any basis for certain
reports to the effect that at the time
the Minister without Portfolio was
appointed, it was only a step towards
advising the President to appoint a
Deputy Prime Minister in view of the
onerous burdens imposed by the
emergency, just as soon after indepen-
dence, there was a Deputy Prime
Minister?

Shri Jawaharlal Nehru: I do not
know what to answer when two or

three odd questions are joined
together.

Shri Hari Vishmu Kamath: They
are parts of one and the same

question.
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Mr. Speaker: When Membpers put
more than one question together, then
I will allow the Minister to answer
only one.

Shri Hari Vishnu Kamath: When
they are inextricably linked, how can
you separate the links?

N G . e WEIRT, WU
&l St F1 Tg FTEIA TqAT a7 F¥
AT # qr A7 7 7

Shri Jawaharlal Nehru: The last
question had something to do with
the Deputy Prime Minister. That is
a question which has not arisen. 1
do not think it has arisen, and there-
fore there is no need for me to answer
it. But so far as the other questions
are concerned about the work that
the Minister without Portfolio does,
the House will realise that the Prime
Minister’s work is a heavy work.

o T wANE Mfgar : gamr |

ar AT

Shri Hari Vishnu Kamath: He has
not answered the first part of the
question whether he has {fully
recovered.

Mr. Speaker: If the hon. Member
is so anxious, he should go to the
Prime Minister and find out about
his health and not put the question

here.

Shri Hari Vishnu Kamath: Sir, it
is of public importance and the papers
are discussing it. Foreign papers also
are writing on it. It is not a private
matter at all.

Shri Jawaharlal Nehru: It is diffi-
cult for me to talk about my own
health. I think I have recovered a
great deal, but it is difficult for me
to taik in categorical terms that 1 am
perfectly fit and all that. There are
many duties of the Prime Minister
which are rather heavy, and as it is,
the Minister without Portfolio has
been discharging many of those duties
very efficiently and I am grateful to
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him for that. I think the work of the g g, Faifs afe o fed
Prime Minister's office is being carried

on efficiently and speedily because of T oo

this arrangement.
g TR WEYRE : WTAAY ey §aATH

Shri Tyagi: On a point of order, 21
Sir, lest it may become a convention.
The appointment of a Minister is W m . AT
made by the President on the advice o T  ®
of the Prime Minister. It has never &1 98 WIg |
been the convention here to allow N R
questions about the appointment of ¥ g ag £ 6 wis /i foea-
Ministers—why was somebody appoint-  ardy &1 FTaTq YU FaT AT wRAT

ed and what was the need etc. If = . : y
that thing is aliowed to be discussed, SUICIN ﬂ‘g”} g, 2t # faw-fow

the Prime Minister’s personal privi- g 9TdT & 39 fazf ATET HT M B
lege of making recommendationg for AT SARGT WITH HET AT X Frey
portfolios 'would be always open to

question. I, therefore, suggest that g !

such questions may not be allowed.
12.00 hrs.
Mr. Speaker: There is no point of

order. =) FavgTTe AgE ¢ e ot §
oM am & #1F fagwa o @ o
e g T wig e § fF 9w o
%}a'?rra'rf? f‘u‘f:a"ez;faar'sz 1.5:5.Farq{ sreet o @ g T AT E |
) kd =4 = - - - - |
TR S | HAG AT AL 5 oy & dzar F1 FS A A I
f& adwra feafs #1 w3 a= @g T30 .
Y JIAAFAT TE FWAT F “
- . FTo T RART Ffgan 7z fae

N e & Fiq & ar Ay ¢ fady @7 "

g FETT | OF FTH F79 T 3T fA77 N !
qra & e w@/o.. .,

war g, fag §osey aegamr . .
ot 337 qF &I Fidlt, ag T AA Weqer HERT  AS, AT

o) IS W A | gq1 THT 9ERT

W) o geRer WERY, W9 A Nissan Jeeps

e . ]
AR A A AET A A1 g feam %805, Shri D. C: Sharma: Will the
% ! Minister of Defence be pleased to
NP refer to the reply given to Starred
Wew WA . F1E F(ZTZ ME  Question No. 317 on the 2nd Decem-
T TG OF | ber, 1963 and state the final outcome
of the visit of the Indian Defence

m - team to Japan in connection with the
o TN T H’I"?QT : 4T .
3 Wt f manufacture of Nissan Jeeps and one-

ﬁﬁ F gAY g W " S ¥ 37 WY ton trucks for the Indian Army?
strar wiswar fear, S FFa gar &€ gaw

F& Farar, f5q9 @ Wt wfwar 2 The Minister of Defence Productiom
& L R e in the Ministry of Defence (Shri
F5Y 1 70 g § 5 9w qF afe Raghuramaiah): A project for increas-

A1 feeTdr & grav Y9 HdY W)X ing the Manufacture of Nissan Jeeps

7 : : and Nissan 1 ton trucks per month
U U LU U has been drawn up and is under con-

TFYAT AT F E&"T *rga';ff i feara sideration of Government. Nissam



Oral Answers

8073

Motor Co. have developed an ambul-
ance vehicle on the Nissan chassis
which is expected to be useful in high
altitudes and this will shortly be
received for field {trials.

Re. Q. No. 814

s} FFTTET ey ;e AEar
& 9% ) o forar ST | Ag qFT WAvIE
= & 1 g qdf wfrEm ¥ feg
aefrat & wrgeer & are §F
Mr. Speaker: May I know from the
hon. Prime Minister whether he is
prepared to answer Question No. 814.

Here is a demand that Question No. 814
be taken up.

The Prime Minister and Minister of

External Affairs and Minmister of
Atomic Energy (Shri Jawaharlal
Nehru): I have no objection.
Mr. Speaker: All right. Let us take
up Question No. 814.
qF-qiferr & fgrg wrfedl w1 sagr
+
(it srsrire avesit :
Ly rordrers v
s see fag fagr ¢
N TOT ¢
*zg¥. { 1Y ™ .
I’ﬂ L os-L 10
=t fafea grie @t -
TR sl ol i
L=t v fag

T OTAE AR Tg AATH F T
Fa f& -

(F) T 3T FT 0Ty WA
tovy ¥ fm “fegmm T ()
R} ywrfod 59 wHTY & T feara
£ fF q@ mfvems & a$ e ®
feg wsfwal #1 qag7o fear o &
wR 3 F@ig a=mng ¥ foft & fag
wF AW FY qSOem EYE
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(@) =T ¥ g5 7 59 g |
¥ ST qra N 6 97 e €5

() =fz g, dr g TR T #
TR & v A oa gfafss

(7)) "= ag s aw £ 5 W
Taga 7t qd qrfEara & wod g
¥ gra AR A SrEd § 9% Tt
T o Svar & W I F T
& gurare Y faq §; AR

(x) afe gi, @t @ mew #
qHT G A _FATAE F AT GY
g7 :

s wg wA™E ® 9™ WA
(Yot Rewt Bm) @ (%) & (7).
adY foelY we & A ® gF 7 g
Y & ) g feag wrva F feody @i
Ffreaw ¥ w1 ™ £ fF 9 wawiEa
garaT7T ¥ fqeq 7 qar swr 7 Mg
gfeq & 1

(w) o (¥) & @ 7 &
UF qTAT FTIATE ATEATH 8¢ /9Q
e, ey Fr AT A S A AT gH A
TS T &% 97 OF F97 fain-aa
aw fam |

st et @ qEy @y fgRy e
A

Shrimati Lakshmi Menon: (a) to
(c). We are not aware of any such
incident. The Deputy High Commis-
sioner for India in Dacca has been
asked to look into this news-report
and send an early information.

(d) and (e). We are aware of one
case of this type which occurred on
the night of March 10th|11th, 1964, at
Darsana and a strong protest was
immediately lodged by us at the
District level.

Y s mre - qdf orfaara
¥ frg WEfFAT F7 TF TI1 AT 9T I
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seg AW X qAr mAr F WY A HEA
3av § ag qarm £ fFomo s g
FAET ¥ T A § A S
FLWRE amrmaFr qg WY fawmm
& fv oo & grd wfava #) g9y gfead
agi Wi € f& 39 @ amEl & g
SHFTY g 7 g5 7

Shrimati Lakshmi Menon: There

is no other source through which we
can get the information.

ft TR e o W w
@ 9Fr ¥ q&Et wfEera ¥ feg
Fefwat &1 faga foear s w1 £, &
S wEaT § oo wifaw g 9
Qe & frd 37 3oi § S game eefaE
wfafafa & 1 37 § @ I a7
w7 s w7 v 7, fom & arafawan
FT 9qT AT A 7

Shrimati Lakshmi Menon: That
can be done only when we know the

truth.

fam famr & ot (s e agige
wWedt) o 9B A7 gAA qZ § ST
AT gIEr § qer R o gEr am
gER W W AT T3 A1 AR A gy
g 2 wmw T F Fefear S o
wW e

St TR W 0 W A Erd
e &1 qor § A7 faar s my
ya A Fg 2 £ fr w@r W &

| W TEYL TERN . w@ard §
g S B ¢, Tiaa 37 ¥ 77 TR
fooar Ty & FF g § o oAt ¢ 7
W F1E A iy A g FfaEe ¥
g g e fawr oY o afe Sf
weai & o Fafwd o foar o §
frmeFa ¥ s amEr g i
qa g o § A g #  aRg R Y,
QY WY Tt ST faar g ?
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=Y W fag - F @wr § A
& F1 forx faar oA qr )

= ST WENY . OF SawqTHT
ST #, HEA "I | UF W AT VEHIT
7g ¥ WY # o 5@ 9w 7 #7E g2
T g€ o g0 An s AT A AR
@ 3 fF end wod gt Ffaww w1 987
£ 94 aF ar$ FHvR & gAY A m
AT T AF HUFYAT H& O T
e fF ST R A mr 2 7

eI HEWW ¢ T AT ST A ALY
FiIsgEiaqragas i gt
AT A AT 2 fr CorF S SETT AT &
qfF smari # faaen @ gafaa ard
Ffaww & e fear mar 29

o SETIAT T . yaEary qrer
1 q1 9qT AT qFA £ FHT AT A
ar$ wfuva agi dor & AT 91 37 AT
¥ fora fowdare 8, 9z s A wr g ?

weqer W@ ¢ g A1 a89 A A
AR TG o AT oo g

Dr. L. M. Singhvi: May I know the

‘reason why there has been no reply

from the High Commissioner either
confirming this news or denying this

‘news for the last 15 days, and whether

any effort has been made, apart from
eliciting this information from the
High Commissioner in the countries
of destination of the ship?

Shri Lal Bahadur Shastri: As far as
I am aware, it was recently sent to
the High Commissioner; perhaps, it
was a week or ten days back; I cannot
give the exact time. We hope we will
get the information from them very
soon. I am sure the hon. House is
aware of the kind of pressure at the
present moment on our Deputy High
Commissioner and his office because
of the large-scale migration.

Shri Hem Barua: Sir, on a point of
order.
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Mr. Speaker: There is a suggestion
that simultaneous enquiries might be
made from our representatives in the
Places of destination that are given
in the newspapers.

Shri Lal Bahadur Shastri:
mot aware of the exact facts.

Mr. Speaker: Has that paper not
given the destination also?

Shri Lal Bahadur Shastri: I have
‘not seen that. But I might add that
it may not be advisable. Before we
make some verification, if we write
to the other countries and make
enquiries, it might be considered as
:something inadvisable.

We are

Mr. Speaker: Now, what is the
‘point of order of Shri Hem Barua?

Shri Hem Barua: ]| am astonished
‘to find one thing. The Minister with-
out Portfolio. . . . .

Mr, Speaker: What is the point of
-order—the astonishment that is caused
‘to him?

Shri Hem Barua: Unless I am given
time, how can I build it up? The
‘hon. Minister without Portfolio has
-stated that we have sent protest notes
and asked our High Commissioner to
report on this matter, Now, I am
sorry to say that it is only after it
‘has been reported in the newspapers
‘that our women are being disposed
of in foreign countries that this Gov-
-ernment has woken up and is trying
to take some action. I just want to
‘know this. When the Minister comee
to this House to answer a question....

An Hon. Member: What is the point
«of order?

Shri Hem Barua: The point of
order is this. Sir, when you want a
‘Minister to reply to a question, do
you not expect him to come prepared
-with notes and with references collect-
ed from official sources? He does not
seem to have any notes or informa-
tion from the official records. He
simply says that our High Commis-
sioner has not replied to the query.
As a matter of fact, he should have
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been able to supply information to
the House even before the news

appeared in the newspaper.

Mr. Speaker: Order, order. Unless
the Minister knows about anything,
how can he enquire from other officials
or Ministers?

Shri Hem Barua: May I submit
that there is our High Commissioner
in that country? Whenever an inci-
dent of this character occurs, and it
is a fact that Hindu girls are being
raped and butchered or taken away
to foreign countries........

Mr. Speaker: Order, order. He is
not formulating any point of order. I
have correctly understood him. Now
he will kindly resume his seat.

Shri Hem Barua: It is the duty of
the Government {o make enquiries
and report to this House.

Mr. Speaker: We cannot presume
the failures of our Government before
we get the information. Still, we de
not know what the information might
be. If it is in the negative, who is
to be blamed? Nobody.

Shri Hem Barua: My argument or
question is this: is it not the duty of
our High Commissioner to report?

Mr. Speaker: We are not to antici-
pate and then presume things. Let
the information come. If there i8 any
truth in it then we can see what
should be done . . . (Interruptions).

Shri H. P. Chatterjee: Mothers and
sisters of ours are sharing this humi-
liation and the Government is saying
that it has no information. What is
this?

Shri Hem Barua: Sir, may I sub-
mit.

Mr. Speaker: Shri Hem Barua would
kindly resume his seat.

Shri H. P. Chatterjee: This is un-
bearable. Government must tell us
the position. Thousands of our
mothers and sisters are being humi-
liated like that and yet Government
is not moving. What is this?
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Mr. Speaker: He is moving.

Shri H. P. Chatterjee: I am mov-
ing because 1 am interested in it.

Shri Hem Barua: Sir, may Ihumbly
submit to you that if you have
presumed like that are we also to
presume that since no reply has come
so far from our High Commissioner,
na such incidents have occurred
there? If your contention is correct,
then my contention should also be
correct.

Mr. Speaker: Now he might sit
down. Shrimati Renu Chakravartty.

Shrimati Renu Chakravartty: In
view of the very disconcerting news
which we have, both from the borders
as well as from Chittagong, which
has come in the form of a question—
and I know full well that it is very
difficult for our High Commissioner
to get permission to go to the Chit-
tagong area for an on-the-spot inspec-
tion,—may 1 know whether in the
farthcoming Home Ministers’ Con-~
ference this will be taken up as one
of the major items of the agenda so
that some machinery of women social
workers may go there, as was done
in the case of West Pakistan and East
Pakistan, so that this matter may be
taken up seriously at a very high
level?

Shri Lal Bahadur Shastri: We feel
deeply hurt and pained over the
incidents taking place in East Pakis-
tan and I know that everyone of us
in this House holds the same strong
views. Government has expressed
its views categorically and clearly
to the Pakistan Government. The
House has to make a distinction bet-
ween two facts. There is the ques-
tion of taking some of the girls to
some countries, Arab countries etc.
Then, there is the other matter, of
abduction or of other wrong—I do
not want even to use those words.

An Hon. Member: Molestation.

Shri Lal Bahadur Shastrli: Mole~
station etc.
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Shri Tyagi: Maltreatment.

Shri Lal Bahadur Shastri; In regard
to the latter the hon. Minister has
already replied. She has said that
one incident came to our notice and
we lodged a strong protest. Our High

Commissioner took up the matter
with them. In regard to the other
matter . . .

Shri Hem Barua: You try to

minimise the whole thing by saying
that one incident came to your
notice . . . (Interruption). It is report-
ed in the papers .., (Interruptions).

Shri H. P. Chatterjee: Thousands
of cases are happening.

Mr. Speaker: Shri Chatterjee is
confusing the two things; they are
separate.

Shri Lal Bahadur Shastri: 1 merely
wanted to say that we do not want to
suppress things. If facts are avail-
able with us, we do not hide them
from the House. As I have already
said, we know that the refugees or
those who have come here have suff-
ered terribly. In that context the
hon. Prime Minister wrote to Presi-
dent Ayub and it is one of the ways
to deal with this matter.... (Inter-
ruption). It has been agreed to that a
meeting should be held here. 1 have
no doubt that the quesiotn raised by
Shrimati Renu Chakravartty will
naturally come from discussion in
that meeting of the Home Ministers. .
(Interruption).

Mr. Speaker: After the Question

Hour was over I allowed it.... (Inter-
ruption).

Shri Hem Barua: We are grateful
to you for that.

= THAAE TEY | HEUE TR
O aeqT FT AW & |

WA AT . W a5 A b
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Ht wgmE W ¥ Al #
wefwar a= st &
Mr. Speaker: Hon. Members might
kindly resume their seats.

Shri Kapur Singh:
there.

My name is

Mr. Speaker: I know it.

Wt TRE@EQAT : qAF TR,
AF &L AT § |

AR NG . AAAA g I3
o | AR FT GAT AT AT G AL
HET AT A(FA T AW F A
AT TY AHA T FT AT ORI Y
o warl & 92 & A1 34 ISWT Y |
IgF qE AWl R e St g € a®
qET IO MAAT &, F A WA A9 Y
wewd g, WX e ¥ Wt 3 o @
fiF frarit 5230 Hiferr § Fward § @i
TG edl ¥ Ay THHUT AFT IS

FT

Y THAA® AAA
T E W THHE #Y )

weqw g - T fa g o
T E T FE | QY e ¥ ST A
F UF Tl g AGY T gl | THHT
gaTe & q¥ 9% F q ALY AT qw |
WX WET AT &1 39 9SS §
A et IR e # T Afew A
FF |

g% fet @Y

ft oXEQAR . WA A1,
g AT AT GT T |

it ®EATT . WY YETqT FT I
&1 78 @Y g s fear sy fv Wi
& QN o wefeat a0 st & ar w8y,
JgF T EE fgar WA .. . .

oA EET WY a1 gY@
afi g 5w R T & o A
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Shrimati Renuka Ray: No hon.
Member from this side of the House
has been allowed . . .

Mr. Speaker: I am not allowing
anyone from any side of the House.

There is calling-attention notice.

Shri Hari Vishnu Kamath: On a
point of order, Sir. I do not wish to
challenge your ruling; but when I
implore you to extend the time a lit-
tle, by two or three minutes, may I
invite your attention to the proviso to
rule 46 which refers to such questions
which have not been reached in the
Question Hour but have been taken
up after the Question Hour is over?
No time is fixed. It is an important
question. Therefore I request you to
extend the time by two or three mi-
nutes.

Mr. Speaker: We have spent 15 mi-
nutes.

Shri Hari Vishnu Kamath: There
have been occasions when even 20

minutes were spent...... (Interrup-
tion).

ot QUATEAAR : A YATqT FT
T g

To TR WAL Mg : AU T
STITAT FT A & M F TSN NEATE |

W AERA T q@ A qA-
WAAR Y FIeqT FT W GH AN
&rferdr

M AAEAAR . AT M &7
qET & AT & g # | g 3 gER A
aifed I R AEE T oMY &
T, AT H T Y T @ |l
F1 gd F T safRei w1 g faga
FA ALY | F Aoy G F frae
FAT RN § FF T TF1T T g foreray
qAT AGH TAT F Fa4T g § W gew
gt § fF aar o gev gE § T ¥
FAT ATA, AYC AT AT RLAT IT F FIC
sxa foar wram § 9€ few fad fwar
ST E | TR WrEE g 7
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AT AT g 5 owmw www @ ¥ fF
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fgd 1+ WY F fag gMR wRT @i
wgT &1 AfFT R 3w a@ Y feafd
T At § & g wet frw el A 31

weoR AgE . IS AEEE R
®TY &7 | G H1Y §& ITEY | Calling
Attention Notice
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Shrimati Renuka Ray: Sir, I have
a submission to make.
Mr. Speaker: When I am dis-

allowing others, Madam?

Shrimati Remuka Ray: You have
not allowed questions from this side.

Mr. Speaker: I have already pas-
sed on to the Calling Attentior Notice.

WRITTEN ANSWERS TO QUES-
TIONS

Women Employees in Pharmaceutical
Industries

[ Shrimati Renu Chakravartty.
Shri Yashpal Singh:
Shrimati Vimla Devi:
Shrimati Subhadra Joshi:

LShrimati Maimoona Sultan:

on0s. |

Will the Minister of Labour and

Employment be pleased to state:

(a) whether it is a fact that women
are losing jobs in most of the phar-
maceutical industries in Bombay and
elsewhere immediately they marry;

(b) whether the contracts they have
to enter into insist on their remain-
ing unmarried; and

(c) whether Government propose
any legislation to stop these discri-
minating practices to protect women
labour?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Plamning (Shri C. R. Pattabhi
Raman): (a) Yes, in Bombay. No

information is available yet about
any other place.
(b) Generally, contracts of emp-

loyment of certain categories of wo-
men employees provide that on mar-
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riage they should forthwith csign or
avtomatically disqualify  thewsclves
fcr continuation in service.

(c) The matter is at present the
subject of an appeal before the Sup-
reme Court.

qqqT 7 faewz

*cow. 5t AWK ATT FTAT ; FAT
[T HAY TE A @ FAT F4G1
f& :

(F) | 29 F@H, qe8Y A
TR F fAwe gu fawwie @ @i

ESULUR G

(@) afzx &, & 37 F a7 afone

frdr 7

sfaten T | AN (sﬂzc:
To wgm) : (F) W (9). FE
ot FFEE A gE-AE AW %
AT T g% R

Disarmament Conference

ogog, J Shri Hari Vishnu Kamath:
"\ Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

(a) whether at a recent meeting of
the Disarmament Conference in Gen-
eva, India proposed that nuclear po-
wers should agree not to transfer nuec-
lear weapons or allied technology to
non-nuclear countries;

(b) if so, the broad features of the
proposal; and

(c) the reaction of the nuclear po-
wers as well as of the non-nuclear na-
tions thereto?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati
Lakshmj Menon): (a) Yes Sir.
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(b) The Indian delegation sugges-
ted that the Disarmament Conference-
shouid take up the question of formu-
lating an agreement on the question
ol non-proliferation of nuclear wea-
pons and proposed that a  possible
basis of an acceptable agreement could
be for the nuclear Powers to commit
themselves not to transfer nuclear
weapons or weapon technology to-
others and for the non-nuclear na-
tions to pledge not to manufacture,
possess or receive these weapons. This.
could be achieved by a treaty similar
to the partial nuclear test ban treaty
which should be subscribed to by all
countries.

(c) The proposal has not so far been
formally commented upon in the Con-
ference. All members, including the
nuclear Powers are, however, gener-
ally in favour of an agreement on:
non-proliferation of nuclear weapons.

ISR w9 A § 2w fawe

*gog. WY wGAT : T MW WK
VMY HA A FAN AT Far w/ T
fE 1

(F) 7 ag &= ¥ fF Iso §
FaeT faw wagdd &1 wiger fafu ¥ &
=0 & @ o afgers s fear
mr § famd ofvreEsy wwgdl §
oY e 2 BN ®a § Ak A
gl § awa 9 @ g ;

(&) # 25 gvryg § 9@ FT
Twgdl  #1¢ forwraa faey & R

(w) afs g, @ wwe § @
FrEAEr Y 75§ 7

q7 W AT TR § I
aar QAT IqER (H Fo Wo qIfA-
) ¢ (F) St A ) ST A oow
T faer &1, {7 My “IRr faea
fao” &, qeux & g & af 4, faw
SEN qevy | wiger fafa #Y qmar
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T gfawd 39 arfeg w@ &S
a%Y | fyer FATHT 1 HIC T g9 €49
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fegig mgzr 2y wg &)

‘Economic Sanctions againsl. Sovth

Africa

*810. Dr. L. M. Singhvi: Will
"Prime Minister be pleased to

(a) whether the Prime Minister or
‘the Government of India have been
approached for participating in an
international conference to be held in

Ny

the
state:

London in mid-April for Jiscussing
‘cconomic sanctions against  South
Africa; and

(b) who is organising this Confe-

rence and what would be the detailed
agenda for the conference?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
‘Singh): (a) No formal invitation was
received by the Prime Minister or the
‘Government of India to participate
in the Confercnce. The Committee
has, however, invited some well-
‘known people from India. The Com-
mittee also requested the Prime
‘Minister to become a patron of the
Conference and he has agreed.
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The Prime Minister has alze
sent a special message to the Confe-

rence wishing it success.

(b) The Anti-Apartheid Movement
in the U. K. together with a number
of distinguished individuals, are
organising this Conference. The de-
tails of the agenda are not known.

Naga Hostiles

Shri P. C. Borooah:

Shri P. R. Chakraverti:

Shri Maheswar Naik:
{_ Shri S. C. Samanta:

*811.

Will the Minister of Defence be

pleased to state:

(a) whether it is a fact that Naga
hostiles attacked a military convoy
on or about the 15th of January, 1964
on Imphal Road with fire-armis;

(b) if so, the number of persons
killed or injured on both sides; and

(c) the action taken by the autho-
rities in this regard?

The Minister of Defence (Shri Y. B.

Chavan): (a) Yes, Sir. A military
convoy was fired upon by Naga hos-
tiles on 15th January 1964 on

Kohima-Imphal road. appropximately
6 miles South of Kohima.

(b) Hostile casualties are not
known. We lost one JCO and one OR
both killed.

(c) The area of the incident was
immediately searched by the security
forces but no hostiles were contacted.
However, sccurity measures have been
tightened up.

Pak. Delegation’s Visit to Europe

*812, Shri Maheswar Naik: Will the
Prime Minister be pleased to state:

(a) whether his attention has been
drawn to the reported project of Pak-
istan under which the so-called
“grand mufti of Kashmir” in the per-
son of one Mir. Waiz Muhammed
Yusuf Shah has been leading a non-
official delegation to London, Paris
and other West European capitals to
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press self-determination for the peo-
pPle of Kashmir; and

(b) if so, the action being taken by
the Government of India to counter-
act the effects of such an evil de-
sign?

The Minister of State in the Min-
istry of External Affairg (Shrimati
Lakshmi Menon): (a) Yes, Sir. A
non-official Pakistani delegation has
already  visited London, Paris,
Morocco, Tunisia and Algeria,

(b) The Government have directed
its Missions abroad to take prompt
action to counteract any adverse pro-
paganda by the Pakistan delegation.

D. A, For Defence Personnel

( Shri Omkar Lal Berwa:
Shri Bade:
Shri Kachhavaiya:
LShrl P. C. Borooah:

*813.

Will the Minister of Defence be
pleased to state:

(a) whether dearness allowance
rates for Defence Services personnel
have recently been increased;

(b) it so, to what extent; and

(c) the annual additional yearly

expenditure on this account?

The Deputy Minister in the Minis-
try of Defence (Shri D. R, Chavanm):
(a) Yes, Sir.

(b) A Statement is laid on the Table
of the House. [Placed in Library, See
N. LT-2600/64].

(c) Approximately Rs. 1} rrores.

Diplomatic Relations with Zanzibar

( Shri P. C. Borooah:
215 Shri Onkar Lal Berwa:
"} Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:.

Will the Prime Minister be pleased
to refer to the statement made in the
Lok Sabha on the 21st February, 1964
and state:

(a) whether proper diplomatic con-
tacts have since been established with
Zanzibar regime; and
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(b) whether a report has since been
received from the Indian High Com-
missioner in Nairobi about the plight
of the people of Indian origin in
Zanzibar?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir. The High Com-
missioner, who is resident in Nairobi,
presented his credentials as High
Commissioner for India to the Presi-
dent of Zanzibar on the 20th March,
1964.

(b) Yes, Sir. However, as stated
in the House earlier there is no indi-
cation that persons of Indian origia
were the main or the exclusive targets
in the recent disturbances. Never-
theless, some have been rendered
destitute while others have suffered
loss in lesser degree. A number of
them wish to return to India and
we are trying to provide necessary
facilities.

Gallantry Awards to Ex-Servicemen

1639. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that those
ex-servicemen who won gallantry
awards in and after the Second World
War get some monthly monetary al-
lowance;

(b) whether it is also a fact that
those ex-servicemen who got I.D.S.M.
and other such awards before the-
Second World War do not get any
monetary allowance; and

(c) if so, the reasons for this diffe-
rentiation?

The Deputy Minister in the Minis-
try of Defence (Shri D, R. Chavan):
(a) Yes, Sir.

(b) It is a fact that I.D.S.M. as well
as its Bar awarded prior to the com-
mencement of the Second World War-
carries no monetary allowance How--
ever, if a Bar was awarded after the
commencement of the Second World
War to I.LD.SM. awarded before that
date a monetary allowance is admis-
sible. A monetary allowance is at--
tached to all other awards
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(c) The decision in regard to
ID.SM. and its Bar referred to in
part (b) of the question was taken
by the then Government and the rea-
sons for the differentiation are not
available at this distance of time.

Trap and Skeet Gun

| Shri Karni Singhji;
1640. 3 Shri Lalit Sen:

Will the Minister of Defemce be
pleased to state whether Government
propose importing at least one trap
and one skeet gun each for the Army,
Navy and Air Force in order to help
them improve their standards of clay
pigeon shooting teams?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
The over-all control and coordination
of orgaised sports activities among
personnel of the three services vest in
the Services Sports Control
The Board has not yet introduced
shooting in the Inter-Service Cham-
pionships, nor do the services as a
team participate in the National Rifle
Shooting Championship,

A suggestion for importation of
some traps and skeet guns for sports
activities in the services has recently
been received and is under considera-
tion of Government.

Technical Persons in Orissa

1641. Shri Ramachandra Ulaka:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) the number of technical persons
registered in various employment ex-
changes in Orissa as on the 3lst
December, 1963; and

(b) the number out of them pro-
vided with employment assistance
during the year ending the 31st De-
cember, 1963?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R, Pattabhi
Raman): (a) 8,714.

(b) 2,575.

Board.
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Accidents in Talcher Coal
Mines
1642, Shri Ramachandra Ulaka:

Will the Minister of Labour and Em-
ployment be pleased to state:

(a) the number of major and minor
accidents which occurred in Talcher
Coal Mines during 1963-64 so far; and

(b) the loss of life and property
caused by those accidents?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) and (b). There
were 7 fatal and 43 serious accidents
involwing loss of 8 lives and serious
injury to 44 persons. Details of mino
accidents are not available.

Spontaneous heating had occurrec
in Talcher mine due to which two-
thirds of the mine was sealed, and an
outbreak of fire in Handiduha mine
led to the sealing off of the whole
mine. The loss of property caused by
these dangerous occurrences will be
known only after the re-opening of’
the mines.

Employment Offices in Orissa

1643, Shri Ramachandra Ulaka
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) the number of employment
offices in Orissa as on the 31st De-
cember, 1963; and

(b) the number of employment
offices proposed to be opened in Orissa
during 1964-65?

The Deputy Mimister in the Minis-
try of Labour and Employment and

for Planning (Shri C. R, Pattabhi
Raman): (a) 14.
(b) 2,

Orissa Textile Mills

1644. Shri Ramachandra Ulaka:
Will the Minister of Labour amd Em-
ployment be pleased to state:

(a) the names of textile mills i1

Orissa which have not cmployec
Labour Officers so far; and

v
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(b) the steps taken by Governinent
in the matter?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R, Pattabhi
Raman): (a) Under Section 49 of the
Factories Act, 1948 only factories em-
ploying 500 or more workers are re-
-quireg to employ Welfare Officers. The
State Government have reported that
there is no such textile mill without
a Welfare Officer,

(b) Does not arise,

Indian Woman Killed im Aden

1645  Shrimati Savitri Nigam:
" Shri Vishwa Nath Pandey:

Will the Prime Minister be pleased
Lo state:

(a) whether it is a fact that an
Indian woman wag killed in Aden
-during a recent grenade attack; and

(b) if so, whether the Aden Gov-
srnment have paid any compensation
o her family?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atoraic
snergy (Shri Jawaharlal Nchru):
ta)y Yes, Sir; Mrs, Herawanti Jamna-
das, was accidentally killed in Aden,
when a grenade attack was made op
the British High Commissioner while
‘emplaning for London, as a result of
‘which the High Commissioner and
_some others were injured and two
persons lost their lives.

(b) No Sir; however, the Aden Gov-
ernment have conveyed their regret
‘to the Government of India and the
Indian community in Aden and their
:sympathies to the bereaved family.

Development of Atomic Energy

( Shri Hari Vishnu Kamath:
| Shri Maheswar Naik:
| Shri D. C. Sharma:
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| Shri Prakash Vir Shastri:
| Shri B, P, Yadava:
1646 J Shri Bishanchander Seth:
") Shri Dhaon:
| Shrimati Savitri Nigam:
( 8hri P. R. Chakraverti:

Will the Prime Minister be pleased
to state:

(a), the progress made by India in
the development of atomic energy for
peaceful purposes;

(})) the mames of countries with
which India is collaborating in this
field; and

(c) the names of countries which
have refused to co-operate with India?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru):
(a) The Brief Annual Report of the
Department of Atomic Energy for the
year 1963-64, which reports the pro-
gress made by the Department in the
development of atomic energy for
peaceful purposes has already been
circulated to Honourable Membevs of
Parliament.

(b) The Department has entered in-
to agreemen's of colluboration in
specified fields with Canada, Denmark,
France, Hungary, Poland, Sweden,
the Union of Soviet Socialist Republic
the United Arab Republic, the United
K'ngdom and the United States of
America.

(¢) No country has so far refused
to co-operate with the Department.

Situation in Laog

Shrj Warior:
1647. { Shri Vasudevan Nair:
LShri P. C. Borooah:

Will the Prime Minister be pleased
to refer to the reply given to Un-
starredq Question No. 22 on the 18th
November, 1963 and state the latest
situation in Lmaos?

The Prime Minister, Minister of
External Affairs ang Minister of
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Atomic Energy (Shri Jawaharlal
Nehru): The International Commis-
sion for Supervision and Control is
continuing its good work in Laos.
Towards the end of 1963, there was
heartening progress towards national
reconciliation. The situation, how-
ever, suffered a set-back in January,
1964 and the Prime Minister of Laos
informed the Commission that serious
attacks were being made by the
Pathet Lao against the other parties.
Allegations have also been made by
Pathet Lao of encroachment on Pa-
thet Lao positions by Rightist forces.
As requested by him, the Interna-
tional Commission decided to send
an Investigation Team to the area of
the fighting. Preliminary meeliags
between the representatives of the
leaders of the three parties are cur-
rently taking place in Vientiane, and
it is hoped that they will lead to an
agreement on the modalities for a
Conference of the three leaders.

Raid by Pakistanis

( Shri Mohan Swarup:
| Shri P. C. Borooah:
1648 % Shri P. R. Chakraverti:
" Shrimati Savitri Nigam:
| Shri Vishwa Nath Pandey:
| Shri Rama Chandra Mallick.

Will the Prime Minister be pleased
to state:

(a) whether an East Pakistan
Rifles party ambushed an Indian
border security force patrol party on
the Garo-hills, Mymensingh border on
the 26th January, 1964;

(b) it so, the number of casualties
suffered by the Indiang in the
ambush; and

(c) Government's reaction thereto?

The Prime Minister, Minister of
External Affairy and Minister of
Atomic Energy (Shrl Jawaharlal
Nehru): (a) Yes, Sir.

(b) Three—One Havildar was kid-

amapped und killed and two constables
injured, one of whom succumbed to

hig injuries, in the hospital,
272¢ (Ai) LSD—3.

Written Answers 8pg8.

(c) Strong protests have been
lodged by the Government of Aszam
and by our Deputy High Comuni»-
sioner at Dacca with the Government
of East Pakistan. The security =~
rangements on the border have alwo
been strengthened.

Visit of Foreign Dignitartes

Shri Krishnapal Singh:
Shri Imdrajit Gupta:

‘Y Shri P. R. Chakravertk
Shrimati Savitri Nigams:

Will the Minister of Defence be
pleased to state:

1649,

(a) whether it is a fact that Afr
Marshal Sir Hector McGregor and
Earl  Mountbatten visited Indha
recently; and

(b) the purpose of their visif?

The Deputy Minister in the Minls-
try of Defence (Shri D. R. Chavam):
(a) Yes, Sir. They visited India im
January, 1964.

(b) There was no specfic purpose
for their visits to this country. It is &
normal practice for top officers of t!»
Armed Forces to exchange visits with
their counterparts in friendly coun$
ries. Our Chiels of Staffs have paida
number of visils to various couns-
ries including the U.K. Reciprocally,
they invited, with the approval of
Government, their opposite numbers
from other countries to visit India.
Earl Mountbatten has a special rela-
tionship with India and he was invi-
ted to witness the Republic Day
celebrations.

freelt | T-wTeTh AX € wArd
L& %o, S SETTIT ey - W
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e & ot @ AT g At # v
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Women on U.P. Employment Register

1651. Shri Vishwa Nath Pandey:
Will the Minister of Labour and Emp-
loyment be pleased to state:

(a) the number of women registered
in various Employment Exchanges in
Uttar Pradesh as on the 31st Decem-
ber, 1963; and :

(b) the number out of them who
were provided with employment du-
ring 19637

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) 10,576

.(b) 2.661.
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Air Force Station, Midnapur

1652. Shri Subodh Hansda: Will the
Minister of Defence be pleased to
state:

(a) whether full compensation has
been paid to the evicted persons of
the bomb testing area of Kalai Kunda
Air Force Station in Midnapur Dis-
trict, West Bengal;

(b) if not, what kind of compen~
sation was given to them; and

(c) the reasons for delay ‘n pay-
ment of full compensation to these
people?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavam):
(a) to (c). Certain lands along with
structures standing thereon have been
requ’sitioned pending acquisition of
these lands. ‘On account’ paym ‘nt
representing 80 of the likely
amount to be assessed as compensa-
tion for the structures standing on the
requisitioned land and disturbance
to the owners has been made in accor-
dance with the rules. The actual
amount paid is Rs. 1,07,080,00.

The rental payable to the owners
on the land has not yet been paid as
the same has not yet been assessed
by the Collector, Midanpur District,
who is the competent authority. Full
compensation for structures and dis-
turbance has since been assessed by
the Collector and is under examina-
tion. The Collector has also been re-
quested to expedite the assessment
of the rent payable and to make pay-
ment of 80 per cent of the likely am-
ount to be assessed.

Medical and Engineering Graduates
for Army

1653. Shri G. Mohanty: Will the

Minister of Defence be pleased to
state:
(a) the total number of medical

and engineering graduates requirved

for the Army; and
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(b) the number commissioned s0
far?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) As on the 1st April 1964 the
requirement is of approximately 3,000
medical and engineering graduates
each.

(b) 2,421 graduates commissioned in
the Medical Corps and 1,474 commis-
sioned in the Engineering, Signals
and EME Corps.

A.LR. Stations at Jammu and

Srinagar
1654. Shri Inder J. Malhotra: Will
the Minister of Information and

Broadcasting bc pleased to stale:

(a) the steps taken during last
year to make the Radio Stations more
powerful at Jammu and Srinagar;

(b) whether any new programmes
were also introduced from Srinagar
Station during the last year; and

(¢) it so, which?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) The low-power mediumwave
transmitter at Srinagar was replaced
by a higher power mediumwave
Transmitter on 1-5-1963, There is no
proposal to instal a more powertul
transmitter at Jammu during the
Third Five Year Plan.

(b) and (c). Yes, Sir. A number of
new items were introduced from the
Srinagar Station in various categories
of programmes, particularly those
dealing with different aspects of the
situation created by the Chinese
aggression and Pakistan’s hostile
attitude towards India. The forms in
which these programmes were broad-
cast includeq talks, discussions sym-
posia, newsreels, features and songs
on patriotic ang heroic themes,
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LA F, Plane Airorash

1655 f Shri Maheswar Naik:
‘1 Shri Onkar Lal Berwa:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a Vam-
pire Aircraft belonging to the LA.F.
crashed near Morada in the District
of Mayurbhanj in Orissa on the 21st
Fehruary, 1964; and

(b) if so, the circumstances under
which the accident occurred and the

lesses sustained both in men and
money?
The Minister of Defence (Shri

Y. B. Chavan): (a) Yes, Sir.

(b) The Pilot of the aircraft, who
was the sole occupant, baled out and
was slightly injured. A Court of In<
quiry has been ordered to investigate '
the cause of the accident and to
assess the loss/damage caused. The
report of the Court of Inquiry is
awaited.
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Health Insurance of Labour in
Ludhiana

}657. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleaseq to state:

(a) whether it is a fact that the
health insurance scheme for labour
has not yet been implemented in
Ludhiana city even though it has
been in operation in other industrial
towns for years past;

(b) if so, the reasong therefor; and

(c) the steps Government propose
to take to secure the earliest imple-
mentation of this scheme in Ludhiana

city?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Ramau): (a) The Employees’ State
Insurance Scheme was implemented
in Ludhiana with effect from the
17th May, 1953 and medical care was
extendeq to families of the insured
persons with effect from the 1st Nov-
ember, 1958

(b) and (¢). Do not arise.

Staff Quarters at Kothagudium

1658. Shri P. Kunhan: Will the
Minister of Labour and Employment
be pleased to state:

(a) the stage at which the proposal
to construct quarters for the staff
of the Regional Office of Coal Mines
Provident Fund, Kothagudium stands
at present;

(b) the number of quarters
posed to be constructed; and

(c) the amount likely to be spent?

pro-

The Deputy Minister in the Minis-
try of Labour and Employment and
Planning (Shri C. R. Pattabhi
Raman): (a) Negotiations for the
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purchase of land for constructing an
Office building and staff quarters for
the Regional Office of the Coal Mines
Prorvident Fund, Kothagudium are
in progress

(b) The tentative decision is to
construct quarters for every member
of the staff in need of accommodation,
subject to the availability of land.

(c) An estimate has not yet been
made.

Secret Radio Station in Assam

Shri P. C. Borooah:
Shri Yashpa] Singh;
Shri Himmatsinhji:

Shri Jashvant Mehta:

Will the Minister of Informatiom
ang Broadcasting be pleased to state:

1659.

(a) whether correctness of the re-
port that a secret radio station in
Assam had been thwarting All India
Radio’s broadcasts to South East
Asian Countries, has been ascertain-
ed; and

(b) if so, the result thereof?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) and (b). Government have no
information about the existence of a
secret radio station in Assam. So far
as All India Radio’s broadcasts to
South East Asia are concerned, no
deliberate jamming or interference
has been reported.

LAF. Plane Crash

. 1660. Shri P, C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether the Court of Inquiry
constituted to go into the circmust-

ances of the I.AF. Fairchily Packet
Aircraft crash with 22 persons
abroad into Hooghly near Gandhi

Ghat on the 4th March, 1964, has
submitteq its report; and
(b) if so, the findings thereof?

The Minister of Defence (Shri
Y. B, Chavan): (a) No, Sir.

(b) Doeg not arise.
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Defence Minister’s visit to U.S.A.

r Shri Yashpa] Singh:
1661 { Shri P. C. Borooah:
‘) Shri Kapur Singh:
Lanri Harish Chandra Mathar:
Will the Minister of Defence be
pleased to state:

(a) whether he is planning to
visit Washington in the near future;

(b) if so, the purpose of the visit?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) Yes, Sir. Such a proposal is under
consideration.

(b) During the visit, it is proposed
to discuss matters connected with re-
quirements of Defence Services,

gaT & wawifct o froemd
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Chinese Premier’s visit to Pakistam

1663. Shri Hari Vishnu Kamath:
Will the Minister of Defence be
pleased to refer to the statement
made in response to a Calling Atten-
tion Notice on the 4th March, 1964
ang state:

(a) whether it is a fact that just
before the Chinese Premier’s visit to
Pakistan last month, Chinese Military
Officers accompanied by the Chinese
Military Attache to the Chinese Em-
bassy in Pakistan as well as by
Pakistani Military Officers visited
Gilgit, Muzaffarabad and the cease
fire line near Jammu; and

(b) if so, further details thereof?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) and (b). Government have no
information in the matter.

Unemployed women im Rajasthan

1664 J Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of women (both
graduates and non-graduates) regis-
tered in various Employment Ex-
changes in Rajasthan as on the 3lst
December, 1963; ang

(b) the number out of them provid-
ed with employment assistance during

At & wf ? the period from July to December,
. 1963?
st At (st awrE The Deputy Minister in the Minis-
wg™) : (w) ter of Labour and Employment and
| for Planning (Shri C, R. Pattabbi
(W) s T Iz o Raman): (a) and (b).
No. o~ Live No. plucc!
Category Register as m
on employm.nt
. 31-12-63 during
July-
December,
1963
n (€] (€))
Graduates . - 128 38
Matriculates and intermediates 1,021 280
Below Matriculation standard (mcludmg illxtente-) 2,730 336

To 1AL

3,879 654
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New Ships

1085. [ Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Defence be
pleased to state:

(a) the number of new ships pur-
chased for Indian Navy from foreign
countries (country-wise) duriny
1963-64; and

(b) the cost ¢ cach ship?

The Minister of Defence (Shri Y. B.
Chavan): (a) No new ship was pur-
chased for the Indian Navy from
abroad during 1963-64.

(b) Does not arise.

Employeces of A.LR.,, New Deiki

{ Shri Dhuleshwar Meena:
\ Shri Ramachandra Ulaka:

Will the Minister of Information
and Broadcasting be pleased to state
the number of staff artists and em-
ployees of the New Delhi Station of
- the AIll India Radio belonging to

. Scheduied Castes and Scheduled Tri-
. bes as on the 31st January, 1964?

1668.

The DMinister of Parliarmentary
Affairs (Shri Satya Narayan Sinha):
" Forty-five.

AJIR. Station at Coimbatore

1667, J Shri Dharmalingam:
'\ Shri Mathu Gounder:
Will the Minister of Information
and Broadcasting be pleased to state:

(a) the progress made in the setting
up of an A.LR. station at Coimbatore
in Madras State;

(b) whether there is any proposal
to set up one in Madurai also; and

(c) when these stations will come
into being?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):

(a) The main transmitter plant and
the receiving equipments are avail-
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able. Proceedings for acquisition of
sites for locating the mediumwave
transmitter and the associated receiv-
ing centre at Coimbatore are in the
final stages. The estimates of the
C.P.W.D. for the construction of the
buildings for the transmitter and the
receiving centre have been sanction-
ed.

(b) No, Sir.

(c) The transmitter at Coimbatore
is expected to be commissioned into
service by the middle of 1965.

Gliders

1668. Shri Harl Vishnu Kamath:
Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 373 on the 2nd
March, 1964 and state:

(a) whether the records of the
Baroda District Office have been
delved into for the purpose of obtain-
ing details with regard to the mana-
facture of a giider by Mr. Antonius
Raab in }948 or 1949; and

(b) if so, the result thereof?

.The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). All
possible efforts are being made by the
State Government to trace the rcle-
vant records which have not yet been
located.

Newsprint Quota for ‘Patriot’

1669. Shri Hart Vishnu Kamath:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether the quota of newsprint
allocated to Patriot has recently been
increased; and

(b) if so, the reasons therefor?

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
(a) Yes, Sir.

.(b) In accordance with the news-
print allocation policy for October
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1963-March 1964, daily newspapers
with a circulation above 10,000 und
below 50,000 are entitled to increuse
4heir circulation during this perind by
20 per cent or upto 50,000 copies,
-whichever is less. The ‘Patriot’
«omes under this category.

Jute Wage Board

1670 { Shri Ramachandra Ulaka:
1 Shri Dhuleshwar Meena:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 446 on the 9th December, 1963
and state the latest progress of the
implementation of the recommenda-
tions of the Jute Wage Board?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviyva): The recommenda-
tions have been implemented fully by
12 mills and partly by 3 mils. The
question of implementation in the
remaining 7 mills is being pursued by
the concerned State Governments.

Sainik Schools

1673. Dr. L. M. Singhvi: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that some
Union Territories have recently put
forth new proposals to start Sainik
Schools in their respective jurisdic-
tions;

(b) it so, the names of those Union
Territories with exact location of the
Schools; and

(c) the probable time by which
such Schools are likely to be started?

The Minister of Defence (Shri ¥, B.
Chavan): (a) to (c). No propusal
has recently been received from any
Union Territory for opening a Sainik
School within its jurisdiction.- ‘The
Ministry of Home Affairs in consul-
tation with the Ministry of Extecrnal
Affairs have, however, formulated a
Scholarship Scheme for education in
Suinik Schools for the benefit of boys
beionging to the Union Territories.
This Scheme has become operative
trom the term commencing in.Jan-
uary, 1964. The Scholarship Scheme
is as under:—

Income

Rate of Scholarship

Amount of Scholarship and Glo’-“
thing Allowance

‘Rs. upto 500 p.m. Full scholarship plus

allowance.

Rs. 501-750 p.m.*
wance.,

Rs.751-1000 p.m. Half scholarship

Rs. 1,001-1,200  p.m. 1/4 scholarship

clothing

3/4 uslcholarshlp plus clothing Rs.

Rs. 1900 p.a. p'us Rs, aoo
for clothirg — allowsncg jim
the first year and  Rs. 150
in the subsequent years,

1
‘1425 p.a. p'us Rt-.309
for clothing ~allowance ,in
the first year and Rs. 150°Th
the subsequent years
Rs. 950 - per annum.

Rs. 475 - per annum,

wrdgd o
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wfawen qaem § wfacen I
w0 (s Tgaaw) o (F) S, €
SN F wfaiAiaa) ¥ o ga? W
forat qr )

(&) T wagam qav s
WUST T ©F et &9 7 ST R
AT, T FAE I FAAT { A ATAY
WHRET i Y IAfF Fow 1 W@
TR F gg IA, THATEHT GEqTHT aqr
qEU qgrmErH ® A
i F3m | T @A F {A frater
faamr % qQeer wear glaard g o
IR fawmr # ST g fawfaa f52
W A ¥ aaEr gy o
frezs gfrarg ofr s ghir o

COBRECTION OF ANSWER TO
fISQ NO. 268 DATED 17-2-1964

¥he Minister of Parliamentary
Affxfrs (Shri Satya Narayan Simha):
fn reply to part ‘e of the Unstarred
Question No. 268 in the Lok Sabna on
€Be 17th February, 1964, I had inform-
eg, this House that the names of the
Sfates which participated in the Field
Publicity Camp at Chandigarh were
Punjab, Rajasthan, Uttar Pradesh,
a4 Union Territories of Himachal
Pradesh and Delhi I regret that due
fa._a typographical error, the name of
Jammu and Kashmir State was omit-
t&d which too had participated. The
wards “Jammu and Kashmir” should
&e. added after the words ‘“Uttar Pra-
&Esh” in the reply.

IL1% hrs
RE CALLING ATTENTION NOTICES

r. Speaker: I have received an
sfjournment motion as also a Calling
Kttention Notice from a large number
of  Members about the closure of the
Heavy Electricals Ltd., Bhopal. Is the
Klinister prepared to answer it?

Whe Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
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maniam): Sir, I will be able to make
a statement at 5 O’ clock.
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12.21 hrs.

PAPER LAID ON THE TABLE

BUDGET ESTIMATEs OF EMPLOYEES’
STATE INSURANCE CORPORATION TO-
GETHER WITH ‘PERFORMANCE-Cum-
PROGRAMME STATEMENT AND Busi-
Ness TypPE BUDGET'.

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhl
Raman): I beg to lay on the Table a
copy of the Revised Estimates for the
year 1963-64 and the Budget Esiima.es
for the year 1964-65 of the Employees’
State Insurance Corporation, under
section 36 of the Employees’ State
Insurance Act, 1948, together with
‘Performance-cum-programme  State-
ment and Business type Budget'

[Placed in Library. See No. LT-2598/
64].

ESTIMATES COMMITTEE
FrrrierH REPORT

Shri A. C. Guha (Barasat): I beg to
present the Fiftieth Report of the
Estimates Committee on Public Un-
dertakings—Accommodation rented in
principal cities; and guest houses,
staff cars etc., maintained by them.

——

1222 hrs.

DEMANDS FOR GRANTS-—contd.
MmNISTRY OF F0OD AND AGRICULTURE—
contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry of Food and
Agriculture.

Shri Bishwanath Roy may now eon-
tinue his speech.

@t wo Ao foAT® (FMET)
1 o Mow fear ¥ fe g gF oq)-
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[ fazaeryg )
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g ghr 9t T3 0T §F | Y qF
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qgell T 9T F gHY g8 Ay
¥ ot aial & Wy § W A frar §
wt frart g § gafe wa aadfy
& WY F FTOT WO gy § G A A<
qFY, [ T AR @ § 5 97 7%
fara &Y dra Ffqg gea feoaifoor
#ifa esz TE gRTY, MR I T Igw!
SEAgTEEl F W 9T ST AraT @
wx g% fFa ofu® SoET @ &
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fag wafee adl gam W gad
wfETRE IFAT I W@y
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g 7w W F VAT 7 FHTarT SAqrST
QY | 39 wraew ¥ gfys 7 orax &
®AT I FAT ARAT § 5 37 WA
gqeEe &7 A F @y F 9y Afy
g ST¥ @ Iaw FY agy afz g wr
1 afew & uF JquEAT T AEAT
£ 1 €3aTAF T I W FT FET AFA
o W R EErd § DA 3 st
w0 431 At 8y W F THREA
orar & 1 dafat ¥ N w7 IoA
F A F e ufy W@ g D
ST ¥ A7 9 7 a7 § ITH I@R_A
T F AT F §—0 T §—c AT |
AT qZ TAT FEQIE IR F SAven
§ o dva afqer: &Y Y AT TR
orf7 et § 1 szEy § foraml &) W
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AAAFEFTH T afer s ¥
amt # oY g@yat § Sy w|w “ar
g Ao 5w TR ¥ gy
GTHT. §W SIT WHr SIEH
qq qdfad @ 91 € 1 58 GTETT Ay
g gt A s aifgd foed
@ T | A arge frar 3
T FT Q14 47 T RPN § qnw
foad fearal ®1 09 #v Sfaw gsw
frer g% A1 37 %Y Sfag @w &y %
W & @rg Y &1 faRe) § eawiE
@ ¥ O wErEr @er o

FEET AT AT G Y /AT G
gaedauga F aegen ¥ : v e
W™ F @ww @g G g
FY IqraTT WY qGATE 1 frey o st
¥ et ¥ IARA @7 wAr
gf & wm &Y gvw womT A fanw
€7 J a1 2 #7 & I oay feafq ¥
w1 ¢ fwgw zTesr Qamirr fe”
g T

£ a7y ey i g ST
97 8y G o &1 a1 & fomF wfve
g uie fawma gua My FT syl
gFa § 1 qg qT 9T ¥ Ay 9 &
&1 11 & 3T FEY & gIfea T A
g2 w f&ard wrEer I gaa §
W AT W R q2T TS |

oS AEAY : s ey ard
oq fHAe § 91917 GEeq 7 AT I
quTT F AT 1

oy st wf (fagroam)
WETR WERY, gETT A WIGEY  OF
¥y TaF 3W ¢ | | W =0 glawma:
anr miEt # e § AT ¥ FFR
Y § | TiteER T ag Y gIEY
& oY fagdl O wer ety gw Aw
# § I 47 MGG | iae
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[t w&y €]

¥ ATEA FAFH Yo TS AT P, &
@ WA TEH G4 WIT "I
¥ "R L 1 TH W F oo T AT At
AFHFWE 1 L TFT T 90 TFT
aF I @Y T fHFETT YR I@E
X & 90 TFT F Yo THT JF 9HW
@A I qo 9@ frarT g § s
T SR AT fF Yo § qoo FT
@A A § ag IAA 3 qES § 1 Yo
¥ qoo UFT TF AT AT FTEAFIT
R 9T ¥ AT AEY ) 59 farAl £y
FA INT wFAT § FU TEET WY
warfew fear wiw 1 e 4R TwEe
¥ ¥ 3 @z ) qe foemy § amy
& g faaan ¥

T T8 3 #Y @A v 5y
avg T I ) WM R adw
CTHC F7as § 1 a1 A AT
g frra e e gowes # ar
AT EH I I FAU 70T et aw
WIANE ) v Ffrgn qm
W & fAE W g g T
g AIT ATET F T €T 4H AT
& WX agt & g we # g wORT
WY @A TR § | gHRT 78 N fawmr
§ it TR A &AW T T g
o %% TN G T | 9T TEeT
am oiEeal W §¥ T &
T T gfrEeak & @
g S f5 @@, wm fiw oar
Wfem ow, dar @ ™ e
wY qaT A G Y Iq G T fed
o1 AfFT SYFT IWET G T R -
T B ITT fvar @a afv oy
TR 97 TF AFFT IUT e 4 T
9 AETY FF SHE F #T FFTR
oA gE ¥

g " WS FOY Y FT T
a1 139 3§ 2= w67 AT T
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¥ T e w3 femr mrp A ay
SO o fofer s & oar &)
WS & AT WA F AR I,
e 7Y vefafrcwd & #fad ¢
A A F UG AN F Lo AT W
AT W AT | €Y q® AT 9 AT
AN fReada® & eFT 7 Iud agt
wa ofx & & ey, ag feardl
I v & Sfaa T e s
w3 %X ]| aY IR Wrewrge faerar
R 7g fafraq &9 & wa« SarT #
gfz 33§ frasy 1 gk Wi Aiw-
W ¥ fegEl 7 Aqrad ® A ge
CA AT FT A T T} & R agt
L0 TTAT I &7 aqr faay sra A ferrr
Iy Neafgr g ok F R W o
T T2 AT & AN ¥ @y
X T & fA¥ g7 w5 A
qu &Y fFar o @y g 1 ey afonr
T W {F WO SET g Aer
e W R

it & fer &Y @ § fr o g
WTEET & waATHT w1 ¥w & fay s
& TE AW W FIET TeAT BT F qAT
g ¢ WY gy war fw der g gk
fordy W ®) T § A I 9 T Wgw
¥ oy o7 o gR AgT ¥ W AW F g%
e qm @ § @ g far a
i Y ¢ FAfE el W e
& ma & % g9 W T AraadiEw
W A A I AROE F Q@ )
s A T WEdT ¥ w2 ¢ 7w
JFE O S, T R FAL SR
T 43 A g TEE 3T O
AT AVEL F HATS AT I G AT
Y g e Fuarfaat v aa faaea
T T qAT # W Ig AaAdrE"
o e faery ar § 7 sfat e
Xy fawr ¥ o A a1 fn et
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R oafas gy T § fqradr q9g
TFRE SrErfe fFar s ?owe F
qE § WY <TT I A TE g | I9
FFT (s ais G-l TR HATH
# Froa 7 IHF T8 A F fafer
afed S IMR 1 WTG T TH
oY F 9@ L FOS T4T & a9 v
¥ 5w wr FAfaar § fat fr
FT 330 A § 1 AT W A §
TF OF FAST OF OF fo & fory oY 32
A A F AT AEA FT I A
T am AT §3 AR qud sy
¥ fava Y & | FaA AT G AT T
T TFATE 1 {F o Fea< FY JET
* & g« frar o aFAT § 1 WM F
qF T EY AT AL G ST AT I W
& frart w1 "fus g7 ImA F fay
e fagad T a2 T 98, TEAE
w2 78 | gar fram a8 & Ay
£ & "I AT FIFIR STFT T W
AT, T NHAET X a7 T8 T T Jobel
&\ dfem Sy 7% Fgy WA 3 fmg
AT AET T AR AT ITH T WY @A
& A T & AW WA # F agy wfuw
A1 & FTL IS § AR A F Ay
g% O Gar Y ufas qwar § st A
T T IT 9T

O T W F (49E I goeE
| Y I oAl & Ifaw W A
fae & 1 STy T smawwar w5
A1 ITHY qgT HEHT FIAS TX Uy
RN Iar §1 ITHY ITRY AgAT K7 I
Pzt At femr o wr g1 F g E
& A TAAH RS § fFoww w7
T famaw TN W @ WY FH
XY AT | AT THIFAAL FT FTH TF
{5 ag oF wreY & F7 & ) T
g e Fm ? Oxm, FET AR ®R
qficarT ®Y ST qFa €, faT T Iy
FW SEEIA Y, I JU W qn

CHAITRA 10, 1888 (SAKA)

for Grants 8122

T FF a8 faq ody & IwAT W
o g faaga wmw T AT wgAr
2 A wmm 93 g ITET FreAr W) gEaw
o qfF IART IFT AgAT 7 I
e 7 faadr 3 Tafad mowr
femrr  Qmr 78 faomm S frowaR
¥y F TFEL F ST AR N
waFr 3" 3w F % famrr s gar
T faoemr Y % qad g% &) frara
a0 ATRAT Y wE W F Ay
AT AT A MT ;W ? WA S
g f& < ag TvrEy W aw warar
7E F WA | 5o-Lo BT Ferr Firrmr |
ZqT ¥ 39 T § AL A aF K7 A
aurET gr o fEmEt & wf ewrdy
IT 1 & by v ag aform g A
®I fad TR

w3 F a9 I eRfu) a7 @
& T AT W § AfwA frarat
® g F fa¥ o ol i
AR § T AYAL BT T FT IARY
g9 A8 f57 Wi 1 o7 IR W
wraerE gfamd 7 NEgT =&MW AgL
& & @Y gw 52 Yy W ¥ gH
g3 20 & arw w1 I
QT ?

qNA & T 7 wawr) & afwq
firgrl &Y I 1 T g faer § 1 9w
&7 T A ATy ot Y faen ) agl
feeelt # fae™ @rer St A9 W Wi
< TYY AFTHT 97 q8F §F a7 qA77 A
g 3= 7oq W e @ § ) AF WA
WS P I E | T HET WERT WY
o 7Y & 5 ag foaar ag mar g0
e ag e farmme w7 faa @
I IR AR FF A E
frg ey A IAE TR A
fearT W fod  tg wod fredy § ol
WY firer et WY @ § 1 A0 & O
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[sireet wesdt T€]

qA F TER N ¢, few fawmi
g & % g A W g
FRAW Ffararaa @ &) Faw
ga3 q6e 90 F A §, IT F T 0@
LA Ffd Qaoaw d v ge
wafedy § | SfFT T F oieea
R F 7T § 7 T 7t § 1 oo w0
FART A F qg T AT ) fear Jraw
& afew dar fastar 2 o a1 afoorm
ag @ fF 5 9@ s g & ar wee Ay
FHY YN &, dYa W A Y HAA & |
gl IF FAX TEH T FT Y g,
¥ fadtor ok @rs o #§ & gt &,
Y g & | o fETET AR Q-
$RT T F T® 3o N A
wwfag 7 V7 7Y, qv ¥y 3% ?

# gFR # T wEr g F
aw fFam e & aggmav 2 3w
NfT R 7§ AfFadawmaR
o v AT AveE g i fEea gw g
S §, 38 7T faws g 1 &y s
H ¥ FTET § W I T HE AT qe
b AR sE ¥ fd a9t &Y g A%
a7 t § wafgdt I €, Y, AEe AR
wR A F 1 g e wEl & qm
e # AR " 9 § ¢ %R aformw
7g & fF ww fad g W wag A
Fag @ g &

# i ® TN W § fe ey
w1 917 ¥gT wigfefms ww § 3w F
€ WIT FT T QAT g% ¢ % swar
qT 7 ), SUTAT QBT T gY, T4 9T FEA
& MY, I 9T FWE N Ty,
wifs 1 afew eoere tw  wifefes
W ghefer @& B g af §
uferd sy awar s a1 w1 § FF e
oy e # g W)
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AR WEIY : {IH A G| KT
AN FATT FL |

sitvdt weAt g ; wEr gl
ivd #1 wfafedts 3 @) 3, AfgT g
ey EfF fae ol Sroe Fr e wE@lde
TATAT AT &, ¥ A 9 4977 TEaT €
WX 33 qgx g faAn @) st &
AT AT F UET TR IR AT
TqY T &7 91, AfTA W @ Ao T,
¥e F(T T4T FE T, 9= fF
mit 7% 7 ¥ qAt ad) faad G ¥
ag 4t gt far o glee ofde @
T g nENE At ag e g fw
F @gy @1 @ § afwy g A quw d
aWEH T T NN & AT g o0
g

W 9T WIE W WS -
gzr e @ fF I fufaas e adt e,
agt o a1 ge faaer fasra
femarer sfird | avET g7 we Ty T4
a1 fF  wAAT e g A S
AT a1 aga feg sy §, AfFw awe
T FT PUAIGE TG FA G | TR
®7 T & G FT JOFT GET QI
frgr ®1 @gw@ET QAT |

uTmH WQIW WY A gEA
T gt & wa wmo mwoer wmw
gara # &, @i fafres aia o\
gaTr ¥ gAq ?

sitweft wewlt wif : wi9d AW oY
wYe7 g1 A faar 1 & S i gue T
areelt g 1 & wgm et § e gl
feqéte aga Tode § | T & gfv
Tt § 1 AT Ay A 9 g w fay
Wt oww wifew g ¥ I g 8,
whHaewgar g | Ffema v &
Wt g 1 & femdde & war wedl g
fir R @ ¥ W W 9F W wRIe
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&% @l g1 & Fg e g R i
9w F w7y for wwm we &
famr @Y, @1 & ag fam 3@ P
FOHTT FT AT AT H ST FT A FE
e f& ==, e ¥ oarAY,
g wafasy 7, gw 9T A FT W,
ag foa7 wmam 1 q7 EegwT Wy
g dmuewsnargaw TQE

oo wgEy ¢ § 7 sy asEn
%Y TIAT HTO] AT F P A0 TR
dfr ag gadt & § 1 T @= A
Ing T fF & qar 3%

et st e . wg ¥ AW
Trza fear &, g€ W19 # Ggd AgRAy
2!

o i & gg FgT wneAl g fw gl

fafreet =g &, af¥T 97 & area gt
g vl adl §, 97 § wew 7 &
37 &1 grafaw fafaed) &1 wgar wifed
fiF 99 gimeaet q 9w @
AFH I 2, AT a8 I9 F1 391 ALY TV
A & o ag fraral # fag grafar £
FFeqr Fal g w7 £ 1 fafawer
HIET § T FET Y Q1A HdY & | @
43w H @ 9 Feuv aww &7
ag 3® Y A T &

wEUH WA N Avar-nF
R AT v 1 ATH AL A
o o § A T &

shwal @ (Test) o mrAAe
WEaE g, T WAL farwt G e
I TN B A owEwe e g, 9w
¥ fao & qo & ol g@ IR T avard

|

o R ¥y admA gua @
Y oy gy Agaqy w4t 7 favg
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q g & gEEATd a7 genr<l § HI I WY
ST T §, Y FO qITIT AL
faugi # s ua Oar faww &, o & 2w
T g7 sufaq g aw gwrfad g § 4
@ g {0 fd & o7 71 gy TR
grdT o T §, ag gT (= F A
.

9T & wEAT g3 A W @
gz fafw gfeet @ fasrzqar g
T HIA O GHATA TG § | 9] W
oY S & Jewred, faaw, frwr qun
gfty & o 1 o &, 3 afzaanq,
TOF GEAT A A AT 0

e oezg aut ¥ gvFIR B @aw
I el fqad "wiEe qme
ard & 9§ s # gfz aa@rg of
2 A (e ad g W
T2, AT T IOA F TEIX G I8
AT &7 T &HY G G g TFHIT I
&1 3% vir @1 =, a7 foed 29 a9t R}
GTATH IS aqi+ 3 forea woay =y
war , fored fan & e geqa {2 Y,
I & qaTET § o Wi IRA @1 Y,
LLE A

wFRY O § arers i daran
) At F fq¥ 7L QT wEaw w1 Ay
farmr g 1 qg a2 A9 Fr A R fe @
T o= gl g, a1 HAw ywer &
EAT FT 9797 T 0T § W AT G
U g o , a7 awt @ gf @i
ST g1 AL, AT 9% 4T, Wiy age
gaw sFfu sy 1w e g fw
SR ITS AT A FATET TS T
A E 1 gu 2w & famrel # oy
wf & agr Wiz graT @ 777 T Sgegl
WIN AT I FT AT WA § A IBAT
AR g I Iy
¥ ferg @Y F7E AT AT | afg aTra 3
Ife Ofa & el ggraar & 917 v
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[t sraz]
T IRT AN A SR R vwat ey G & A O sdeaey af ¥ g

“dar A Iy, A 77 7 HwA qqA B
I S WY AT M| 9 agh A
TR £ IETE | WA Y 9grar a9
AT ¥, 17 IT W HY orETT TE AT
HAT 9T A A3 faerr, gug W AN,
Tz oR dar sifz ag fawae . gaq
q¥ fa=rg & gfeard st A gt )
AT F T F R IPAG Fe
FoTT g2 ], Proa WY ey Ay Y
Qg 1 37 WA F Frw IR
I ¥ a8 * wfF A @A AR
ufgs oS ST FT I FT IR
W A § 1T oA wafeat &
G 7 F R #7 aed faad w
AL IAY 1 AR A AR IR
@i wAT gt 5w wwmwa wY
feamaq @ wgraafad w7 T 99
AT AN FT A & 1 ST F
far ofg Jeaer q@ Ad gHAT AR
Bw fgy AT EqT I T 1 T AIAT
AT ® qiF W TG FAHA |

aqqF A1 gaAra § Fw forara & g
@uey  Giagrard 59 AL § IO
&g A7 5 a8 37§ " § W
®T % | Mgl A feeat, gt
-oqaT TG g7 99 g F wfr af
e &y sy wrfed arfs e T
AR WA FoT awd | fed T faar
vt fe st fram ST @Y §
gt g fear ol o T aw
& et qgaTt wry fed | wae @
fo|rT I ¥ QT HET TE IST qERAT
E I

T TF JTH AYT 9T N frerT geie
ur gfe Mfczat i § 97 F wfagaz
QR W AN § N e R |=w E@f
&7 ¥ w1 gERe A Tad g gy W

frarAt & AT I &1 T fhaT TR
¥ IJAEA AGY AT FE N awn R
g20F T g &1 IEAT F fwww @Y
X ArETAAT F A X 9F, @ 1 qA
g fgd |

JE AR qT A g W dear @
TIF AR T M R 7 Y
ST faarg aiorr 1 AR afus vaw
fan st sfed | wg o @t #
o g ¥ o A 902 eia) faar
qoEE gy § S w|rAr A qga
W g #fow # FTR @ )
¥ wiTEeiHr § A ) AN gW AT
T fomrd 779 & faard @ strw wom §
W I FR SATET TG § |

et # N gtH Haw v I &
99 FY dEqT qEd FA & | mal d qw
BaFi F1 q&qT FY STIET AFAT AT
=fed | gm Gaw &7 @ArET INGH
v # fawy & & Fmar
IATTEI I AT AT I T T QT
fag gd= fo & g9 gwT T
T oY TZT F qrgAT TAT FAREFATHT
T THTH GO T T 99T fFq7 A0
ifgd |

12.55 hrs.

[MR. DEPUTY-SPEAKER in the Chair.]

IETEA qQIAT, qE A WEAEF
€ oY 3w F w7 Ewe Ao
R W@ & s wfgw wiT @
T ¥ ) OF @Y AT A A A oK
TF WY F1 7 7 qrAe fawar TR
fag v & a7 § 1 Wi Ty W
wF o & ol ? gw fadwi ¥ wfa
o W " § oW gy o @
1 TR SO WY g @ A
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AT § AT F7 fFe0r a7 7OF
¥R M F aF oA ¥ W
w7 F A F I F fAw 5 OF
gt A WfEX 1 7 AT 7T T ATAY
HAWFT A 97 F T g W=
F FT AT AT MOET | TG 3
HEFIFA § A F amorfeat ¥ gqm
F T1¥ g7 A3 A AFA F @Ema
gt & 1 gIfWT 7 AEwT R fF
Y qAS A wAF ¥ AfAw A
QT T AR I3 F1 I FFAT
WM ZT A AT TITY AR wT Ay
ST 3T AT FT g R owAs F
TIY ¥ fah OF § T q afew I
AY frqar I ) FER F A aE
A grA @R EIagmaw § 1 &
B2 gEId #1 W 39 gfawrd X F
97 § gedt gFd gaars .d

P gt oRT T & g@Era Afy
ot 797 § 1 qgAT qA WA AF HEHD
Mot §F 930 937 93 q@r g AT I3
JA AT A & | HATS FY TH JETE FY
geit ¥ AFT JAT T0CRY |

2w ¥ frg wg A9TSC FT Awor
ot P T4 ITF FO TAS F IJH
¥ @ I A q¥ WA 9 g A/
arfr Af 9T FIE F 9 THT FE@T
<ifgy | T I FA A F;
QFA F a7 T30 & Tfgd | FAHI-
I3 A TR T qrEl w1 FE
& TI7 02 I F syaear AT AT

JUCTN WERY : WT WY &
st

sirral Wt 2@ fi frw gAA
X ¥ A A e g D A
fae s 2 afg
2724 (Ai)LSD—4.
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eI AP : 29 fyAe N MU
& | wQ AuF Ay s qww §

Srweft wra oo {7 F fag oy
ANda A mE T XD aw
fF 13 ¥ faaewr § qTHTC A wEnEEr
forer a37g T3 FATETET w1 A Ay
g | THaT w7 & fr fT &
# A% T F0T a7t agT ¥ &40 ¥ qF
N § FFMW AR F qARE § §
T § 7% T | G qTET F @
e o fAA A F qAEE L
T AN ZIAT & ) Al A faAt T
T3 & §T F fAaTT qT qF qmiE
7] IAT TRW-TISEATT T 9T qfq
far #£ g% 73 9% WA § W g
a1 A faws oft st @ qATHETR
o Afwal o3 fesa gfer dET A
R AT 37 fagan Y ag wE } 1 gaieg
og WA AAT TAT R0 fE AE da
¥ ¥ aF Y gwew g9 @ AW | gw-
fac wmoa & w0 faaga § fo ag &
fawai qT fauy eqr 7 1 afg ag AT
¥ fe1 1 watafc a7 F7 qATHER
F faxg TR ¥ FIR FrETE Y
®AT § A FAAT Fr favag qoiaAr
Y 3230

Mr. Deputy-Speaker: The hon.
Lady Member must resume her seat.
Shri Kappen.

Shri Kappen (Muvattupuzha): Sir,
the mid-term appraisal of the third
Plan brought to light three things:
(1) The nationa] income did not go
up as expected. (2) The per capita
income went down because of the
growth of population. (3) Agricultural
production went down contrary to ex-
pectations. From the report of the
Ministry, it is seen that the index of
agricultura] production has gone down
by 3:3 per cent anq that of foodgrains
has gone down by 2.8 per cent, while
sugarcane production (in terms of
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[Shri kappen]

gur) has gone down from 10.1 million

tonnes to 9.4 million tonnes. This is

#0 in the case of almost all agricul-

tural commodities.

The Government is casting the
blame on the weather. But the ques-
tion arises whether the weather alone
is responsible for this lagging behind
of the agricultural sector. Secondly,
in this scientific age, when even the
human brain ig sought to be replaced
by the robots, is it necessary for us
to depend entirely on the weather? It
is seen that the Government is giving
price support for rice and wheat and
it has been extended to jowar also. It
ie a heartening fact, but even there I
do not find a steady policy on the part
of the Government with regard to
price support. Man is primarily
se'fish and when we want the agri-
culturist to produce more, he must
feel that he is going to get the bene-
fit out of it. So, I would request
that this price support should be ex-
tended to all agricultural commodities.

One main handicap with regard to
agricultural production in this coun-
try is that the production must come
from millions of tiny farms. They
are distributed over the far-flung vill.
ages of India and are cultivated by
a subsistence level peasantry who have
neither the capacity nor the means to
adopt modern methods of agriculture,
The smallnese of the farms is perhaps
the greatest handicap. A farmer own-
ing 50 cents or even, say 5 acres of
land cannot introduce any improve-
ment in the methods of agriculture.
‘What improvements can he introduce
in the 'methods of agriculture? While
a farmer in Texas or any other State
in the United States has only to press
a button to irrigate his 2000 acre
farms, the poor agriculturist in India
has to labour from morning till even-
ing with his water-mill to irrigate his
fleld of 50 cents. In those circums-
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tances, how ig it possible for our agri--
culturists to introduce any modern
methods of agriculture? Therefore, if
we want to be self-sufficient in food
in this country, it is necessary that
these tiny farms must be consolidated
into viable units where mechanised
production could be resorted to. Un-
less we do this, we are not going to
have self-sufficiency in food in this.
country.

13.00 hrs.

The second handicap o agricultural
production in thig country is our
method of cultivation. We want to cul-
tivate everything in every place. If
you take the case of United States
you will find that they cultivate each
crop in the soil which is best suited
for it. A soil survey or soil testing om
a national scale is conducted and the
soil best suited for each crop is found
out. That particular crop is cultivat-
ed only in that area. On the other
hand, in our case that is not done It
i not only in agriculture that we do
like this. We do the same thing im
poultry or even in cattle breeding. We
try to rear buffaloes in a place where
they do not thrive, We try to rear
cows in a place where they do not
thrive, Like that, this methoq of
agriculture where we cultivate every-
thing in every place should be stopp-
ed at once. We must conduct ®
national survey, a nation-wide sofl
testing and fing out which is the
soil best suited for each crop. Every
agricu'turist, every farmer must be
told what are the deficiencies in his
farms, which are the ingredients
that are lacking in his farms, and he
must be persuaded and advised to put
in the necessary fertiliser to the ne-
cessary extent so that the deficiency
may be made good and the land made
suitable for the cultivation of that
particular crop.

The next most important thine §s
the supplv of fertiliser, the necessary
credit and agricultural equipments to-
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the agriculturists. We might say that
we ‘have got the C.D. and N.E.S,
Blocks to make these supplies. But I
have my own doubts whether these
C.D. and NES, Blocks are doing any
real gservice to the agriculturists com-
mensurate with the expenditure in-
volved. 1t is a very doubtful ques-
tion. The greatest difficulty with
these NE.S Blocks is that a uniform
pattern is given for the whole of India,
India ijs a vast country full of diver-
sity, diversity in everything, and to
keep a uniform method of spending
and scheming in such a country would
be absolutely useless. I would, there-
fore, request that so far as the NES.
and C.D. Blocks are concerned, the
officers and the advisory committee
must be given a certain amount of dis-
eretion. There must be some flexibi-
lity so far as the spending and schem.
ing are concerned. What is the pur-
pose of including a large amount in
the budget for rice production in a
place where no rice can be produced
and, at the same time, cash crops can
be produced with advantage? There-
fore, it is very necessary, in the in-
terest of higher production, that the
NES. and C.D. Blocks are given g
certain amount of flexibility and the
efficers and the committee are given
the discretion to divert amounts for
the production of particular crops.

Then comes the question of credit.
It is true that the Reserve Bank of
India is applying concessional finance
for agricultural production. There
also, what we find is, a uniform pat-
tern is adopted for the whole of India,
Therefore, this also does not produce
the benefit which it ought to produce.
For example, what is the use of giving
short-term credit to a place where
such cash crops as pepper or coconut
are cultivated? So far as those crops
are concerned, they require medium-
term loans. More and more restric-
tions are now put on medium-term
loans. This must change and we must
supply the necessary credit to the
agriculturists.
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1886 (SAKA) for Grants

8134

One word about the Delhi Milk
Scheme and [ shall close my speech,
The Delhj Milk Scheme has been
designeq by the Government so as
to help the public to get good quality
milk. But, is it serving that purpose?
Last year, the Director created an
artificial scarcity of butter by keep-
ing back 60 tons of butter costing
Rs. 4 lakhs. That entire butter has
been made rancid and useless. Ques-
tions after questions have been asked
in this House and in the Rajya Sabha,
The Minister hag answered that an
enquiry is being conducted into these
matters. What has happened to that
enquiry? Nobody knows. 1 think
that has gone into cold storage. An-
other thing is, machinery worth crores
of rupees have been given to that ins.
titution by friendly countries.
They are not working properly
because proper care is not taken. Just
read the report of the Public Ac-
counts Committee regarding this insti-
tution and you will find that very
scathing criticisms have been -made
by the Public Accounts Committee
saying that proper accounts are not
kept, that pilfering is going on and
that there is corruption. I would like
to know what steps the Government
are taking on this.

st awgper fag (I=) S
oy wiEd, & wr FT asr wmAnY g
f& wa ¥ 792 g S92 T ) e
W%ﬂ%fﬁ@'?ﬂ\mgﬂﬁ‘(?dﬁ:o
et AmzgIMFaRN T & 1 q9
Wt T W #Y @ra gwenw T aHige
T3 &Y 7T 1 TE qEEd H 92y faay
21 g Y T @ v oso 93 Ak
femrer oY g & fw © @ gomee
i afz &) few weAmsma @ & gofa
o AEY aT WEY & 1 FH T & qE oF
faarofim 9w 1

g 7R Ffe Faw FT WK
frr safyal 9T & 99 F1 ¥ qer AR
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[ wagew fog]

< § 1 3 T dw FT gew g
afF o9 ¥ ufos qwia & a7 @R
fF F9FT #1 37 ¢fcr ¥ @A E 3 A
Y T7d §A T T R T F grq
Iafaqd TEgal F oSEAN IS & |
™ 731 FfY Fare A1 9 =" ¥
g 97 I9A1 & fr wafeat & wowe
2 ¥ ¥ TS E) AT FAfE @
AT T g B 1 ad A afew Qo0
¥ F17 FAreEr Ffa faanr ¥ T mw %
<« &\ AfFw & I mEE fAdew
FET fF ag S Fafer § 9 & I
T ®@F FEFw § § R fear ady
a2 & | framl Y qeafaw wfeAmEat
FT TS GHTETT AL &1 91 @I | FFIT
q faa aret gfaer 97 F1 78 fa=ay,
o\ afg fawdy Y & 1 W ¥ Al
faerdt

qM F GFT FT GIHAT Y
ST THAT § T AW § AA FY IUSF 9 |
TS AEEFAT TH AT & Ay g fF
FTE TF AT &1 ATSHY &Y SUT F7 FiiqarT
wfqd 7 F¢ afew Fawaar =7 T
# ¢ fr &Y A A IRA AT WY
FAT G 1 TG D44 Tt I awdr
t wafs qfw &t sau  wfw 3§
safas 2 ¥ &= pfw a7 fFaat ot
Iy f6y w1d | Ffa ¥ feo
Ffg 3 AR I g fFem A
ST A 397 (57 AT TF, GTHI A
a3 faq smawar #9 =91ET |

FTF & e aret giaar fremt
&1 Ifad aF o wEr & faw, ag
T F19 § f §3F T F1 FAT 0L 0
TH wveg A4 fF 39 e #) sgaear
& &1 "7 q gdr g, AfFT o
T F FIC HIEqT F Fi fOEAqTQd
¢ W T g, T U IuETiaE gy
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TAAT | oA F gAY gy ot 7 e A}
fom & # w0 & A SEEr
& @ 7 A 2R ey ¥ o T
ot & grmr T 7 gEET af o a@er
YATE g0 | T &fq d gt &
g @ feum &1 wmigs fogfa
g9 &M |

qTIa7, @9 § ¥ a9 g gEr §
e yofe i qfe § ) W H afe
GATT §1 ATH di ITRA ;&g A<
W ¥ W FT WS W e | et
& GO AT § A} Wer § W agl
3FF SFEAT ¥ I § | U WK
Zqq ad ¥ wiga wuw F ANEw
TRy § o frem %1 3y gfe & Taw
1 T o w1 fadaw gmey § AR
feam &1 Stem FX § | § T -
@% fAae & amm § 5 o
2 F7 T 9T T AR dAE @0
g AE T FE aET FT AT E | T
ardm Fwfe g & et § A
fear &, @ @ fewm & wfcss § &1
ag e, AW mfk 1 3@ X FY
FY sgaedT F7aT § | fFEm F I¥en
7 7 faem w1 wfew gfaar 3
grEaEmEar § 1

®FAT Kl FL T W dw AT §,
oy agr AFAA G AT E | TH ¥
% TR &7 W g & AT q
TR A e g A gEma i fE
Sl & T 6T AT T Fi T
¥ e gmr Mgy 1 & gw A ¥
XAF I B Fi AT g T § | SRl
QY g7 ag GOHT &7 aFTE; wfE 1
&1 SaEqr I wTET | § W e
frataw &7 & @ < o@T § 1 )
Q% F1 HES FT GATQ A AT )
HET GER A 9 TS AG & |
WET FATS o) e fagws 7Y faer
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ay § | @ < A afaat A o3 Iy
& 9 g % T agt fAewdr o Er
# GFT F O § agT AFAA A0 R
foqy qug v ®T wI9 @E @Y
™} ) eF Tl & gz fawdr

=feT |

w9 o fag ¥ wey fr wfy &
AW ®1 @@T & glaamg g7 w
T § | AfFw §F faaw =% 5 gfw
F o AoigT § T IIAT F wogd & frw
waedT § § | G F ANGR OF
= FET g & 9w fr T F Ao
& AR AR H 6T gU 1 9 fAw
ety &7 swaeaT AW & A & oFwA,
IAF; AT THAT § I F541 F7 @A
&ATT | 7 I% fAq AFT ¥ Heaarat §7
Savq fFar s AT §, SAE qafaw
AT H FATH FATAT g | AfHe
¥ ga § 5 Flw a9l F =41 1
farer frqes gidt anfgw = 7 fet
sfy & &1 1 I g # a guT
& ghar § 9= 5 3y § safq g wx
TR FQ F1 @ W A owyfe
T T F I9F SAfa ¥ fAC g
T | AET, 39 ]9 § Fiw Fr 977
T T gEdr § WX P 9 I oFo
I AN Fi TAT H T gEI
wwaT §, o fF A AR g1 AR
IgH AR &&1 g1 1 wTENm &ar
sEHfarge st fr oo maw A
arfd & F T aE | fege
T FfY Aaw ¥ grEE e oar
fr o=y fFem & 3T TY JET |
Ao T FIRd s 3 #
AT W agT waaF g famwr
oF g 5w '@g 8% | "5
&7 937 fo@r AT 39T ¥ T 9
&1 Siq gEAT § W IEW W 39 ¥
T &I &1 gEaT € | ag g WK
LT TATAT TE G HT
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TR AW H a9 § a9 wfsns ag
¢ f5 9% fa@ Floamw & ¥ & g1
WE AR WA TE AW R E
SR YT &7 HTFEF W a9 W& A
AT AT AT AA G ¥ gEd AT
A @ e geY § ogedl |
ET

& oF ¥ & &7 @ g S fE
q&f I g7 47 fagEr g s £
qdt % N2 F oAt F qF I F
faq et gfiem & v faet @y AT
a1 | S T 39 ot #1 g ) IR
T ¥ e ol fowt @ AfwA
I = foret &1 & gt agEar
T | v T & wRTaaT At &1
g AW FEAAT g O AW X
ot foet w1 faeetr oifed | & fraea
F& fF FiQ Faeg ¥ S S gl
faaw aret & ag faar fat S &
qdf gax Ry F oY ot 1 et
=fEd |

oF M1 gara & T 9mgar g o
FITATHT HI WIS 7 AT a7 I &
T §, 3347 a7 fF IEH =y qedr
HAEY T GFAT | HTT AT SIY I
Y FT IEW & | X FH § gy
|IEAT FT AT IFAT AMGE | ¥ A
¢ 5 gx sfedr & & O gy aget
T TF giafga U QA1 T @ F woAT
ST AT F | o7 T 9 g Y
ar &7 aIEt ® "o sfEed &
frarat & dhar owd wgfag FE@
aifgn, SAaY Ffagal &1 st F3F
WK SAHT T FIA HY 1T a9 7K
T GV AT & I, q1 wrF Rt
&Y wFfoazal #T mow gaal
T TR T E@FAT F | A7 wfgar
wF ART O g, IAw wEHd &7
) NI O 3 ) 9T T @6
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[sit arrzewr fag)
A FAFFE Do Qo T NoTo AF |
qHr A ¥ g UIT & & 4 feafy
qIXY o7 ORI 1 g w9 & fefa
N o § HArem, 3w o7 faarr 1
T faae #@ F 7 7T AT A
gerg 2 1§ wwAdr § fir gad wae
®T % g9 7 ghT 717 e g TSt
N AT I FIA F g faeem

Wt o o wWwEW (FET)
IqreTy WA, X T2 F gy A §
A TF WA FT WL FT G0 €A
fearar argar g fa=@ & g3 waT =
EEAT FT qH | ¥F N F IJATY
T® w7y g w7+ R 1w v §
FTFLATE I @IE | Ao awag g f
2w ¥ a7 7 gear Py & faT ¥
@Iy @ S I W R 7

Ty aw §fy Arem § oeaw
(W10 Tw gum fag) - 717 ¢ FOW )

Y %o ¥o wEAT : N wWiFE
xq wrw g gfe fawmr g1 ooy @
37 ¥ waw g @ 5@ aw gl
g ¥ § FUT co AT E AT dhfew
T | A9, 813, gwa< wife Y
wifed § 1 g9 X ag s & s rferw &y
i Y Sfeet qrac § 393 I frad §
W IR FO9 33 FOF TFT oA
TWAFTN TN N DL o
2w ¥ AT § FUT co T ATHT Hfed
g 17 % 70T Y FI® Yo HTE ¥ ST
A7 adt § I v g o 3 fog Joaey
g1 @ 9 gy o FOT A A
T ad F fog Ioatew § 1 W g
7z & fr ¥ 3T 39 33 wO% uaw
FH § T I F fog Frer § o &
gT g SfT TFE 95 AT o A WATH

~

a1 FT AF |
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AT T AY Fraarg’  wAw
q¥a & fF qarT daadta g & anfu
TF I 95 AT o FAIT I &Y
QST ¥, F1 AT A qET ¥ MY @G
ar 2w # @ MY qET | X qrAN
arear § % g9 87 q8%c a1 9890 F
S 990 AT 920 fafeaas e at darar
FLAT AR § 90+ fAU T8 AR N
T T 9 W TN IFT A7 F faw
FTRY T ? 7 e 7Y ey g Ay
&7 gftg gaady g F gw Eag
T & gfa faam gd4 @y g
qrET A1 R I FqeT 2 g3 faay
T ST gL g1 T ;YT A AT I
g ER? g AT & ITQ Aw
T v §

oft wTt TW @ (wEET) - oET
W & O 37 AT fag =t w0
wifea &7 ifad

st %o Xo wwdw : T@ aga
TR I & A far @ & g el
gT AT a1 Y wwear gw A
gFdar & 1

ag WY AW AT Tifew 5 Srer-
B AN wfw }, oF uFy, I} UFT M
2 TFT F ¥T { wYgaq e aeen
da1 grar 2 1 9fT uFT 9 & g W@
AT GaT Y qUET § AT AGY gy o
Tg O A Y a7 g /R & agm
T sfy welt a7 Iaed fw o ¥ 0%
Yo T FTVIFTA F 17 F4F L FI0T
Yo T@ AW §AT W uFE faan
e G F E AR fraA S e § 7
fegr 9 a3 a3 wfmd F ow § 7
wT o fF 57 % &7 dTqra T Y i
1Y Tad) §, §¥ w1 F T woen
JEATEH FTF T YT EFR & 719 g
Ja TF qg FEWA TE 00T i g 9%, q¥
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/T Y HT I OFT W1 ITTT T T |
EWT A qF AF AW FE A IR
qr IAFY 23T N qeeiriz 757 Frarsonn
AT TH gH AYAT g W7 A grfaa 7
qri fr wfa eFg a7 93, 93, 9%, 9%
T Q% O TeAr IO FH | 79 F g
AT FT 7% I FT SN WIHGT
FC AT AT |

=it Ra fog et (wore) ¢
ey w3ren, sfw # syaeat F
FT7 T8 74 & A F 3w waral ¥
a1 ¥ ary # g frda wwar Tngm

arat F L § g staAr wifga fx
IaF1 afwaw frqar gmm & 1 qar
w7 H [y Svar @, hAefal F
T A AT T T RGT A | T
wq fgara wom &3 § ) AT 39 T
wwefori &, a8 a3 wmifas § 1 g wifar-
BT W "oy fawTed § 1 w18 At
AT X N9 AT w1 ey wi
W A ¥ Ag 99 fgen fawmenr #
AR FRTITR AT AT T v a7 9Y
BT W Wy & oggi o aw fE
wer Tt £ famd mfz o e &
qZ 99 T[T 3 13 39 T F Fd
& &1 oW Af? fF #1 oF s
X A & 9w wwy A7 fyer F < adr
N e T 1 T N T AW For
AT T F9 A F7 frna wwy wer
frr a0 AP ey farm
s o N wrg=a & 7 wr fee
& a7 #r§ argw 7 ¥, #rf e
afi & W v fau 1€ ' ¥ 97
Fraa 7 9 & 1 97 77 A G
WX F1 F Y A wron qw v
W fFaT w1 AT oF 97 oA
frelt A7 ¥ T A ww A 9w uw w2
A D EAF FT D qD o @
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wrdr ¥ 1 e w0 T9 w97 w5
T 9T R 1 (FEE AT A1S W FT
9T W & § T FET § HT oo
Ff @1 Ag o af Hamw g7 g
TH g0 A FHIL, HTATE T A T
o UCTE A B B Tl o (-G - )
TG T OHAT AT AT AT IS T
Y8 o AT AEY ®e A § 1 AL
g a1 AW & W) e w@ T
ST afE WA §1 WE W /wd
4AE WA FT AT vmA =T (A
T |

mit 0A 77 Fr a7 g ) AT ®
WA i AT @ ) (& FTL gwTE
97 AFT WG ¥ T AT AZ A L)
w1 FH X w1 g frar By o
T it ? mfex ag W= fREr &9
g ? s g wral #t i
TR & W= A TF g § 9gh T
i qEg g fae &, @, @ Swe
T gu & W g AR F gar A &
fiF earé wawEw ¥ 97 W@ § A gED
WIE I WA § W R T FT A
a7 @Y § | e fesr fF e
qfeae fer Tty afosq T & 2%
A ITET § SEHT A A ¥ 9 AfT
9T ST A W § I« 5 e @Ay
Y W FHE ¥ WO W9 ag ARy
9¥ # M 9% WA AT IS § |
WHe AT & 99T FT gEA AEEAT
TR AR I F fow waww oA
Rt FTE Y 1 FAFAQ G F A GRTETT
gt & 39 demare & w7 A A
gAY fgd

w1y fraa w3 gag vy @ 2 §
fF o= 57w Fw w0 @ AN Y
g fFow #1 owa w9 Ry W@
wrafiass 7Y & Afew s & @
ag N ar @ vl fF feam &
W ot OF A S wrEeEEa A
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[+t w2 fag fagrh]
fraai & ag ot a1 39 TE QT 9T AR
AT g W T | s g om @
TRt 9 T @1 g gra famEer
TIAT 7§ WL AT TG AT F%
LR G URE v C o B 2 B
foa gra & afaw €1 & & WO AA-
A FT AT § WX AR qEF FHAX
FaT a3 § 1 Al framl & a9 §
ug .9 Ag ¥ 1 qgr TR W fearal
¥ A AT § | g IAFT qATE
¢fFd A agr A &1 AfEw
¥ g € ow qw 9Awr gEwr
oA TE g, ST aedt ad g
T TF qg TT T B A T T F
a5 |

MAFyaTF A I@ 1 =
QI AT 9 aF A& AW F
T IF FT GEAT A WA A AT e
F H=<X T I3T 9T @ F W=
qF; § @I A g 1T a« a6 TAT {0
& a1 ooy o g T dar
ST § 9 wW [F T & AT
T & fodr wiEt § Fog T T
ECARC G S A T O R € O 5 154
T FU, Feg @< FA | I@A AT
d@ gl & 7 uw wim @faer AR
@ O AT & /T A AT 33T F@T
& W AT &7 I qaEva A grar ¥
frewagds @ «1F &1 Fg gHar g %
wo & ®E AN T, WFT FT @ §
o 7z F W a8 qfeeF q@ gH
T &t faw a § 9 5 S04 & et
T8 Y g 1 5F frEel e W
i FATE qE 9T T TF gIT AN & |

UF T 1 § geiq ar § | gmd
Ffg w4 wgica fFamal & T3 guss
g Iy AT F IEw AW oWy
o F77 fF Feg &< A | JW qW
®g A AR | T R MG qU<di A
Fgr & AT g ag wwEs i

,ﬂdw.rtwam.nim.., e e TS

- N14E

f& oo garQ AT § 98 @ #1899
faer & 3671 | 3N ST e fw Ay
grraTEd g fgmr S oswar &0 fom
FIT H g FT I GIgAT § I
¥ FT AT 9 R A owmEa &
@ A w oA g fF o g
g TAT AEY AT qfew g Al H=r AW
| wegr AT fRAI Y F AV Y
¥ fomy qrar & 1 v war sAwT fear
AT A& & 1 T T iy # gAedt
FY AiE g1 T AFT ST F A qEAT §
f& gl X & @7 § S@Er S
AfFT IEET Fog FAT FT IW AT
fear WM | ST WEET AGD qTA
& st | afew s 3¥ g agEs
A TN A GaT g4 0 N
IgeT AA frear & A smowE &
firey &1 @) @y F1vwr & fF omw Al
F 0l FET TIEGT & 1 TA IO
ag FAT TG VA §, WO A W
qzT a5 g i F4Fw 3 gaFr ogr
gaf arca A ST awid 1w«
TR A S T & e H AIT 4.7 a9 A
dt e AR afedl # €1 T 9@
ax § afgw wiw & ag 07T WAGT
tga W fF o9 A @F @A uw
FEMgag @ g i v 3@
& FIES FT 00— o & @A
HON AgH FT a.&F T aX |

T ¥ W & a § &Y e ac
oY 7T a1 o o ¥ T ggaEr
T g 7 med Y a ey F
7% @@ gt S @ qei § q@ Faw F
e &, Ml T, el ag | A,
ag Ml qwd a1 T Ty 7 fawr
A T A e W AR, WES,
waET T @ FAd § gar fag
gifE AT W AT T>T A
a1 WY IgwT Wi a7 v 9 g Ay
@ A A R QT A
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T wF4 F fag @ qFd fAafr §
¥ T4 77 /Y 7 T | A g, e
TE, WEF W A a7 & 94 ¥ fan
A&7 ¥ HY NI T &y o | 7]
W frar ¥ w1 fea faoar st w@r @ 7

Q% WAl eTw o feaet ¥
fga ¥ fodr fam mam § 0

=5t snax fag ferlt - 9 39
®H &1 Tq9 F& gy qt qar aw
i | i3 F1 qElAT HT ST

Rt F37 & foad gl srawas i
MmN a@ N IT
Uq I8 N RS F @ I A7 @AY
Tt & a7 g d4IE @ TET 7
§¥79 Fr g9 330, BB AN/ A@ A
&1 faeft @i wmg ot @ #R
Iq 9T ATE@T &9 @y 57 fah Ty
WR FE WX IFF OF g1 fag
a1 T FTH 29 FT AT @ ;T G T
ST @I @ S 1 gafaw &) wuw
gat &1 w9 ¥ faw &9 Tfgw
£t awg A oft @ & fag ag7 Swash
£ g gy A& A A R, wA%
T T ed gl wwwr ot W E
W 3T 3 &1 @RI F qHS A T@E-
el qAT ¢ A AF AT FAT X
T TEAT AMGY | T TF I8 T< A8
et a7 % 77 T WYY & 9%
@37 Al &1 wwAT | THiAQ A€ FAT
T[T EAEF & |

g AEETT Aq A i
SqaEgT FIA FT & | @7 9T AGY ALY
@1 &7 § agt 9% Tgwded @ |
# goers f& g gy f@Eer sk
Ao 71 &8a  oE fR omesw g«
it ot &, @ far seft § awr
I AT GAR WS T I FTEdT HY
W A IR @ T oAt w&w
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ged & 7 S F1 yE w9 ¥ fag
a8l 9% za3dem Wfgd |

/T F T § qF pfa war ww
o fgamr & f& o o €, 98 @
¢ “ar” we wT owg Ag & fw ey
' Ty | oag a@rw A g, fwan
o &t 3fee ¥ J@T oNF | WA )
Yoo ¥GY TATH HIX 7 9T co ¥7q |
T g qAT A At g1 @ & 1wt
[ Fr 7w ¥ d g AT
=Y 9 | T TAET AW FX
fear & Qy T A | A TR & T AT
g, oY T waew w9 @ A fRT wEY &
framigiarn 53 | 98 T@gT W
I g1 zafe T ST AT A g fE
|qraE A gy, oY, gl mife ferdr
T § ST F IaET X IR feAv
A A F e T iy &)
IART FEAT QAN TIRT GHHI, ool
e SHAT T & |

# sifaw gww 7Y faar 3T g 1
g AU @E TG ] 1 & mod g
feam # FeTEal 1 W faar @,
aTfF g "TaAT SR meEaT 3fa
wdY faar FT g AT A F@ ATV
TEEAT R |

ot gqaT S w¥W (TR
AT WEIRA, §IAT F A 6
oIS AW & g g T 'Y ¥ IS
w3t gar € O faw g w0 9l &
o a9 d IR A 999 § SRS
g FE AMoow-aw qfeda
IART AT ¥ FT a9 $F WRIT q&T
¥ F | safay & a3 &) sRr
9 TE I G 1 9 T g | TR
AT FT @ qual gwiEA ;M T
qg UF 7 7 997 &, F@hiw Iud 08
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[s agar sa= weA)

g wrq fafga ¥ fa qdt 97 At &Y
adr wifge Y o7 A ¥ 0 wETem
fadtar Wra F I9 G § 9 T30 FW
frar 2, MTCT I AW ST qERS
¥ IR N FUEAT TEE o
I TIT FA & 1 A AT mw F
® qf7 gar F@T &, foh F giwm
o T T AT ITH AT A &
xafa garY ag I TTFR, O3
&5 qEr, FreAr R froaw fagr
®1 & fm Sy A A § g A
Lol

TgT 19 Orac o & o At
wre e T famA wf @, Ay 37
wfadm wuit & qd & 9 oaF, ¢
i ¥ fau wa & o 9w F fag
T & WAy E frafs wg oEs
i ot IaFT frr, AT 3 IHA a7 oFT
B AT TS T TE |

qA W AT FAN gEL wF FF
fey & ot @ fe s=arww # foae
& g5z 39 9 2@ f5 9w guIT F Al
#F zfe A @@ gy F A w0
fry & | FTH FTH I FT A gTHA
g€ 7t g g gad A @é af fe
dfagE €1 qu af @My F4} TG A
o ¢ 7w Iw W wnd SR,
/) FO3 7 qAH AT H A G AT
T faa Y gAY Tifgn, I 9
RN A, AT qE OHIETC IAEY
@ & N, Jq T wEdT FH A
@ | gafan & Ffe @R @ -
QT SN TH W =T g g e
%6 WY ¥ q98 g8 foar d, a9 8
R gE G, A F AW F A
ce SfawT AT § N ¥R FAT AN
et § 79y & ¥F o SR SR aut
& Grg w7 ¥ 7wy T A
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g, fordt w07 «ha 97 FOF Sy Ay
Fr AE X gk | BT ® I A AP A
T AT AR

# AT qTEd A I Y F firqen
g, o1 T2 gadfas & a 990 Y v
T FT R, TATT T o g 7 ¥
oft z=T ¥ IAE T Q9 AT e
& Zvn fF aafea frg 3 wafy
T 1 ofeEn & &z ¥ AW F o
wWiamagm o P A AN G
T IF E A G FAE wAor W
faadt arfeg, 3 i & o 2w )
T2 foa @ & 1 SoE X GEr FwTa
fearn & 7 g9 wfw &1 dzag TvF
gfrn &1 faa fom @ e 7w & 7
=g I TG 9% W w99-dw
ofoar & 2w, giwn & faeg™ aegAy
2w, ¥11 7 g § | 7afere ¥ fo 3w
T ARAT AFRT FT AT STHEE FEAT
fe o ax qfwgur T QR e #
R T Fa9 ¥ qr9 WA 8 qm4v nar
8, a9 aF guTdY qwedr Mg gq @ A
TR

# wowt oH GERAE oAy
w3, qexy F IUE AT qTF W
& SrEa g, forad 39 ¥q 9x IuF
ATTAT qgT AN wwE Agar A Ay
AW F AE FIER AT ;A fEgean
qr | I F2A & gHY AT, WRW, QAR F
ot &, A ¥ A a€ angere A
#Y gEraar & Iawt giE 4 § 4 2o
1 ¥ axfrwaor F forg W oF R
™ W O | IW Agaw A A
ey W gafer dfaze @ T
saT faATar ar s Fgr 91 fF 99 T
o fFaT Y | 9EF d7 wEAET
wiGw ®1 WP WO O gur o
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# T g fF gy MFIT 99 W a7
& ¥ 1 Tafew fare § qwg oy @
fir ot g0 #1 a8 fAvwg w7 Qo fw
a9 ¥ IET AR I F A e
¥ W FAT AT F A g WA
T AR oK feew gAET A
Frsdea ¥ f2ar S

AGAT O § wgAT qgd A o
&€ T FET 97 f& IF gl &1 G-
ARINT AT AR, AETSEI g
nfge A & FEaT g & 9T 99 aEy
Fraftz § T 7 AT @ @A

& FIFT OF GAGIY AT AEAT
g fr 9 v faer ey, fage #
o E €, IqHT qIEIT A quA g
7T Forar § S S &1 g8 T R
fg w17 7 9 A A FW,
A wFATEAT FrAT F gEATT I AIHA
§, T Tl TR, qeyy # far
ITF A g, fARit auET T A
T I fear & fw Q¥ quuAi @1 A
aEdn frar oA, A fam
w7 & guad ¢ frogw A § wAw
AT & wa-favrera fafwmar g awdt
oI TR e EfF R -
sTrfer &% § ATET Y | g TN
g I TG  fF 57 A wrwafer
{7z F A17r Y

TF JT K W qIHIC T FTH
T T AR 9EF grey § afedy
fafeae @ <& & 1 Irsfae wfears-
o avd 3 T T & 1 9 At fafea
g & i wererea ffva A st
& awar § f dferr srea aWt fafiea
AE 1 T8 OF A& F7A § W W9 wRre
e fr e w8 T T g, A
gt gy | sy ey & frdt W g
X TR A fFaH ¥ WIT A
¢ g W fowr @ g ot it @,
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ge! @7 7 g7 uF AT & ag wErw
ot § i T s A ey I @A
iU & 7717 AT T AT 3 ATE
femrswr WY IR uF fafrew weg
qifad &7 o7 W FEA & FEA o
I Tt wod frmg & 3EET W
@ @ W Ave o fag o
¥ 7 @G A W § TH I9FT qEET
mHY @y 7& Fr A€, A1 W FY qEW
wradY EofY, Tw aRd fAmw g g

W WY SWENE A, @ 4THY
TR Y A AT Y, AT F AT DA
A FTH AN AN Iz v &
wrg % fawary £ ondY &, sweY g
& UF) AT AT | IHET &R
OT% TI=F0 F F & foy, IO
qaT A & g oF e T gd A
w9 B 9 W 5 oS9 aF %
T WA ER QO SO @ e
wrr mar f4 ged oW A o
o @ o F e g oz i mwx
fafrag Y @i SR AR o FINT
TR § A8 MAX T fF Wit ot
&Y FT WA QT gAT § T wE WA
5 gurar ¥ & o 1 fAfEa y aqr
¥ fefe gevea & e DAt ¥ N
? v gramm g wfgd fofw
Wz oy fore fear &z fafrea
foar oty @, foee ®Y WY I9d T
GArfrged w1 T 7o fgena § frern
wrfed |

JATAR WET : KT M & §T |

it om sww Www ;&Y fre #
o T AV E | gw AY Y saver A
oo & e 2 frea 24

g faer oY o A Y o awn
§ fe x@ oo ey fost @ aua @
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[ s st weA]
T3 71 Sreay afew wed faet # g
A gvar g qargr g g f%
qegg ) Ay # 997 AAT g7 WAT |
R FATE | § 99 fam ¥ 9w A
¥ wra g ot fo i q€ @9 R,
wE T g o o g W Ok g
AT FASLE | T HF TG Y. ..

Iqreaw WEIEE W9 WO &R
ey

off g wEE JEw A e @
& & fAA T E ) wwwT g @ Ay
ot w1 |

TN WP : ¥ UF FiAT Y
S T HIT FTH 99 §Ham & 7

ot qRAT WA A{IA - SET AT
g

st A (aiwarer) - & FfY
O &I AT F1 I &7 S FAT
g | FWEY fa¥ gn A g aw {)
IF § A 91 & R gAMLY WEFIT AV
T ¥ w0 g5 T WY g
& & 1 g7 a8 qaAT & 5 37 qorwst
¥ AT A B GO @ § AR
wfasq § WY HaEr A |

¥ W9ET A S® AT FY T
festr BT § Wi XA & dIA
Téfﬁ,im@ﬁgrﬁﬂ%
o< ozt o) ArfEasT @F § 1 agr )
gfa #1 82 g &1 fawg O Td
i) =fed | § ot et W § 1 9 el
F T 71 qY1 A0 A T AT
TG &1 o T E, F 0 G A oow
g & HifE 3 ordt T § 19
TeET ¥ ST 9% @A 8, 1o &, 3u
AT GFA & | GHITFTR & T
99 ©: 41 919 (F§ I g1 g 1S9
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I w1 fod & g 21 @) " @
TEY F 147 &1 9w FC g @AY F Ay
B2 6.2 qrena | G9 ot fawd gy amE
& IFAT T HIIEHT LA QAT A0iEd |
TF FATHT 3T AT TG S SOAT AT,
gHIQ) w¥ATT #1 39 f6w gu St Ay
TG fad sar A7 Sred | T my
@ feed go &7 A1 AT, T
AW &7 FCF A ST AT agi R R
e # afg € wvr & 1 JTH @
st § i GF sl & s formy v
Q3 s snfed T8 ag=E . @y
&, s forast gfaur & AT e,
TAD M1 AT FLEI @ T
@ aavaEnT &)

agt 9T G A §) I T 7
wrwat fRa 73t fag v & am 4w
fraam f5 7@ § Ay fAgsa ol
wr § | afew 9 9% T I g fay
w § 1 qus faar # aTE ¥ aga |
&1 I & famr mav N ww Eaw
sfzarfadl # war & ar @ gz
AT § TR »7F TFL T TR T
Tey § | T w1 ¥ faws gu gl
FTHT KT AT A I F qR F 96T
&y gl 3% 3 27 o g 1 A
& 72T A 7B MDY qF 1@y e
I fF|Te F ST #1 A &, g a9y
#1 Jafa g1 @ &, T 6 1T 0F QY
W IF A @@y qE W
gFar | I F 9®  Fgd AR g4
i figa} R & ww @
T3 S8 AT A TE § | TWH gy T
2 & o form, @oe qar 9w &3 9%
gfy swaT &1 garA TF gaAE A\
% fag oF F9Er frgsa & 7 § AR
FUFl #1 gaw 3 ¥ fag, gfe ar
vafs 03 ¥ fau oF & it
W I W Ag & @ Rl &
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AT A A AT | qg @GI R
7 § 1 7@ 7 1 fo o osal &
SALFFIT TS GIT FF T aga &
T30 FA FET | AT SOE TT THRT
# srgan g 5w fam s, @t g
W F fFama ) FES 0T aFGT g

ST A grera §, g §F wrowT aaeTT
£ | WIF WAL @IZ qrEAr AT, TEET
faedy iy & a7 &A1 F forg e Y
v & £ &1 famfor Fwwar gav R,
JeArT F1 qAAAT A § A ot
& Gar war g feamt § fraa
£ =Y ag Wy FH TF e a1 I
17 F1 aff @t s & & @A
g f5 o sdwal #fa & fog g @
« gAT Y @1 JAT AfEX 1 Ny
forar o A s | g W@
378 qu ara fram # fre @ 0
B gy faarg gt & fao st
GFT T@T AT AZ TGT FH &, IAR!
Iy A Tfgd AT IF 9y R
fearT oF wdT F¥ g sEEr A
1fg? 1 fa 1 foer gamat & mror fard
wY qdt swrear AgY &, Far war § R
TaEfas e 5t qgi ¥ faar sar g
azi qx 73 fear s & 1 & avgan g
fr gt 9% T &Y QL swaeAr g1 gt
= At @ & s gy
wzi 9 fas g FY g sraear 7@ g
&, 37 P if wr wgardr afafel s
i fog sy § @ gy o s
¢ a1 @z fus 1Y § AR 97 T IR
g & AT ¥ TrAT ST & Ay I
adrar I9a) gar £ | & A § fF
wgi faard &Y swqeyr af § awf W
garafas @ 73 & st Fifzd o
T § T3 ¥ w1ow EEtes @)
Ty agi g wifge |
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wq«t F AR 1 AFA F faqg
oY 7% 9t §9 frar @ @, v
W1 §, a8 agT I9 & | qgT 9T HA{AL
FY A7 F7 OF AT A et § oy
deaT FEy § WA oA H A
At g g B afe gawT @
framzor & frgr s a1 @1 wEA TOE
g e & 1 ofureas fawmr Y AR @
qur way gaF fraror #71, @ard ik
&1 7T g1 T §, wrer gy A g avar
T 1 afAe z@ Qrd @ TFAW F
faw ar gadr dwfat & T
F fag Y gqet /) 0 AT @, Fawmr
&) AR ¥ Zar3qT A7 G SFTEAT QIS
® F ardr =rfed

garX ggr feara N T § @
g ST 5fy #1 a7 aga wfow 0
ITHY QA g F wra fed om 2@
g faemgfred gl gaarddl ¥
SOy AT g g, T WY I 2y o
wfEd | a1 §Y g7 &2 fHamt w7 greY
FHT F AR Fodr § A&t AT qFA
TR IF AR ¥ gd Fw AT F
T & zafed § sar @i a9q € 1
gaR feara &1, 7 f5 et § a9
g, wfax qgma [ F fag mw sy
gfaar agret arfgd AT ITFT JFEY
®7 &947 gwy 9 faqar arfgd | oY
gaw! /@t F fay ot agraar Ay
¥ IEY ST UET HEAT

&t T A QA (T7T) T
s "gRg, & ww &7 g% wAada
g fF mow uf g ¥ e

w37 % TfY qqr @ garEg w7
vy 3 af @G § 918 § 39 qaey
 feafs = gfewm w7 a1 qg T
T @ £ 1 T w9y g% AT
gz t fF faadr smawsar w o
AEHe ®T ¥@ AW A g awdr @,
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[ uw wgT ara]

foraat Feaar £ 1 IFY Y, 7Y 3HE-
#z TEF gm | FAIX AW AT WIHEAT 9%
BT &1IT 1 AR Sk Iaay Yo wiawe
wrweAT gt frarat & gra gy &
IF oR K @ frara & gra At W A
w1 e T FAEAT F A 30
THEeFT Fer T v ¥ 1 F gw gury
T g 1 afz w1 (R0 T 300 FAF
¥TY FY, T 7T IF F FEHTH G
¥ T Iren &, AR @ T o Ao
AT gz agl g, WA 0 ¥ Yo
wfqwe s it @ wmowr 3 fufaaw =
¥ g9 =firs &1 A wAST T T G
ag X &Y oA 1 gmi qen wfw g
AT 1@ It =R | WY geR
Tg S TARdE A o AfFw
¢ SEHT IYT T Yo AT Yo NigWA
Fa Tfed o Ffa wreege 1 a7
wfer v A wifer o & <far
T[S FET§ | g OfrAeaT w1 Ao
frar & 1 g9 39 A¥Z § ITF! WO
frar fr i wrar & 7Y fr ag oF
arzfFe & 1 TR g1 a9 qF SAIRT 40
& T ar W ¥ oF IEEAr w
ST & | gw |y # B gy wreare
T SrzFUNC SgTET g war 97 fF5 oag
ur arzfre 3 foe & 2t ad sarer
7T FAIE A wra A &l
YA WK AT 3 AR EE
foe v FR qe Tz @ T@m oA
fF 34 TTHT AT T T 3
g fame w0 Qo T=9 a1 1 o &
©%, 9 IR TS ¢T A I g
Frmmaw ¥ 2y wioe =¥ da
& M AT 3y Yfaww g 7 FHy
g1 3 & yfqme & w9 & 1 wfex
£ T %1 $3 fadri, I drardy
ag Y & I Ay faeman | @i
zre grafedt g ara ® A iy fw
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g? 3o @ A TP F7 Ko Afawa
T FARTT § &

¥ 3o gET™ [ ST g 1 WY
® STwE @ IR 3 show ¥ 58
ufgsd F7 § R T W@ Wy
wfay wre fggeaa & el Y
o i AT 1 37 F7 a<fom,
9 ufe W7 3@g 91 Hifew, faw-
Teft g1 Fifod | FfFw w9 3w A
5 § AR g ¥ v w §
@ feqgem &t fie 713 F fag miw
O FI0 I3T | TF q1 HIIF qTF TH=wT
W aEm 1A fF o o
TFT g § W F qF TG EEd
®) TTH | TSI, JeT LW, [T
o1 IAT AW T A1 II & I@ A
Y ¢ | I8 T 9T F1 TE o 5 s
Iaw Wre &t fgom &7 fear oy
o 39 F g I1E fEar Iy 1 39 97
Yoo To T TFE & @I I | WY
®ITF a9 ¥ fAg Y M@ To qHvA
fog | SeF1 w9 W frar mam o wea
TR ¥ agd weur frend i wed
qqr | @ B ORE WS H AT A
QT § HATAT § T2 qgN g F a8
€@ 19 #7 g gEfEr ¥ mom
§0,00,000 UFF YAl F FHfczqaer
FE g A, ar ¥ 7 IFE owH w1
femra e @, ¢4 @@ UFT @ MO
) A g1 T F fad Ry afawa
AT § | WAL Yoo AT woo AT IT
TFT FT, A A1 Y gHTT MSTWF g
Iq ¥ fggra Y qwmAA 7 9% T, av
amar fafrma = s wowr ™
&y i faa sa )

T 9FIT § HET T HIT HA
&% HaF 9y FOT 3o fufaaT Twy
& | Tg oEY s § if ) = 2,
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& A 2, w4 e & forewr S
@ 557 ¢ 1 & § 39 1 fewnd @@ e
& frren @ Oeft gl ¢ fomrs
T A7 A0 /A F GHA G A 9 H
WNF T AT g A w i ge
dar & 7EY ¥ « i ar s W H ow
T WA § | ST WY g7 T B AT
w1 O faert F X 99 F SRR
w3, I9 &1 Ffeeags aavar A7 #
T I Yoo wiIT WA uFT & fowa
wa g Sev  fgwme ¥ @ 3y
fafeas e wnw da7 & mar & 1 3@-
fae & =g g fF qe o7 &1 @ A9
oY aHY R § I Hw e
afow | oF a1 Fd ds § AR gEd
I WTH F L, MR WY T F
o mEfE & W A wfer o @
1 Dz & q 3W ¥ FATT Y 9T FH
@ g § 1 fad gEH feara &7 aC
foo & & o £ 9w § sy WR
wfed qa1 FI7 F7 a7 § | WMT FH
iftwids gEAHr Ftoarg FEr adr §
sfewr & fragm avey g g fF ST &
wise mwiv ey da1 F7F F fqw AN
Jifafers qidfa & & nw avg F1 AS-
Mows grer A fF g ST T |
o1 FT JAIIA qFA BT AT FE
w35 )

T ¥ gwa # A & wwmar g
f& 37 9T exra faar 3w

Y fat R (FOEA) 0 Iq-
o g, & MY F qAN 63 97 Y
arm, fas QfaFeat & sa< 919 &
qF A F THA T@AT ATEHT E |
I faw sfow fReTa®T ¥ Fr §

“He who makes two ears of
wheat grow where one grew
before Is greater than all the
Ministers put together.”
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gl 9T aW gu ofewEdr ¥%
qIeF ¥ TR @ & ofedes feurdife
# fawedl ¥ aga ww fFar ¢ 1 @ @
i wF T o gfaress femdiiz 3
aga o fa & e & wrow ena
W qeY wE=T F e oA e
g f& (faswea fewdie & fomy foed
N W IwR gfaw e & e
whz § | W ag gfawd feeei &
fer g & 2 www § A ag A @
fE 2w F dararT sarEr ¥ saver @i
T "qFAT E

¥ ¥ a3 et O T@ ) &,
foq 1 o AT fomrd & fowfadr
# fxar o1 wwar 3, 9@ a8 & 3
fafean #freaed ¥ o 3o ¥ fafemw
TFE THI | T o & g oF gEe
¥ 9 qHT § 9T A JHT IT FAA
1 ¢ g ¢ 1 0F ¥ qi7 OFT aF
¥ ¢ fafogs @ar § fa9 & a1y Yo ¥
fafra ooe sl § @fs (¥ v
T g & WY X ¥ o uEE A
I Y gen  « fafa &, fom
&7 e uFS €3 -3 fafems & qur
TG L5 Y T | WR A7 T/ TR
¥ 7@ ar @ W F uYc fafemw
FTvTaT< ¢ QY uFe fafaam qag awm
s § o ¢ fufemm faeml &
g IR fafemm owg s § 1 fom
& Q9 SIS SN SAET & § AT 49T
AEY TT | ST G F7 9 AW KT JTFRT
wAl § 1w & qfw g 7 g2fea
Ffszaua FAT gAT |

efraa  wfeeqem & aga @
A oy § Afgw w oA K ow §
qOY F FAT § AL SITAT =TT | W
I 3 FT wrww fFaT §, A ew A
¢, SEF! EEERT AT I | MR
o $1E1T & fHrd FY d 1 99 WY



:8159 Demands

[=r frsrw W)

S wfa ©FY @9 ¥ sgreT g
FfEr IEF qu wHT T § 1 WK
AT GETATT IFTAT AT & a1 AT GATT
¢ i oF framT & q fulyr feems Y
gfaur a7 § 99 F 9 W qFT X
sreT ¥ A g ) 5w aw § o
3%00 To qF HI HIHEAT & FIT F1%
Twn 2am ag) foar v 9 avg
¥ fag fFATa FY ATHSAT %00 Fe
Ay g gww FE ww A femr
T =J1Ey, FIX A fFET | wA Wy
gFT ¥ F9 qa1 X I 9 S A
T4 @ gy | 3 avg ¥ M e
oY T Y YA T F IG F 0 AT
Y T ATMEY | W AT TH AE F
¢ foerd $TF 1 39 I ' fqEAR
qFTE T FEHAT E

& mrr fears a¢ A€} AT g )
oa 5 w1 fewres st aa 7 FF |
wfew fa=rd s ¢ @ @ UAS
G a7 AFAT | ATH T AW A
fas vo fafmaT wae fa=rd & A%
2 1 Taw w7 ofayr fas v fafaae
wFT & 1w o fas faard & I
& et 3 Y 39 A A fIE § "W
& TFT ¥ & FF qAT agrg o1 qwdl
g fomx 7 & F FTO07 AR B
AT I J FIATAT TL9T & 1

v g & gfrwdzg @) fes
& ar § $3 ST AL FAT QATEEAT
£, AfFa Trgg oifadt @ a § ¥@
T 77 2 5 e feamr &1 guar
Ferae # qO Fw ALY fawdr oy
Tz farae 7Y aar @Ewar | WS ANt
Fz7 § fF TFere daggw wai §
g ¥ 1 F Fer wE F AT FT
X T Y+ ¥ I AT A
M | e g fo g AR FQ g
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@A R dIE # qgrn @Ay
framat 1 G 1 39w 7o framn
qrfgd |

o gfafaegesa & e 7 @ &
WY ¥ g T e § | AW
fge & g1 mr g fF fug war
frami #1 g @aw & 9 gETe
TRFeTT QUaTss # grad off
GUILIZTTHF 30 § AFT so giama
qH FRAR ft IR T gu §
SATX |19 HT THihed< &7 g1 & av
STOFT GTET KT AT FGHAT AT AR
IAR TTAC FIAT LY | 0F NS
1T ¥ T, 92 78 & v o fom
¥ TR T IATE R FT AT HBE
2 SEd fedr FAwRT F§ WO I
AT AT &, FfF T8 I AR
T fdt Safaaer ) Y 59 @
¥ oF uefufaesfes wwex & wow
Wr ST @ &% AF ¥ A 9w
T |

14.00 hra. -

FEEEST & qre § & 78 w0
argar g & fagdy #1 FEETEaT 3ve
€YY = q3T § srafE are% # A FE-
TS HTAT § IEHT T oo Wfw &7
T & 1 W AT WEY § 6 fEe
LIS FT JIGAT FT a7 AT Ry
FEATETT G IETET FT F AT 91y
aifw e ST TR FT §F 0
arq & qm9 & o ar HC O W F Y
AT AT § R HTT SARTET ATR-
T FETFIC T W § | e
adfrat 72 o fr g5 www AR Al
i gfafew g smadt R 0w @Y
araft 1 gafae s W wrEw
Ffearea< ot FThr T @ifgd afe
T @ oo
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g AE AL AT TR FT FAS
& TEFT AXAAT FA F A [ATTRI
R art & fag $aq w1 sfaam
FoA1 gun e 7 3 309 7 s

o7 FY frars &1 g4 o7 fa=rd,
o, FEATEI WIfE qEE F
FY syaeqr F Arfed wgt qr faar
oA gy TEw T} &7 G
T 93 Awdr AR T 78 TEEn =™
g gEAT &

st w@ATE (ITW) ;. qA AIHT
fear wra, 7z aga weaAyW faum &
faseft 39 e F FTH FrTAT &1 @I
£

Nt o faro wifem (gaawmr)
WA A A F 98 g § awe 9%
AT 781 § 1 qA o= fade &1 q6g
Tfea |
Mr. Deputy-Speaker: I am sorry.
There are many others who have not
spoken. If 1 give a chance to one
Member, I have to give to all. There
is no time.

it wgmT . WO wERT,
Frax wT ¥ A A §, IT v oAT
g aA &

Mr. Deputy-Speaker: Two Members
have spoken from his party.

st Ao faro atfew : s7 are &7
gan AgY fawar ay a7 & @ 9 |

(Shri D. S, Patil then left the House)

The Minister of Food and Agricul-
ture (Shri Swaran Singh): 1 have
every sympathy with the hon. Mem-
bers who are asking for time to make
comments on thig subject, particularly
as it is of a nature on which Members
have got a great deal to contribute.
To those hon. Members who did not
have an opportunity of speaking,

2724 (Ai) L.SD.—S5.
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notwithstanding the fact that the
Chair has been liberal in extending
time, my suggestion would be that
they can pass on whatever comments
they may have to me, and I will
examine them with the same care as
if those suggestions had been made in
the course of speeches here.

Lakshmikanthamma
But will they go into

Shrimati
(Khammam):
the record?

Shri Swaran Singh: This debate,
in a sense, can be regarded as a conti-
nuation of the debate that took place
about a month ago, which was on
food policy. On that occasion, hon.
Members touched upon not only the
immediate question of food : matters,
but also had valuable suggestions to
make with regard to agricultural pro-
duction and other connected matters.
In the course of my reply on that
occasion, I devoted a good deal of
time to answering the immediate
questions that were worrying the hon.
Members and, I presume, the country
as a whole, about food matters, and
I did not say much about agricultural
production and other related matters.
I had said that more of this would be
urged by hon. Members when the
Demands came up for discussion.

st woAT™ : Few ¥ R A

g
Mr, Deputy-Speaker: The bell is
being rung. Now there is quorum.

He may continue.

Shri Swaran Singh: I would, there-
fore, take this opportunity of making
some general observations on the
points that have been raised here.
While doing so, I am grateful to my
colleagues in the Ministry who have
already participated in the debate. To a
very large extent my task has been
made lighter, because many of the
points have already been covered by
them,

I think the particular point which
has been raised by my hon. friend Shri



8163 Demands

[Shri Swaran Singh]

More calls for some comment. He
said pointedly that we had an Indus-
trial Policy Resolution, but there was
no resolution as such about agricul-
ture. If this were correct, it is a le-
gitmate griewvance, but let us examine
as to whether it is a fact.

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): We have ask-
ed about land policy also,

Mr. Deputy-Speaker: He does not
yield.

Shri Swaran ingh: It is true there
is no resolution gs such on agricultural
policy which can be cited as a coun-
terpart of the Industria] Policy Re-
solution, but I would like to remind
the hon. House that the formulation
of the Industrial Policy Resolution
wag in a particular context. Imme-
diately after independence, we had
plans to advance on the industrial
front, There were doubts as to the
sector in  which private sector
should be permitted to flourish and
the sectors in which the State should
come in to give a boost to the indus-
trial complex, anq it was necessary
to define the respective roles of the
public sector and the private sector,
so that the private sector might know
the direction in which they could con-
tribute to our industrial development.
The Industrial Policy Resolution is
really a product of that background.
Tt was not necessary tc have a sepa-
rate resolution on agricultural policy.
but all the relevant points which
govern agricultural production have
been enunciated in the various Five
Year Plans, and therefore it will not
be correct to say that we are not
following any policy as such in agri-
cultural matters. How can such an
important sector be left without a
proper policy? T will not go into detail
or into the historical backeground. T
shall not mention what is contained in
+he First and the Second Plans The
current Third Plan under which we
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are carrying on governmental activity
in agricultural and other spheres, lays
down various guids lines which are
sheet anchor of our agricultural policy.
I am quoting from the Third Plan.

“Land policy has,
speaking, two objectives: The
first is to remove such impedi-
ments to increase jn agricultural
production as arise from the
agrarian structure inherited from
the past. This should help to
create conditions for evolving as
speedily as possible, an agricul-
tural economy with high levels of
efficiency and productivity. The
second object, which js closely
related to the first, is to eliminate
all elements of exploitation and
social injustice within the agra-
rian system, to provide security
for the tiller of <oil and assure
equality of status and opportunity
to all sectiong of the rural popu-
lation,”

broadly

A mere enuniciation of this, a full
comprehension of this and the imple-
mentation of this policy answers
many points raised by my hon friends
who partieipated in the debate from
the Congress and the Opposition
Benches. T will not #o inte the var-
ious legislative measures taken in
various States; to mention the effects
of a few, gttempts have been made to
remove large disparities in land
ownership, ensure wider distribution
of properties in land through abolition
of intermediaries, reduce rents which
landlords mav receive upto a certain
fraction of the gross produce so that
the tenant ig left with come surplus
for investment, provide security of
tenure to tenants, confer ownership
on tenants so that the tiller of the
Tand becomre its Nwaer. impose a
eniling on Jand holdings and redistri-
huta surplue  lands among displaced
tenants, unecnomie holders and
landless persons and to carry out
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consolidation of scattered and frag-
mented hola:ngs. These are various
steps taken in varying measures in
various States. It is some comfort for
me to know on this issue that there
is one extreme opinion which would
say that not enough has been done
ang another section of opinion in the
Opposition which says that this type
of land legislation has created a
situation where the result is not to
boost production, They are at com-
plete liberty to stick to their opinions.
But we have in a very persistent
and sustained manner in the States
carried on a policy in pursuance of
the principles laid down in the Third
Plan ang 1 claim, with considerable
success.

At the time of the last National
Development Council meeting, thic
point came up in a very prominert
manner and we have already {aken
a decision to constitute a committee at
a very high level and I have the honour
to serve on that committee. There
are several Chief Ministers as Mem-
bers of that committee and we have a
representative of the Planning Com-
mission also, That will g, into the
question whether the ohjectives laid
down in the Five Year Plans, oarti-
cularly in the Third Plan, have or
have not been actually achieved. I
have no doubt that the shortcomings
in this respect will be progressively
rectified.

Another important matter which is
again laid down in the Third Plan
i= the policy with regard to produc-
tion. The Third Plan lays down the
following objective: toc achieve self-
sufficiency in foodgrains and to in-
crease agricultural production to meet
the requirements of industry and ex-
ports. Hon. friends have pointed out
the various failures that have taken
place on that front. To that extent T
can surely be held responsible but
vou cannot say that we are not work-
ing that policy or that we are taking
only ad hoc steps. I may again
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quote from the Planning Commission’s
Report;

“The programmes of agri-
cultural production lie at the
base of the comprehensive

approach to the recousiruction of
the rural economy....Schemes
for increasing agricultura] pro-
duction are closely hound up with
the success of animal husbandry
and dairying and the development
of fisheries and of rural industry.
From the aspect of long-term
development, care of forest wealth,
conservation of soil and moisture
and the growing of village fuel
plantations are of great impor-
tance.”

Not only has the objective been laid
down, but it has also been spelt out
in greater detail. They show the
varioug directions in which concrete
steps have to be taken.

Another step laid down in the
Plan and for the implementation of
which we have taken a lot of care is
the idea of intensive cultivation.
The Planning Commission says that
in areas where conditiong are special-
ly favourable on account of the
availability of irrigatio;; anq assured
rainfal]l anq the co-operative move-
ment is fairly established....agri-
cultural programmes ‘should be
undertaken on a more intensive
scale than may be generally feasible.
In all areas, and more specially in
areas selected for intensive develop~
ment, the Planning Commission says,
a concerted effort will be made to
reach all farmerg and to promote the
adoption by them of a minimum
combination of improved practices.

In this connection, the House is fully
aware of the steps recently taken
about what are popularlx known as
‘Package Programme’; a number of
other districts have also been select-
ed in all the States for intensive
cultivation of a number of crops in-
cluding cereals and cash crops T
would not like to go into detail.
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[Shri Swaran Singh].

The third point is about the price
policy. A great deal has been said
on this, sometimes from the con-
sumer angle, sometimes from the pro-
ducer angle. We have no intention to
be involved in that controversy. But
actually even in this respect the
principle has been enunciated and it
is a question of how best to create a
proper atmosphere and proper mec-
hanism by which we could implement
it.

“The producer of foodgrains
must get a reasonable return.
The farmer, in other words,
should be assured that the prices
of foodgrains and the other com-
modities that he produces will not
be allowed to fall below a rea-
sonable minimum. The Third
Five-Year Plan postulates extend-
ed use of fertilisers and adoption
of improved practices by the far-
mer. The farmer should have
the necessary incentive to make
these investments and to put in a
larger effort. A policy designed
to prevent sharp fluctuations in
prices and to guarantee a certain
minimum level is essential in the
interest of increased production.
It is important also that the ap-
propriate measures or policies
should be enunciated and an-
nounced well in time to ensure
that the benefit accrues to the
farmer. The other objective, no
less essential is to safeguard the
interest of the consumer......

“It is particularly necessary to
ensure that the prices of essential
commodities such as foodgrains
do not rise excessively.”

When I listened to the speeches
which hon. Members have delievered,
I got a feeling that they were taking
up the various aspects which have
been very clearly enunciated in the
Five Year Plan, but in presenting
those points, they were highlighting
only one aspect but not putting the
whole picture in a comprehensive
manner,
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The fourth point which I would
like to mention under this category
of policy is the ceredit policy. On
this also we had clearly laid down in
the Plan thus:

“In formulating programmes for
the expansion of co-operative cre-
dit during the third Plan, the
main consideration has been to
ensure adequate support to the
effort to achieve the large agri-
cultural targets set in the Plan.”

There are other things also, such as
incentives and the like which are con-
tained in the Plan but I would not
quote because that, to my mind, is
nothing but implementation of the
four central ideas that 1 have tried
to project before this hon. House. It
is, therefore, not quite correct to say
that we are pursuing our effort on
the agricultural front in the absence
of a well-defined policy. My submis-
sion is that we have a very clear-cut
policy. The hon. lady Member from
Andhra Pradesh who is not at the
moment present in the House, was
good enough to say that the formula-
tions are excellent. That, to a certain
extent, was a complete reply to the
complaints of Shri S. S. More, but
there is more lag in implementation.
That is a matter about which there
can be difference of opinion. I my-
self am not fully satisfied that under
the various heads we have been able
to implement our various programmes
with the same speed and with the
same results as I wish we could.

There is a great deal that can be
done in that respect, and therefore we
have now decided to give a greater
emphasis on implementing these var-
jous programmes taking each bit and
seeing what best we could do in this
ronnection.

While on #his point, it is my duty
to remind the House, not by way of
shifting the responsibility, but to ap-
preciate it, of the correct Constitu-
tional position. It has become quite
a fashion to say that we are trying
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to explain away the failures by say-
ing that the States are responsible
for this or that, and that it is a con-
venient argument for the Central
Government to project that idea. It
is not my intention to shift the res-
ponsibility to anyone, but let us in
this august House, which is the cus-
todian of the Constitution, be clearly
conscious of the Constitution which
has been adopted and about which we
cannot unilaterally take a view. Let
us not forget that agriculture, accord-
ing to the Constitution under which
we work, is completely a State sub-
ject, and if in the Centre there is the
necessity of a Ministry for Food and
Agriculture, it is because in the Plan
itself a certain all-India view had to
be taken, and therefore, in matters
like crop planning, price policies,
sometimes in the import of deficient
food produce or the import of the ne-
cessary input factors or export policy,
with regard to surpluses, an all-India
view has to be taken. So, it was ne-
cessary to have ap all-India picture,
and therefore, there was the ne-
cessity of having a Ministry at
the Centre in charge of this, to
have an eye upon the broad objectives
of the Plan and to see that the various
components which are entrusteq with
the responsibility of fulfilling the tar-
get enunciated in the Plan are going
ahead according to the expectations
of the planners and also to go to their
help and give them all possible assis-
tance and the like.

Shri Prabhat Kar (Hooghly): So,
except co-ordination, the Centre is
not responsible for anything else?

Shri Swaran Singh: If the hon.
Member had devoted one-tenth of his

attention to what I said in the last _

sentence, he would not have put this

question. Apart from co-ordination,
1 have enunciated a number of
things. I would not repeat them. Let

him look at the record again. There
are a number of input factors about
which the States alone cannot find the
overall resources or foreign exchange.
There are the multi-purpose river
valley projects which cover more
than one State and for which the
States have neither the flnance nor
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the organisation nor perhaps always
the clear picture for the best exploi-
tation of those resources. It was,
therefore, necessary to keep an over
all eye upon all those various inpu
factors and to have a co-ordinate view
with regard to the progress of agricul-
tural development, and to spot out the
deficiencies and to go to their help
and rescue, so that the work might
proceed in a satisfactory manner.

So, it is not a question of shifting
the responsibility, but, let us remem-
ber once and for all that it is the res-
ponsibility of the States under the
Constitution to carry on the agricul-
tural programme. We are in a plan-
ning era and it is, therefore,
necessary to have an all-India view,
and to that extent, we always look
into all those aspects from that
broader and bigger angle and go to
their help and try to help them
wherever possible.

I would like to share with hon.
Members my experience which I had
by coming into close contact with the
leaders of Government in the various
States, which opportunity I had had
at the regional conferences in which
the Chief Ministers and several other
Ministers concerned with the rural
development and agriculture partici-
pated. There is a full and growing
sense of responsibility on their part
and also the consciousness of the fact
that it is their responsibility and they
squarely take it on their shoulders.
Sometimes they even point out that
“you are suggesting this thing, but in
the peculiar circumstances in which
we find ourselves, we would like to
vary it in this respect,” and so on, to
which we gladly say “Yes, you are
at perfect liberty to make any varia-
tion in the overall structure or set up
that we might be attempting to
evolve.” So, there is no question of
finding any scapegoat or finding an
excuse. It is necessary for us to keep
that Constitutional position always
before us, because sometimes we are
prone to explain it away as an
attempt on the part of the Centre not
to share the responsibility in a square
manner,
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[Shri Swaran Singh].

Several steps have been taken to
carry on the policies that I have enun-
ciated. Some of them have already
been referred to by my colleague
Dr. Ram Subhag Singh. There are
one or two things about which 1
would like to make a particular men-
tion. This is about the administra-
tive co-ordination, both at the politi-
cal and administrative levels, which
has been evolved very successfully,
according to my judgment, in the
course of the last three or four
months, both in the States and at the
'“entre. The Agricultural Production
wpoard meets almost once every month
and it picks up specific points upon
~hich action is indicated and whatever
the decision that is taken is not the
subject-matter of any lengthy noting
thereafter. The various Secretaries
of the Ministry who participate in
the discussion do pick up those points
and take follow-up action without
someone else prodding them to take
any further action. This, to my mind,
is a great improvement upon the
earlier arrangements where in a num-
ber of files travelled from one Minis-
try to the other, and it was not al-
ways possible to pinpoint a particular
decision and take follow-up action
that was necessary. In the States
also, the Chief Ministers themselves
are taking a personal interest in this,
and in some States the Chief Minis-
ters themselves have taken the port-
folio of agriculture, and in others,
they have set up Production Boards
at minister level over which the
Chief Ministers themselves preside.
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It is amazing that some people work
in such a negative mind; that if any-
body wants to try to put it in a co-
ordinated manner, as we are doing,
he gets upset. This is an amazing ap-
proach to a difficult and complicated
problem about which some hon, Mem-
bers have pointed out that we should
not have a party approach and that
we should have a national approach.
But still, there ig refusal even to di-
gest some of these facts to which
very little objections are raised. When
these points come and are sought to
be made, then some sort of interven-
tion which is absolutely unconnected
with the particular issue is sought to
be introduced. I am not afraid of it.
I am quite accustomed to this sort of
thing, and I can assure you that on
that type of thing you cannot beat
me!

Sir, I was mentioning about ad-
ministrative co-ordination. 1 feel
that administrative co-ordination is
very necessary even to realise the
objective which is so dear to my hon.
friend Shri Sarjoo Pandey and which
he thinks is not dear to us, namely,
to produce more food so that the
prices may not have a tendency to
shoot up. This is one of the very
essential things for realising the
objective which is before the mind
of every one.

1 would mention only one other as-
pect before I pass on to the next
point: that is, that as a result of these
various steps the financial outlays for
agricultural purposes and program-
mes have been significantly stepped
up. This was Rs. 73 crores in 1961-
62; it was Rs. 85 crores in 1862-63,
Rs. 110 crores in 1963-64, and I am
glad 4o inform the House that for
1964-85 an outlay of Rs 147 crores
has already been approved of by the
Planning Commission,

I would also like to give this fur-
ther information that it is proposed
to make additional allocations for
essential agricultural production pro-
grammes, like minor irrigation and

o1z
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#0il conservation. An additional allo-
cation of about Rs. 15 croreg has al-
ready been agreed upon, and there
may be something more in this res-
pect.

One last submission in this connec-
tion about the progress of agricul-
tural production. Sometimes, in sur
gloom when we are faced with imme-
diate difficulties, we can develop a
convenient —memory—I talk of my
Opposition friends—to ignore alto-
gether the increase in agricultural
production. I am citing this figure
not with a view to give an impression
that I am fully satisfied with this, but
the factual position must be known to
the House as also to the country, so
that we can view the problem in the
proper light. Over the period 1949-50
to 1961-62 the overall agricultural
production in India advanced at the
average linear rate of about 4.07 per
cent per annum, with the triennium
ending 1951-52 as the base 100. Dur-
ing the same period the area under
crops increased at the linear rate of
about 2 per cent per annum and pro-
ductivity by 1.8 per cent per annum.
So the increase has been both by in-
creasing the acreage as also by in-
creasing productivity,

Then, about food production, about
which hon. Members have expressed
their concern, even in this respect 1
would like to give the information to
the hon, House. For foodgrains as
a group, the linear rate of growth
was 4.06 per cent per annum, practi-
cally half of which was due to area
and the other half due to productivity.
Among rice and wheat, the contribu-
tion of productivity outweighed that
of area in the case of rice, while the
contribution of area outweighed that
of productivity in the case of wheat.

When we view this rough linear
increase of about 4 per cent over this
ten year period, as against the in-
crease in the population of roughly 2
per cent, then this is definitely a
direction in which we are moving to-
wards decreasing the gap between
the availability and our overall re-
quirements. So it is necessary for us
to keep that in view. It is quite
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legitimate for the House to expect
that this rate should be stepped up.
The various steps that have beep
taken from time to time are in that
direction. But we should know what
we have done, and I will not be quite
wrong when I say that this increase
in the rate of production has not been
cqualled by any other country which
became independent and got charge
of its own affairs within the initial
stages of its independence.
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Shri Swaran Singh: Now, there are
some other points about which I
would like to say a few words. I
would like to inform the House about
the sugar position in the country.
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Shri Swaram Singh: Sir, my expec-
tation is that by the end of this
month, that is by the end of March,
we will have produced 23.25 lakh
tons of sugar. It is significant that
this figure is larger than the produc-
tion even during the best year when
we had a production of roughly 30
lakh tons. That is, 23.25 lakh tons,
we expect, will be produced by the
end of March. ' That does not mean
that this year the total production
will touch the figure that we reached
when we had the best production
year before last, two years back. My
estimate now is that during the cur-
rent sugar season we will produce
from 28 to 27 lakh tons of sugar. In
this is included the production that
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[Shri Swaran Singh]

will be there during the months of
September and October; because
there are parts of our country where
the sugar season continues even dur-
ing that period. I would like to re-
mind the House that our Sugar Year
is from the 1st of November to the
31st of October. We will have from
26 to 27 lakh tons of production dur-
ing this year. We had a carryover
of 1.7 lakh tons. So we will have a
total availability during this year of
28.2 lakh tons of sugar.

Some time back I had mentioned
that I am hoping to export 3 lakh
tons of sugar. Out of this, our ex-
port to Canada could not materialise
for a number of reasons: because they
had certain objections or comments
about polarisation and the wax con-
tent of our sugar. So the export that
is likely to materialise during this
year is 2-1/2 lakh tons

At the rate at which we have been
distributing sugar we will require
23.4 lakh tons for internal distribu-
tion. Let us add to this another
60,000 tons which will be required
for defence requirements and also for
the requirements of our neighbours,
Nepal, Bhutan, and also part of our
country, Sikkim. I am arranging for
a carryover of 1 lakh tons at the
end of this year.

This gives a total of 27-1/2 lakhs
tons, as against the availability of
282 lakh tons during this year. This
means that if the current rate of dis-
tribution continues, I will have an-
other 60,000 tons or so for special
purposes like festivals and the like.
That is a very tight position, and I
am not very happy over it. But in
spite of the various steps that have
been taken, this was the maximum
that we could do.

This will be about 5 lakh tons more
as compared to last year, and this
will not be up to our expectation. It
is for this reason that the supplies to
the various States had to be cut down
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by a small margin of 5 per cent when
the last releases were made.

So far as the restriction on the
movement of gur and khandsari is
concerned, it is our intention to con-
tinue this restriction. There is a large
population in U.P., where it is about
71 to 8 crores of people, and in
Maharashtra and Andhra Pradesh,
who are themselves large consumers
and any large-scale pushing up of
price in the surplus areas sets inio
motion a set of events which create
difficulty everywhere. Even in the
deficit States where we used to hear
of a great deal of shortage, the posi-
tion has very significantly improved
and today the price at which it is
available even in the so-called open
market is not excessive. In States
like Gujarat and Rajasthan, which
are deficit in the matter of gur, a
major part of what is made available
to the public is through distribution
which is supervised by States, either
through cooperatives or fair-price
shops and the like, where they are
definitely getting their requirements
at prices which have no rela-
tion to the prices which are generally
quoted on the floor of the House as
free market price. In those trans-
actions very small quantitieg generally
are involved and in a matter like this
we should look to the greatest good
of the greatest numbers.

So far as payment of cane-price by
the factory-owners is concerned, I
share the concern which was expressed
by more than one hon. Member. It
should be prompt. I checked up and
the latest position is that 86 per cent
of the price has already been paid.
But it will be my endeavour to see
that the price for sugarcane that is
supplied to the mill is promptly paid.

A desire has been expressed by al-
most all sections of the House that we
should give special encouragement to
the cooperative sector. My Parlia-
mentary Secretary gave an account of
how well the co-operative sugar
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factories are functioning. I would also
like to add my humble tribute to
what he said from the intimate know-
ledge he has about the working of
co-operatives. We have, therefore,
decided in the Ministry to recommend
20 new sugar factories for being
established in the co-operative sector.
We have also decided to recommend
the expansion of the existing manu-
facturing capacity and in the case of
another 26 factories in the co-operative

sector, we have taken the decision
to permit them to expand their
capacity. This means that in the

co-operative sector, 3 lakh tons of new
capacity and another roughly 3 lakh
tons of additional capacity by expand-
ing the existing co-operative sector,
that is, 6 lakh tons additional capa-
city for manufacture of sugar in the
co-operative sector, is being recom-

'mended by the Ministry. The
case has to go to the licensing
committee. But I have no doubt that

these proposals have been formulated
after very careful scrutiny by the
screening committee and they will go
through by and large. There may be
some minor modifications, but I hope
that we will be able to give the green-
signal for this expanded capacity in
the course of the next few weeks or
s0.

Shri Kashi Ram Gupta: In which
States will they be established?

~ Shri Swaran Singh: When it is
actually licensed, he will get all the
details. .

While on this question of sugar,
apart from this question of additional
licensing, I would also like to tell the
House about the long-term thinking
that we have to devote to this impor-
tant question. The long-term problem
of the sugar industry encompasses not
only the industria] but also the
agricultural sector and any plan to
deal with the future of that industry
must provide for cane development,
particularly in the northern region,
so ag to increase its yield as well as
the sucrose content. We have also to
provide for expanding consumption
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needs and for progressively increasing
needs of its by-products particularly
molasses and alcohol for industrial
and other purposes. It is clear to me
that if both these needs have to Le
met, there has to be a progressive
increase in the output of sugar and it
may well be that the study of the
fourth Plan needs will make it incum-
bent to project the necessity of ex-
panding the industry to a capacity of
about 5 million metric tonnes. This
programme has to be supplemented by
a definite plan of making sugarcane
available to feed that capacity and
combined with it the plan to utilise
economically the by-products such as
bagasse, which as the House is aware
is being progressively used for paper,
cane wax and press-mud that result
Ir>m sugar production.

A necessary corollary of this is to
work out some adjustments between
the needs of the sugar industry and
of gur and khandsari manufacturers.
Some sort of regulations of supply,
direct and indirect, to my mind are
necessary. They may take the form
of specific allocation of areas and of
fiscal and other equalities or they may
take the form of some other regulation.
But the problem is one which would
have to be examined with extreme
care, for it has so many aspects and
touches so many vital interests. At
the same time, I should make it clear
that the problem brooks no delay and
I hope before the next season begins,
we shall have deviseq some solution
to this urgent problem of adjustment.

One more long-range thinking 1
wart to mention in relation to sugar
industry. I feel that some possibilities
of take-over exist in sugar industry as
well. In the past, we have taken over
the management of some factories and
found that it has been possible to
manage them better than those from
whom we took them over. The problem
of uneconomic units in sugar industry
is a real one and this is a problem
about which some hon. Members made
pointed reference. They constitute a
drag on sugar economy, which ultima-
tely means a drag on national resour-
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[Shri Swaran Singh]

ces. A committee is already going into
the question of rehabilitation of these
units. After their proposals are re-
ceived, we shall have to consider
seriously whether the answer to this
problem does not lie in change of
management, rather than merely in
advancing rehabilitation loans or
credit against definite schemes. There
may be a case therefore, of taking over
some units in the sugar industry, as
I mentioned a moment ago.

With regard to the food problem and
the fooq prospects of this year, I
would like to place my assessment
before the House. This year we have
been extremely lucky in the matter of
rice production. I do not want ‘o take
any credit. Some hon, Memberg vio-
lently react when it is mentioned that
production has increased. I would
like to give all the credit to those hon.
Members. May be by their joint pra-
yers or criticism, nature has been
good and we had good weather and
therefore good crop. I do not want to
take any credit; I would like to give
all that credit to the hon. Members
both on this side of the House and
on the other, because everyone re-
quires rice,
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[MR. SPEAKER in the Chair]

Sir, this 36.4 million tonnes, which
is the latest estimate of rice production
this year, happens to be 4 per cent
higher than the production in the best
year that we have ever had so far—the
best year was the year 1961-62 when we
had a fairly good crop. This year’s
production is 4 per cent more than the
production in the year 1861-62  As
compared to the last year, 1862-63,
which was a bad year—and we had
the effect of that very much in pro-j

MARCH 30, 1964

for Grants 8180

minence in certain parts of the coun-
try in the months of October and
November 1963—this year's production
at 36.4 million tonnes is 13'5 per cent
higher. Therefore, so far ag rice is
concerned, I have a feeling that our
position is not likely to be very diffi-
cult. It is no doubt correct that the
leve]l of prices that prevailed at the
post-harvest period has been some-
what higher than what would be
justified by this additional production.
1 have, however, one comfort, which
I think will be shared by many hon.
Members who always talk about the
growers, that the prevalence of prices
at a somewhat higher level during
the post-harvest period does give a
direct benefit to the growers because
it directly goes at that time to the
growers who bring the crop to the
market, But I have no doubt in my
mind that this initial prevalence of
the price level at a somewhat higher
level is not fully justified by the actu-
al quantum of production that we
have had this year. This is partly
due to the fact that the entire supply
pipeline had completely dried up on
account of the extreme shortages that
were experienced towards the end
of 1963 and it takes sometime before
this pipeline of supplies is rebuilt
when only the impact of additional
production is felt. It is also partly
due to the fact that the market ar-
rivals have not been actually com-
mensurate with the higher level of
production. It is quite natural for
the growers to think that the prices
in the later months might increase,
and might increage disproportionately,
and if there is some reluctance on the
part of the growers in bringing their
produce to the market that is under-
standable. That need not be grudged
either. But I am quite clear in my
mind that now that the actual effect
of all this additional production is felt
both in the rural side as well as in
the markets, the supplies will increase
and also, the prices will not have a
tendency to harden, as we had the
unfortunate experience towards the
end of the year 1963,
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Then comes our expectation with
regard to wheat this year which has
already started coming in Madhya
Pradesh and in parts of Maharashtre
and will start coming in very shortly
in the northern parts of our country in
places like Bihar, Uttar Pradesh,
Punjab and Rajasthan. The failure of
winter showers and also the unusual
cold wave which resulted in frost
have made the position of wheat not
as optimistic as, I hoped, we would
have this year, and there is likely to
be a shortfal] in the production of
wheat. It is for thig reason that we
thought it is necessary to isolate the
areas where the production is enough
from the areas where there is likely
to be shortages. It is always easy to
deal with these isolated areas of shor-
tages than to handle a situation where
the unusual draw upon the surplus
areas from areas of extreme shortages
have a tendency to push up prices
everywhere. This is a wclcome step
and it has been well appreciated in
the main wheat consuming areas of
Punjab, Rajasthan, Uttar Pradesh and
Madhya Pradesh. The wheat prices
have starteq coming down and they
will come down even more. So far as
the areas where there are shortages
are concerned, we intend to keep them
fully supplied by imported wheat, We
will be localising these areas and we
will also be creating a situation where
the major part of the wheat consum-
ing population, which also happens to
be located in the States which are the
principal producers of wheat, will be
assured of reasonable prices so far as
the growers and, also, a price which
is not excessive so far as the consum-
ers are concerned.

The formation of zones is not a
new idea. Already we have got rice
zones which, over the ‘years, have
functioned reasonably well. In fact
in the case of wheat our position of
handling the situation is much strong-
er because we have got stocks in our
hand and we can easily pump in sup-
plies. These areas where there are
likely to be shortages are receiving
our special attention, and we are
building heavy stocks there so that
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the situation may remain under con-

trol.

I would like to recall that the maize
crop last year wag particularly good.
I cannot say the same with regard to
jowar. But luckily for the food hab-
its of the people in the areas which
are jowar growing, although they
might prefer jowar they can also take
to wheat. 1In fact, wheat even in
those areas is regarded ag a superior
cereal and a better cereal, and it will
be quite easy and possible, according
to my assessment, to keep the position
well in hand even in those areas
which are traditionally jowar grow-
ing. We can meet their additional
requirements of cereals by supplyirfg
additional quantities of wheut if there
are any shortages. I am in touch with
the States concerned, namely, Rajas-
than, Gujarat and Maharashtra, and
they are satisfied that they will be
able to keep the position wecll in hand
if they get sufficient quantities of im-
ported wheat, I have already as-
sureq them that this help wouldq be
forthcoming. In this background, I
feel that there is not much justifica-
tion for drawing a gloomy picture
with regard to the food situation this
year, B §

The important question now, is
the question of prices. It will be our
endeavour to keep the prices at such
a level that the fluctuations between
the post-harvest prices and the pre-
harvest period or the lean period
prices are not much and they do not
fluctuate gver a large mrargin. I would
like to present to the House this pro-
blem of food on a somewhat long-
range perspective. As regards food
matters, naturally, much of it dep-
ends upon what the availabilities are.
To the extent that our efforts in
agriculture are adequate and they
yield results, the problem of food sup-
plies and prices become comparatively
easy. Nobody complains of price when
there is enough or more than enough;
the real problem arises when there is
less than enough. In the case of
agricultural commodities, we cannot
take supplies for granted and have
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[Shri Swaran Singh]

to be prepared for fluctuations in
production, even though we might
avoid them by scientific planning and
implementation of programmes, The
only answer to fluctuating production
is the availability of buffer stocks, and
to that programme not only are we
committed but we have been assidu-
ously applying ourselves to the pro-
cess of building up these stocks,

It is obvious that until our produc-
tion is built up to the stage of self-
sufficiency we shall have to rely on
imports, both to meet the deficiencies
for current consumption and for build-
ing up the necessary stocks. Unless
we are prepared to face the prospect
of malnutrition and hunger due to
deficiencies in domestic production, it
is inconceivable to me that anybody
should object to imports as such.

15.00 hrs.

During the time that we take to
step up our production and build
up sufficient stocks we have to
be extremely vigilant in the mainten-
ance of prices at reasonable levels.
Tc my 'mind, so long as we are up
against deficiencies and so long as we
have to meet an expanding commit-
ment of inelastic demand such as
foodgrains  articles constitute, con-
trols and regulations are unavoidable,
howsoever much psychologically and
otherwise we may dislike them.
The maintenance of stability in
prices and prevention of any un-
due rise in prices of such basic
commodities as food articles are
vital to the success of a plan-
ned economy. Any failure in this
respect is bound to invite disaster, the
magnitude of which may not be capa-
ble of being controlled if we allow the
evil to spread too far. It is this sense
of urgency and primacy which must
govern our attitude to those who push
up the prices in difficult situations
without reason or without justification.
If trade today resists regulation, the
onus and responsibilty is on it, for
howsoever I have tried to understand
it it is impossible for me to fathom

MARCH 30, 1964

R STULNT p Se A t IY

for Grants 81

L.

the reasons for sudden spurts in
prices in respect of commodities and
stocks which have been purchased at
a time when the ruling prices were
lower. It is clear that such fluctua-
tions in prices are due to the desire
on the part of the trade to exploit the
distresg of the people to its undeserv-
ed advantage.

Once the necessity for controls and
regulations is conceded, it is gbvious
that they have to be devised in a
manner that will meet the social pur-
pose in view. So far as the Govern-
ment is concerned, that purpose is
two-fold—the supply of food articles
to the vulnerable section of the popu-
lation at rates which are reasonable
and the maintenance of market price,
keeping in view the larger economic
interests of the country.

What I have said earlier will indi-
cate how we propose to serve these
two social purposes through the
medium of procurement at fair and
equitable rates, price support to the
agriculturists at a satisfactory level,
regulation of margins and maximum
prices at levels which should enable
the trade to continue its business at
a reasonable profit and the organisa-
tion of vigilance and supervision over
trade in a manner that would prevent
mockeries of rules and regulations
being perpetrated. Whatever further
improvements in our machinery of
regulations and vigilance that may be
required to maintain prices at rea-
sonable levels would be enforced
strictly,

So far ag trade is concerned, if it
behaves wel] it should not be afraid;
but where it does not, I am quite
sure that it is not entitled to sym-
pathy or consideration and, therefore,
cannot make a grievance of any action
that might be taken against it. Ulti-
mately, the trade must learn to regu-
late itself in a manner consistent with
social purpose and public policies.
Any threat of deflance or non-obser-
vance can only mean escape from
responsibilities of patriotic duty and
patriotic citizenship at a time when
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the country’s economic and other inte-
rests require that the whole country
should be attuned to the need ot
prosperity and welfare.

In such a situation, it is also neces-
sary that Government should acquire
control over strategic points of distri-
bution which would enable us to func-
tion effectively should things not pro-
ceed according to plan. It is in this
context and the history of abnormal
rises in prices that take place from
time to time that there is justification
for the demand of State control and
regulation of processing units. Al-
ready a substantial amount of control
exists over roller flour mills and over
rice mills. T have no doubt that in
future we shall have to provide for
more effective regulation of margins
on rice mills and, where necessary,
for their taking over.

In any case, the question has now
been settled beyond the realm of de-
bate and discussion because at Bhu-
baneswar we adopted a resolution to
which we in the Congress Party are
all committed.

Shri Ranga (Chittoor):
between yourselves in the
party; not for us.

That is
ruling

Shri Swaran Singh: Yes, I know.
We have taken that decision,

I am at present engaged in consul-
tations with the State Governments
as to how best to implement that re-
solution, so far as rice mills are con-
cerned.

Shri Ranga: We are out here to
oppose it.

Shri Swaran Singh: The House
must appreciate, however, that like
other industria] fields, there is a large
variety of rice mills as well and not
many of them are really organised as
a large-scale industry. We shall
have therefore, to choose the fleld of
operation and also the sector in which
it would be best for us to acquire con-
trols, It is also clear that we ghall
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have to promote co-operative endea-
vour in this field as in others. Here
I will not go into the details because
I have spelt them out on occasions
more than once, particularly when I
had the honour to reply to the debate
that took place some weeks ago, on
the power of the State to regulate
margins, to see where the stocks are
and to give purposeful directions
about the channelling of those stocks
in directions which are in the over-
all interest of both the grower and
the consumer—I repeat, in the inte-
rests of the grower, because the
grower’s interest is affected more than
any other individual’s or sector’s inte-
rest if the prices fluctuate over a wide
region.

Sometimes when I give my dispas-
sionate thought to the opinions held
by people like my hon. friend, Profes-
sor Ranga, who says that Government
should have a price support policy
where they should be prepared to
purchase at a price which they think
is reasonable or remunerative—use
any expression you like—I find he is
nodding assent—or Dr. Deshmukh who
says that the grower should get a
very high price, remunerative price,
but there should be no State trading,
I am not able to follow their reason-
ing. Now I put to my hon. friend,
Shri Ranga and Dr, Deshmukh, one
question. You want the State to
come into the market and m:ke pur-
chases at a price which you think is
remunerative; still, you say, that Gov-
ernment should not do State trading.
Then, what are we to do v-ith the
stocks that we have purchised in
order to give price support: There-
fore, the essential is that the price in
the market may be lower
than what Professor Ranga or I think
to be remunerative price or a reason-
able price. Therefore, the State must
at that time go to the market and
make purchases.

Shri P, K, Deo (Kalahandi):
no monopoly.

Shrl Swaran Singh: But what are
we to do with those purchases? They
do not answer that question,

But
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Shri Ranga: May I in half a minute
point out . .

Shri Swaran Singh: No, I am not
yielding. After I finish, he can put
any number of questions.

Shri Ranga: When the State comes
in as champion . . .

Mr. Speaker: Two Members cannot
speak simultaneously. Only one can
hold the floor.

Shri Swaran Singh: Unfortunately,
a great deal is sought to be brought
in sometimes, according to one’s own
thinking, under the expression “Sta‘e
trading”.

Shri Ranga: The difficulty is that
if I get into your place, I will he
made to speak as you are speaking.

Shri Swaran Singh: But he will
have to wait for a long time if he
continues to pursue his present policy
. . . (Interruption). I can tell Pro-
fessor Ranga that he will have to
wait for a very long time so long as
his party continues to pursue the pre-
sent policy.

Shri Ranga: Otherwise, I would
have become your predecessor long
ago.

Shri Swaran Singh: There was
some hope of his coming to this place,
if he was in this Party. When he
was in thig Party, he was pursuing a
progressive policy. But of his own
choice he has gone to a party whose
policies are extremely reactionary . .
(Interruption) and from any angle,
from the general welfare angle are
completely out of tune with the march
of events,

Shri Ranga: What a champion you
are!

Shri Swaran Singh: Therefore these
wil] remain dreams which will not
really materialise for a long, long
time to come . .. (Interruption).
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Shri Tyagi (Dehra Dun): He will
come back.

Mr, Speaker: Nothing out of tune.

Shri Ranga: Here is a great cham-
pion of the people.

Shri Swaran Singh: Forgive me if
I gave that impression but I was not
trying to build up an argument,

Shri Ranga:

doing?

What else were you

Shri Swaran Singh: My point 1s
that once we concede that the State
has to step in in pursuance of the
policy of price support the State
should go into the market and .aake
purchases in order to ensure that
prices do not fall below a certain level,
we tread on this ground of the Stnte
coming into the field of trading. 1
will not use the expression ‘Stale
trading’ if my hon, friend, Shri Ranga,
is allergic to that.

Shri Ranga: Do not be monopolistic.

Shri Swaran Singh: It is not the
intention of anybody to monopolise or
to create a monopoly in the trading
of foodgrains. I do not know why he
has run away with this idea. I have
talked of strategic controls at inipor-
tant levels so that the objective is ful-
filled.

My hon. friend, Shri Ranga, and
some others of his way of thinking in
the one breath say that the State
should come in and see that imme-
diately after the harvest, prices are
not permitted to fall below a certain
level and in the lean period they are
not permitted to shoot up—therefore,
they are asking me to exercise control
—but when I use that expression, they
get frightened and raise all types of
bogeys. So, let us view the situation.

Thakur Yashpal Singh for whom I
have great admiration because every
time he champions the cause of the
peasants also said as to why these big
t=aders and big business are permitted
to make these huge profits. Prob-
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ably Thakur Yashpal Singh is not
quite, in touch with the industrial sec-
tor of his own party, for what he
says is not liked by those who are in
charge of the industrial and economic
policies of his own party and I am
sure that he will shiver in his shoes
if he fully understood the implications
of the various policies that friends in
his own party have got abhout the

functioning of trade and various
things . . . (Interruption).

Shri Ranga: He will be defeated
next time.

Mr, Speaker: Let him make his
speech.

Shri Ranga: What reply is he mak-
ing excepting offering an apology?

Mr, Speaker: Then the hon, Minis-
ter might sit down for a while,

Shri Ranga: Very good; it is a good
thing.

Shri Swaran Singh: If I may say
so, I feel greatly complimented if I
have, even to a very small measure,
caused some irritation to the placid
mind of Professor Ranga. To that
extent, I think, I would have done
something. I do sometimes get a feel-
ing that I am on the right track if his
party gets somewhat annoyed.

Shri Ranga: We must
have you on the wrong side.

always

Shri Swaran Singh: I am extremely
grateful for all the indu'gence that
has been shown to me. I have cover-
ed the ground on the agricultural pro-
duction front, the long-term pnlicies
and also the short-term problems. I
have indicated some aspects of the
long-term thinking of our agriculture
and food problems which have occur-
red to me. The problems are go vast,
difficult and complicated that the list
cannot by any means be called ex-
haustive, If what I have -aid has
served to transport the minds of hon.
Members from our immediate involve-
ment to the long-term entanglements,
my purpose shall have been served.
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I would like to plead with the House
that in that long-term picture, the
temporary difficulties are oin.y a pas-
sing phase. We may or may not be
able to deal effectively with one or
the other of those problems, but so
long as we are sure of the ultimate
objective and the ultimate picture
that we wish to achieve and so long
as we are careful to profit from lessons
of our experience, I have no doubt
that finally it is the honesty of pur-
pose, earnestness of endeavour, main-
tenance of discipline and applicdtion
of healthy restraints 1equired in a
planned economy that will prevail.
It is in this firm faith and assurance
that T will commend the demands of
my Ministry to the approval of this
House.
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Shri Igbal Singh (Ferozepur): The
country has been divided into nine
zones so far as wheat is concerned.
Will the Government take some
steps to see that the difference bet-
ween the price in the surplus wheat
zone, for instance, Punjab, and the
price in the Southern Zone is not more
than the usuaj difference and that it is

not a difference of Rs, 10!-, Rs. 20|- or
Rs. 30/-?

Y TR AAF  qER . A

TR REET WY OFTF qET
TH-UF FETA FT q q9 qT I AT
2 FfFa T uF-uE FrAT T@T FOM
a1 &% £ FowT 7
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et Fr oA 239 &1 1 FE wEE
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oA WEEA . WA HETA ATV
e F1 SaE 751 faar A wie
e arT § FF E 4rs. 7

Dr. M. S, Aney (Nagpur): May I

know from the hon, Minister whether
for the fixation of price he will con-
sider the purchasing capacity of the

ordinary man or only the interest of
the farmer?

sft Tmaaw gww ;. ¥ oreeT
srg 5 @ ag 28 & o wiws
adr & fer 9% 9 ¥ W & qEersr
agi 9X TAE 4 I F TATHT FT SAAN
FY 78 wfae famr wan ar, S @
w7 39 &1 miww FT fear aar &
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Shri Jashvant Mehta (Bhavnagar)
The hon. Minister has said that a
committee hag been constituted to con
sider the question of taking over of
sugar industry.

Shri Swaran Singh:
about any committee.

I did not say

Shri Jashvant Mehta: The Govern-
ment hag constituted a committee to
consider the question of uneconomic
units. Will the Government take over
all uneconomic units or all the indus-
try? Secondly,....

Mr. Speaker: One has been finished;
no second question.

Y a0 qToa : ¥ 7 FAT AT
g f& wrefig w1 off & weor & @
Y5t 7Y ey fo frere afasr § qai
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3193 Demanas -
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Shri P. Venkatasubbaiah (Adoni):
The hon, Minister has not clearly
stated the amount that has been spent
on the plant protection schemes in the
country and whether they are com-
mensurate with the food production
plans. I want to know that. I also
want to know what he has done about
the crop insurance scheme that is go-
ing to be introduced.

Shrimati Lakshmikanthamma
(Khammam): Sometimes by neglecting
small matters, we end in colossal
failures. 1 just want to ask the hon.
Minister as to whether the statistics
reveal that the factors of production
which have been supplied to the far-
mer have all been concentrated on
the same plot or whal. Otherwise, as
we find in the case of social welfare
schemes, we cannot count on numbers
only.

Shri Swaram Singh: I am happy
that these questions have been put
because they give me an opportunity
to clear some of the points.

Shri Bagri’s one point was about
the scarcity conditions in Rajasthan
and in his own constituency, namely,
the southern parts of Punjab. On
that point, a great deal was said by
my colleague Dr. Ram Subhag Singh
but apparently Shri Bagri was. not
present at that time. Every step is
being taken to give all possible relief
to the scarcity affected people.

The other questions raised by him
is the prevalence of high prices at the
pre-harvest time as compared to those
at the post-harvest time. That is the
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main burden of my speech and if he
examines it at his leisure, he will find
the answer to the point that he has in
his mind.

My friend Shri Kashi Ram Gupta
has raised this point. He raised it in
his main speech also. His point is
whether we try to remove the consu-
mer resistance so far as the imported
wheat is concerned. I think, to a
large extent, that consumer resistance
is disappearing. If there are any
particular areas even inside a State
which act as a great sucking influence
upon the availability of foodgrains,
we can think in terms of isolatin:
those areas and we can give assure?l
supplies to these difficult areas sepa-
rately,

My friend, Shri Igbal Singh, has
raised the question about the preva-
lence of wheat prices in surplus areas

and the State which he represents,
that is, Punjab, is obviously in his
mind. I would like to remind him

that the Punjab Government has been
demanding for quite some time that
Punjab should be declared as a sepa-
ratc zone and, in fact, their Minister
had made a statement on the floor ot
their Assembly that they have alreadv
moved the Centre for declaring Pun-
jab as a separate zone. The Punjab
surplus will be available for the Delhi
public. Therefore, Delhi which is a
consumption centre is part of the
wheat zone of Punjab. I would like
to give the information to the House
that this year my cstimate is that we
will give to Punjab imported wheat
which may be of the order of about
2,75.000 tons to 3,00,000 tons which
everyone will agree is a very substan-
tial quantity and the available figures
indicate that the total quantity of
wheat that moves out of Punjab was
of the order of 31 lakh tons. So, the
surplus that js there is not large, and
whatever the surplus may be can al-
ways be moved on the States’ spon-
sored account and which is supplied
to areas where the requirements are
large. The Punjab Government is al-
ready seized of this problem and I
have no doubt that they will go intc
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the market if prices show a tendency
of sagging below a reasonable limit.

Then. our revered Dr, Aney posed
this question, that is, in fixing prices
or maiataining a price level, will the
~oasumer be kept in view or the
grower? My reply is simple, I said,
‘both’ and a good portion of my speech
was devoted to that aspect.

Shri Jashvant Mehta's query was
about our taking over of uneconomic
units. The main purport of my
speech is that a result of the investi-
gation that ig being carried on by the
Committee, if it is found that large
scale investments have to be made in
order to make them viable or more
economic, then it will be a serious
question for consideration as to whe-
ther we should make all those credits
and facilities aailable to them or
whether we should not take over the
management. It is a problem some-
what different from this bigger ques-
tion of nationalisation which prompt-
ed him to put this question.

My hon. friend, Sarjoo Pandey,
still remains unconvinced because he
says, what particular steps have 1
taken or I propose to take to hold the
price line as if the steps that I enun-
ciated are not particular? My con-
tention is that I have indicated very
concrete steps that are proposed to be
taken to hold the price line and also
to ensure a reasonable price, an
equitable price, to the grower. I am
glad that, at any rate, he does say
that some step has been taken. He
says. @MW FEW T [T T
If he applies his mind a littl» greater,
of which I am quite conscious he is
capable of, he will be convinced that
these steps are concrete steps, not just
vague ideas.

Another question put was about
these 250 tubewells for Rajasthan.
My colleague has announced it and
the pocitinn is that the Government of
India have taken a decision to cons-
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truct 250 tubewells in the scarcity
areas of Rajasthan as an emergency
'measure. The Exploratory Tubewells
Organisation which is meant for
constructing irrigation wells will un-
dertake this work in collaboration
with the State departments concern-
ed as a special case. The expenditure
incurred will be met by way of Cen=
tral assistance in the form of loans.

1 agree with my friend Shri P.
Venkatasubbaiah when he raised the
question of pesticides. I feel that we
have to do a great deal more in the
matter of pesticides. I am in touch
with the State Governments. I in-
tend to encourage them to undertake
their own programmes which cover
larger areas rather than leave it to the
individual growers and it is also my
intention to bring down the prices of
insecticides, the actual chemicals that
are supplied as the necessary material

“which is used by them.

The last query of the hon, lady
Member I could not follow. She had
some complaint about the statistics.

Shri P, Vemkatasubbaiah: I asked
about the crop insurance scheme also.

Shri Swaran Singh: Shri Ram
Sewak Yadav’s point that we were ncw
including former ruler’s areas in our
statistics, but not in earlier years, is
not correct.

Some Hon. Members rose—

Mr, Speaker: I am not allowing
any other questions.

ot Tw Faw grEE (ATTEET)
weTe wEEd, JRIT AT AT FWAT
| g9 mate & I A fa
AR | NIT TR FT HAG &Y 1 H@i®
IEFHT S T T |

oft wgaTa ;g9 WIT HAwT T
g feara & T@r mav



8197 Demands

qeTe REET . I¥ qd fgEme
C AN Cl ]

=Y TR ATE A UF g, .

Mr. Speaker: I have told the hon.
Members that I am not going to allow
any other questions.

Any cut motions that I am required
be put separately?

Shri Surendranath Dwivedy (Ken-
drapara): My cut motion No. 23 may
be put separately.

Shri Narasimha Reddy (Rajampet):
My cut motion No. 140 may also be
put separately. i
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Mr, Speaker: These are the two cut
motions that are to be put separately.
I will first put cut motion No. 23
separately.

The question is:

“That the Demand under the
head Ministry of Food and Agri-
culture be reduced by Rs. 100.”

[Failure to assure a minimum and
reasonable price to the agriculturists
23)].

Let the Lobbies be cleared.
The Lok Sabha divided:

Division No. 13]

Ancy, Dr. M.S.

Basant Kunwari, Shrimati
Berwa, Shri Onkar Lal
Bheel, Shri P.H.

Brij Raj Singh, Shri

Buta Singh, Shri
Chaudhary, Shri Y.S.
Deo , Shri P.K.

Dwivedy, Shri Surendranath
Gupta, Shri Kanshi Ram
Jha, Shri Yogendra
Kachhavaiya, Shri
Kamath, Shri Hari Vishnu

Achuthan, Shrj

Akkamma Devi, Shrimati
Arunachalam, Shri
Babunath Singh, Shri

Bal Krishna Singh, Shri
Barkataki, Shrimati Renuka
Barman, Shri I".C.
Basappa, Shri

Basumatari, Shri

Besra, Shri

Birendra Bahadur Singh, Shri
Bist, Shri J.B.S.
Brajeshwar Prasad, Shri
Chandrabhan Singh, Shri
Chaudhry, Shri C.L.
Chavda, Shrimati
Chettiar, Shri Ramanathan
Chuni Lal, Shri

Das, Shri B.K.

Das, Shri N.T.

Dass, Shri G.

Deo Bhanj, Shri P.C.

AYES

Kapur Singh, Shri
Kar, Shri Prabhat
Krishnapal Singh, Shri
Lahri Singh, Shri
Masani, M.R.

Mate, Shri

Mehtu, Shri Jashvant
Mohan Swarup, Shri
Nambiar, Shri

Pandey, Shri Sarjoo
Rajaram, Shri

Ranga, Shri

Reddy, Shri Narasimha

NOES

Firodia, Shri

Gaijraj Singh Rgo, Shri
Guha, Shri A.C.
Hazarika, Shri J.N.
Himutsingka, Shri
Igbal Singh, Shri
Jamunadevi, Shrimati
Jyotishi, Shri J.P.
Keishing, Shri Rishang
Khadilkar, Shri
Kotoki, Shri Liladhar
Krishna, Shri M.R.
Kureel, Shri B.N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Laskar, Shri N.R.
Laxmi, Bai, Shrimati
Mandal, Dr. P.
Mandal, Shri J.
Mandal, Shri Yamuna Prasad
Marandi, Shri
Maruthiah, Shri

[15-34 hrs.

Reddy, Shri Yallamanda
Roy, Dr. Saradish
Shashank Manjari, Shrimati
Singh, Dr. B.N.

Singha, Shri Y.N.
Sivasankaran, Shri
Solanki, Shri

‘Tan Singh, Shri

Utiya, Shri

Vishram Prasad,

Yashpal Singh, Shri

Mehdi, Shri S. A.
Mehrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Menon, Shri P.G.
Minimata, Shri

Mishra, Shri Bibhuti
Misra, Shri Shyam Dhar
Mohanty, Shri G.
Mukane, Shri
Mukerjee,Shrimati Sharda
Murthy, Shri B.S.
Naidu, Shri V.G.
Niranjan Lal, Shri
Paliwal, Shri

Pandey, Shri R.S.

Pant, Shri K. C.
Parashar, Shri

Patil, Shri D.S.

Pillai, Shri Nataraja
Raghunath Singh, Shr)
Raj Bahadur, Shri
Rajdeo Singh, Shri
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Raju, Shri D.B.

Ram, Shri T.

Ram Sewak, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ranijit Singh, Shri
Rao, Dr. K.L.

Rao, Shri Muthyal
Rattan Lal, Shri
Rawandale, Shri
Saha, Dr. S.K.
Samants, Shri S.C.
Saraf, Shri Sham Lal

Mr. Speaker: The result of the

Division is;

]
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NOSE—cond.
Sarma, Shri A.T. Sunder Lal, Shri
Satyabhama Devi, Shrimati Surendra Pal Singh, Shri
Sen, Shri P.G. Swamy, Shri M.P.
Sharma, Shri A.P. Swaran Singh, Shri
Shashi Ranjan, Shri Thomas, Shri A. M.
Shinde, Shri Tiwary, Shri K.N.
Shree Narayan Das, Shri Uikey, Shri
Shyamkumari Devi, Shrimati Ulaka, Shri
Siddananjappa, Shri Upadhyaya, Shri Shiva Dutt
Sinha, Shrimati Tarkeshwari Venkatasubbaiah, Shri P.
Sivappraghassan, Shri Verma, Shri Balgovind
Subbaraman, Shri C. Wadijwa, Shri
Sumat Prasad, Shri Yadava, Shri B.P.

Y T qaw TIET AT ST AAT ¥

Ayes : 37; Noes : 106 weaw 7T ;e ag @Y frAr
The motion was negatived. F5 I

Shri Prabhat Kar (Hooghly): My .
hon. friend Shri Yallamanda Reddy Now, I shall put cut motion No. 140
has pressed the button opposite t0 the vote of the House.

Shri R, N. Reddi's seat.
that the record may be corrected.

Shri Ram Sewak Yadav rose.

I request

The question is:

“That the Demand under the
head Agriculture be reduced by

Mr. Speaker: What is that Shri Ram Rs, 100.”

Sewak Yadav wants?

Shri Ram Sewak Yadav: I want my

[Failure to supply adequate working
capital at mominul rate of interest

cut motion No. 179. ... (Interruptions), to small holders and tenants (140)].

WeAH WENED ¢ WAT T FH AL Let the Lobby be cleared.
frar ar gy ? The Lok Sabha divided:
Division No. 14] AYES [15:36 hrs.
Basant Kunwari, Shrimati Kar, Shri Prabhat Reddy, Shri Yallamanda
Berwa, Shri Onkar Lal Krishnapal Singh, Shri Roy, Dr. Saradish
Bheey, Shri P.H. Lahri Singh, Shri Shashank Manjari, Shrimati
Brij Raj Singh, Shri Masani, Shri M.R. Singh, Dr. B.N.
Buta Singh, Shri Mate, Shri Singha, Shri Y. N.
Chaudhary, Shri Y.S. Mehta, Shri Jashvant Sivasankaran, Shri
Deo, Shri P.K. Mohan Swarwp, Shri Tan Singh, Shri
Dwivedy, Shri Surendranath Nambiar, Shri Utiya, Shri
Gupta, Shri Kanshi Ram Pandey, Shri Sarjoo Vishram Prasad, Shri
Kachhavaiya, Shri Rajaram, Shri Yadav, Shri Ram Sewak
Kamath, Shri Hari Vishnu Ranga, Shri Yashpa! Singh, Shri
Kapur Singh, Shri Reddy, Shri Narasimha

NOES "=+

Achuthan, Shri Chandrabhan Singh, Shri Igbal Singh, Shri
Akkamma Devi, Shrimati Chaudhry, Shr C.L. Jamunadevi, Shrimati
Aney, Dr. M.S. Chavda, Shrimati Jyotishi, Shri J.P.
Arunachalam, Shri Chettiar, Shri Ramanathun Keishing, Shri Rishang
Babunath Singh, Shri Chuni Lal, Shri Khadilkar, Shri
Bal Krishna Singh, Shri Das, Shri B.K. Kotoki, Shri Liladhar
Barkatakj, Shrimati Renuka Das, Shri N.T. Krishna, Shri M.R.
Barman, Shri P. C, Dass, Shri G. Kureel, Shri B.N.
Basappa, Shri Deo Bhanj, Shri P. C. 4-nkshmihmh|mm:, Shrimati
Basumatari, Shri Firodia, Shri :::g.fcgilg R
gfr':r'a'df-h Bahadur Singh, Shri g:x’l::’ Singh Reo, Shri A".”,.ﬁ'.f ai, Shrimati
Bist, Shrj J.B.S. Hazarika, Shn I.N. Mandal, Shri J.

Braieshwar Prasad, Shri

Himatsingka, Shri Mandal, Shri Yamuna Prasad’
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Marandi, Shri
Maruthiah, Shri

Mehdi, Shri S.A.
Mehrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Menon, Shri P. G.
Minimats, Shri

Mishra, Shri Bibhuti
Misra, Shri Syhyam Dhar
Mohanty, Shri G.
Mukne, Shri

‘Mukerjee, Shrimati Sharda
‘Murthy, Shri B.S.
Naidu, Shri V.G.
Niranjan Lal, Shri
Paliwal, Shri

Pandey, Shri R.S.

Pant, Shri K. C.
Patamasivan, Shri
Parashar, Shri

Patil, Shri D.S.

Pillai, Shri Nataraja. .

Mr. Speaker: The result of the

Division is:
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NOES-—contd.

Raghunath Singh, Shri
Raj Bahadur, Shri
Rajdeo Singh, Shrj
Raju, Shri D.B.

Ram, Shri T.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ranjit Singh, Shri
Rao, Dr. K.L.

Rao, Shri Muthyal
Rattan Lal, Shri
Rawandale, Shri

Saha, Dr. S.K.
Samanta, Shri S.C.
Saraf, Shri Sham Lal
Sarma, Shri A.T.
Satyabhama Devi, Shrimati
Sen, ShriP. G.
Sharma, Shri A.P.
Shashi, Ranjan, Shri
Shinde, Shri
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Shree Narayan Das, Shri
Shyamkumari Devi, Shrimatj
Siddananiappa, Shri

Sinha, Shrimati Tarkeshwari
Sivappraghassan, Shri
Subbaraman, Shri C.

Sumat Prasad, Shri

Sunder Lal, Shri

Surendra Pal Singh, Shri
Swamy, Shri M.P.

Swaran Singh, Shri
Thomas, Shri A.M.

Tiwary, Shri 'K.N.

Uikey, Shri

Ulaka, Shri

Upadhyaya, Shri Shiva Dutl
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Wadiwa, Shri

Yadava, Shri B.P.

[The motions of Demands for Grants
which were adopted by the

Lok

Ayes : 35; Noes 107

The motion was negatived,

Mr. Speaker: Now, I shall put all

the other cut motions to vote.

All other cut motions were put and

negatived.

Mr, Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 381st
day of March, 1965, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 36 to 41 and 124 to
126.”.

The motion was adopted,

Sabha are reproduced below—Ed.].

DemanNp No, 86—Mmastry ofF Foop

AND AGRICULTURE

“That a sum not exceeding
Rs. 77,71,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Ministry of Food and Agricul-
ture’.” 4

DEMAND No. 37—AGRICULTURE

“That a sum not exceeding
Rs. 4,00,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Agriculture’.”

DeEMAND NoO, 38-—AGRICULTURAL
RESEARCH

“That a sum not exceeding
Rs. 6,18,23,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course ~* ~.y-
ment during the year end.. . the
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31st day of March, 1963, in respect
of ‘Agricultural Research’.”

Dxmanp No. 39—ANTMAL HUSBANDRY

“That a sum not exceeding
Rs. 1,03,53,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Animal Husbandry'.”

. DeEMAND No. 40—FoOResT

“That a sum not exceeding
Rs. 1,14,46,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil; come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Forest’.”

DeMAND No. 41—OthER Revenur Ex-
PENDITURE OF THE MInisTRY or Fooo
AND AGRICULTURE

“That a sum not exceeding
Rs. 17,08,52,000 be ganted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other Revenue Expenditure of
the Ministry of Food and Agri-
culture’.”

DEMAND No. 124—CAPrTAL OUTLAY ON
FoRrrsTS

“That a sum not exceeding
Rs. 1,77,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Capital Outlay on Forests'.”

DeEMAND No. 125—PURCHASE oF
FooDGRAING

“That a sum not exceeding
Rs. 2,19,54,49,000 be granted to the
President to complete the sum

‘MARCH 90, "IBuY

necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
81st day of March, 1965, in respect
of ‘Purchase of Foodgrains’.”

DeMAND No. 126—OtHER CAPITAL
OuTLAY OF THE MInisTRY or Foop
AND AGRICULTURE

“That a sum not exceeding
Rs. 67,53,97,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other Capital] Outlay of the
Ministry of Food and Agricul-

(N1

ture’.

15.38 hrs.

MINISTRY OF IRRIGATION AND
POWER

Mr, Speaker: The House will take
up discussion and voting on the
Demands for Grants under the control
of the Ministry of Irrigation and
Power, for which 6 hours have been
allotted, Hon. Membergs who wish to
move cut motions may send slips to
the Table indicating the numbers of
the cut motions to be moved and they
will be treated as moved if they are
otherwise admissible.

DeMAND No. 67—MINISTRY OF IRRIGA-
TION AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 23,68,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
ot ‘Ministry of Irrigation and
Power'.”
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DEmMAND NO. 68—MULTI-PURPOSE
RIVER SCHEMES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,76,03,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Multi-purpose River Sche-
mes’.”

DEMAND No. 69—OTHER REVENUE Ex-
PENDITURE. OF THE MINISTRY OF
IRRIGATION AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,26,22,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, 1n respect
of ‘Other Revenue Expenditure
of the Ministry of Irrigation and
Power’ "

DeMAND No. 132—CaprTAL OUTLAY OM
MuLTI-PURPOSE RIVER SCHEMES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,66,78,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending tnhe
31st day of March, 1965, in respect
of ‘Capital Outlay on Multi-
purpose River Schemes'.”

DemMaND No. 133—OTtHER  CAPITAL
OUTLAY OF THE MINISTRY OF IRRIGA-
TION AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,56,78,000 be granted to the
President to complete the sum
necessary to defray the charges

CHAITRA 10, 1886 (SAKA)
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which wil| come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other Capital Outlay of the

Ministry of  Irrigation and
Power’.”

Dr. Saradish Roy (Kailwa): Before
going into the subect proper, 1 would
like to say a few words on the Min-
istry ijtself. The outlook and the
attitude of the Ministry ought to have
changed now with the assumption of.
the charge of this Ministry by an
eminent engineer of repute from
whom the expectation is very high,
and wio, it is expected, wil] rise to
the occasion.

While expressing these expectations,
it is necessary to utter a few words
of warning. It may be the tendency
of the hon. Minister to interfere in
details of the working of the projects

and so on which are strictly within

the' functions of the Chief Engineer.
In _doing so, he is likely to be dislik-
ed by the officials. This will be a very
unfortunate devclopment resulting
from the experiment being tried of
putting an eminent engineer as the
Minister in charge of a technical
Ministry. It is reported that this is
not being liked by the politicians
and civil administrators who are now
ruling the country. So, any failure on
this account caused by the activities
of the Minister is likely to be
exploited.

As regards the irrigation potentiali-
ties envisaged in the Third Plan, it is
reported that the target will be less
by 5 million acres. Some reasons
have been given in the Report. One
of the reasons is that the targets were
“pitched optimistically high.” This is
the case particularly of all the pro-
jects, because whenever a scheme is
sanctioned, it is desired by the Min-
istry that it should be remunerative.
As a result, the State Governments
always push up the target so that the
schemes may be accepted by the Min-
istry and the Central Government.
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[Dr. Saradish Roy]

There are certain reasons given for
the expected shortfalls in the Third
Plan targets. The most important is
the insufficient utilisation of the water
resources. The water resources gene-
rated by the projects can be utilised
to the maximum extent if the farmers
are enthused to do so. But they are
forced to pay a very high rate of tax
for the water supplied. In the DVC
area, which I represent, the farmers
have to pay Rs. 25 per acre for double
crop. This way they are not enthused
to utilise these potentialities.

In this connection, I may mention
one thing which the Public Accounts
Committee has referred to in its 15th
Report on the DVC. It has been sug-

gested that to increase the revenue of .

DVC. there should be a lowering of
the rate. I suggest that the Ministry
should examine this matter very care-
fully and reduce the rates so that the
cultivators may be enthused to utilise
the potentialities created in an econo-
mical way.

By the end of the Third Plan, only
26 million acres of land will be irri-
gated by the major and medium irri-
gation projects. This is far below the
requirements of the time, when we are
facing a huge shortage of tood. The
Ministry should take up with the Plan-
ning Commission certain new schemes
in the Third Plan itself so that the
irrigation potentialities by these major
or big, and medium, projects may be
augmented by the end of the Third
Plan or the beginning of the Fourth.

As regards utilisation of potentiali-
ties created, only 80 per cent is being
utilised now. In DVC, the shortfall is
maximum; more than one third of the
potentiality is not being utilised.
There are various reasons. The main
thing is the deficiency on the part of
DVC in not providing the field chan-
nels and distributories in proper tim-
Even this year when the West Ber .
Government had taken over the DV.
canal system, it was openly said in
West Bengal papers that without these
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distributories, the canal system, we
cannot supply water even to 6 lakh
acres of land, which is two-thirds of
the total target. This target is also
being revised from time to time.
Originally it was 12 lakh acres from
DVC, then it was reduced to 10 lakh
acres, now it has been reduced to 8
lakh acres or even less. For the rabi
crop, it was originally 3 lakh acres,
it has been reduced to one lakh, and
for the running of the navigation
channe] it is reduced consequently to
55,000 acres of land. This is a very
unhealthy state of affairs. Proper
importance is not being given to
irrigation, Importance is being given
to navigation or water for industrial
use or for generation of power. So the
irrigation potentialities of the DVC
project are not being utilised properly.

Regarding power, shortage is being
experienced all throughout the coun-
try during the last three years. It is
specially acute in the Bengal-Bihar
DVC zone. Even this year, the anti-
cipated shortage of gencrating capa-
city will be about 0°2 million kw. The
introduction of the zonal grid system’
and advance planning for the Fourth
Plan projects are commendable. But
with the shortage of power, what is
happening in West Bengal? New
industrics are not coming up and old
established industries are compelled
to shut down for certain hours of the
day. The West Bengal Government,
with the help of the Central Govern-
ment, have sunk 292 tubewells during
the last three years. Of these, 116
are working and 176 are lying idle
even today due to shortage of power.
1 therefore suggest that the Ministry
should take special care to see that
these power projects in the eastern
zone, specially Chandrapura, Bandel
and Bokaro may be completed in
scheduled time, it not earlier.

1t is regrettable that in glmost all
the power projects no economical
measures are introduced for executing
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and operating the schemes. As a
result, the cost of the projects and
their maintenance are going high and
the return by way of electricity
charges is becoming low,

Now a cry has been raised that the
power industry should earn a profit
of 10 per cent per annum. Domestic
consumers fear that in order to
achieve this return the rate may fur-
ther be increased. In most of the
States, the rate charged for domestic
consumption of power is about 2—3
times that charged for industry. Even
for agriculture, the rate charged is
between 1 and 2 times more than that
charged for consumption by industry.
In West Bengal, excluding Calcutta,
the electricity charge is 34 nP. per
unit. In addition, an electricity duty
is levied in all the States, varying
from 1 nP. to 3 nP. per unit. The
State Governments are earning a good
amount as revenue on this account.

In almost all the States, power is
supplied to industry at a very low
rate, even below the cost price, I know
of certain States which offer very
low rates of power in order to attract
new industries, which leads to very
unhealthy compctition. We all know
that expenditure incurrcd by industry
on electricity charges is a very small
fraction of their tota! expcenditure.
So, I suggest that uniform rates should
be introduced for industry throughout
the country, and that it may be
enhanced to get more revenue for the
State.

On the other hand, power should be
supplied at a very cheap rate, if
necessary  at  subsidised rates, to
agriculturists for irrigation, to enable
them to increase production. In my
area there is a co-operative lift irri-
gation organisation. They asked for
power, but about Rs. 15000 was
charged from them for the transmis-
sion line etc. Somchow they procured
the money, but the electricity charge
is so high that it is quite impossible
for them to run that lift irrigation.
So, I would )lead that the Ministry
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should take special care to see that
agriculturists are given special prefe-
rence, as industrialists have been
given till now, and that the transmis-
sion and electricity charges should be
nomina] so that production on the
food front is increased.

The DVC supplies electricity in bulk
at very cheap rates to the Calcutta
Electricity Supply Co., which is a
foreign firm, which sells this power to
the consumer at high rates and makes
very high profits. If you nationalise
this company, it wil] give you
lakhs of rupees every month, and
thus augment your resources,

The progress of rural electrification
is pot uniform in all the States, Ex-
cept probably for Delhi, the per capita
consumption of power in West Bengal
is the highest in the country, but the
number of villages electrified there is
the minimum. In other States where
the per capita consumption of power
is lower, the number of villages elec-
trified is greater. In the Report the
results we have achieved in rural
electrification are not mentioned. I do
not suggest that every village should
be electrified, but we should have a
certain aim, namely to make power
available for irrigation purposes and
for cottage industries. But from the
Report nothing is clear in this respect.
I suggest that in the villages where
power can be utilised for irrigation
purposes or for developing cottage or
other industries, power supply should
be arranged, and the transmission
charges should not be recovered from
the villages.

It is well known that considerable
resources are required to control floods
efficiently in a vast country like ours.
From the Report it is seen that about
T4 per cent of the allotment for the
Third Plan has been spent during the
last three years. And the flood pro-
tection work undertaken is nominal.
Every year when there is heavy mon-
soon, we experience floods in one
State or the other, in one river or the
other. So, I suggest that the Ministry
should ask for more grants during the
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Third Plan from the Planning Com-
mission for new schemes of flood con-
trol in the country.

In the Report, floods occurring in
the different States are mentioned as
also the steps taken, but it is very
regrettable that one very important
river of West Bengal, the river Ajoy,
which causes floods glmost every year
is not mentioned. Even last year
there was a great flood and crops on
about 8,000 acres of cultivable land
were damaged. Even the DVC canal
system has been damaged by the flood
in that area. I personally visited
those places, but not 3 word has been
mentioned in the Report about that
flood. I would request the Ministry
to take up this case and see that pro-
per flood protection measures are
adopted.

There was a plan from the West
Bengal Government to utilise waters
of ‘the rivers for irrigation purposes or
industrial purposes, 1 understand
that plans for the utilisation of the
waters of this river are pending with
the Central Government. I request the
Ministry to take up this matter and
see that the flood.in this river is con-
trolled and that its water is properly
utilised.

There has been criticism of the
working of the DVC on several occa-
sions on the floor of the House and
outside. Last year too it was dis-
cussed. I do not want to go into the
irregularities and shortcomings of the
DVC now. At the time of its inaugu-
ration, our Prime Minister described
the DVC as “our great national scheme”
but this project ig now in a state of
disintegration. It was to be a co-
operative scheme among West Bengal,
Bihar and the Central Government,
but for various reasons this organisa-
tion is now disintegrating, Even among
the staff, there is now lack of sincerity.
If you go to Anderson House, the
headquarters of DVC ia Calcutta, or
any project under it you will find
that there is demoralisation in the
staff from the highest to the lowest.

MARCH 30, 1964

for Grants 8212

They are not in a mood; they are not
sincere at present because the future
of their organisation is not clear to
them. Over the last year it is being
discussed in papers and they say it is
going to be reorganised but no proper
decision has yet been taken. And their
future is uncertain. The canal system
has been transferred to the West Ben-
gal Government; two of the four dams
will be controlled by the Central
Power Commission and the other
dams, by the DVC. There is thus this
triple authority on the supply of
water for irrigation purposes; it ig not
at all convincing. When the DVC was
established with the participation of
three Governments, this arrangement
wag not functioning well; how can
triple control function effectively
now? Only future operation will
show how it functions.

16.00 hrs.

DVC without the barrage, without
irrigation, is left alone with the gene-
raticn of power, that too thermal
power. It hag the functions almost of
a State electricity board, The other
functions such ag the navigation
canal flood control etc. are there. I will
come to them later. It is quite im-
possible to have a DVC in this state
of affairs. So, I suggest that a speedy
decision regarding the reorganisation
of the DVC should be taken by the
Central Government,

On the navigation canal the DVC
hag spent about Rs. 5 crores. In the
report it is said that it was being used
and some articles could be sent to
Ranchi from Calcutta. For maintain-
ing this navigation canal, you have
reduced the supply of water to agri-
culturists, This navigation canal is
very costly. From 1959 onwards, only
a few articles could be sent through
this canal—in the last five years.

16.03 hrs,
[MR. Depury-SPEAKER in the Chairl

For maintaining this canal, we have
to cut down the facilities for cultiva-
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tors. I, therefore, suggest that they
should consider whether it is profitable
to run this canal or not. If it is not
profitable, let it be abandoned. [For
two yearg we have been having dis-
cussion every year about carrying
goods through this canal. For pro-
viding facilities to agriculturists, I
suggest that this scheme should be
abandoned for the present. It was
linked to other multi-purposes such
as flood control, erosion, etc. They
have abandoned them. So, I appeal
to the Ministry to decide about the
reorganisation of the DVC at an early
date so that this erganisation can do
some work.

The staff of the DVC are very much
demoralised because they are facing
some uncertainty about their future.
I request the Minister to announce
forthwith in the House that whatever
may be the reorganisation of the DVC,
the staff will be provided with alter-
native jobs and their service condi-
tions will not be hampered. The gtaff
there are greatly agitated because
some of them have put in more than
15 years of service in that project and
their future is not now certain. There
are about 20,000 people there and with
the transfer of the barrage to the Gov-
ernment of West Bengal, 2,000 staff of
the DVC are declared surplus. They
are not finding any job; neither the
DVC nor the Central Government nor
the West Bengal Government have
any responsibility to provide them
with a suitable job. No assurance is
given to them about their service con-
ditions.

1 may say one word in this coh-
nection about the Farakka barrage. It
is important not only for Calcutta
port but also to have easy communi-
cation between the eastern part of
India and the rest of India. I am
happy that the Minister has taken
the trouble to see that the daily work
at Farakka is being done quickly. Still
this year’s gchedule of work is not
being fulfilled. A regular watch should
be kept so that the Farakka barrage
may be completed as per schedule.
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For 30-35 miles around Calcutta, we
are experiencing erosion on both sides
of Hooghly every year; it 15 a highly
industrial area and it causes much
trouble. The Ministry should take
up this and some preventive works
to stop erosion should be taken at an
early date,

Shri P. K. Deo: Mr. Deputy-Spea-
ker, it is gratifying to note gt long
last that the responsibility of this im-
portant Ministry has fallen on the able
shoulderg of a technician and expert
on this subject, like Dr, K. L. Rao. We
all expect that during the tenure of
his office, this Ministry will play an
important role in building a more
prosperous India. Thig Ministry deals
with irrigation and power, so vital for
the promotion of agriculture and in-
dustry and I would confine my obser-
vations to these two aspecig of the
activities of this Ministry.

To start with, I would like to speak
something on power, which is so es-
eential for our industrialisation. It was
estimated that we will achieve the
target of 12.5 million kws. by 1966.
Though there will be a shortage in
tulfilling our target so far as the irri-
gation potential ig concerned, we will
be achieving the power target by the
end of the third Plan. The shortfall
would be to a tune of one million kw
in our power demand, because there
has been a delay in the progress of
industries like sted]l, aluminium,
etc. I hope that the Ministry of Steel,
Mines and Heavy Engineering gnd the
Ministry of Industry will go ahead
with the programme so that they could
fully utilise the power that will be
generated by the end of the third Plan,

There could be no two opinions that
an all-India grid is an ideal proposi-
tion. Natural resources do not con-
form to man-made boundaries. After
all, the boundaries of the States have
been reorganised, but our natural re-
sources do not confine themselves to
these boundaries. So, it is all the
more important that we must have an
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all-India electric grid. We are pleas-
«d to note that some power has been
switched on to the deficit West Ben-
gal zone from the Rihand, and the
DVC has been connected with Rihand;
some surplus is available from Hirakud
to the DVC. So, if this Hirakud sys-
tem could be connected with the Mac-
hkund, we will get an entire all-India
connection of electric grid right from
the down South to Uttar Pradesh. This
should be done without any delay.

Though in the second Plan of my
State, it was proposed that Hirakud
grid and Machkund grid could be con-
nected somewhere in my constituency,
this hras not been given effcct to as
yet. As g result of this, the paper
mill which should have been establi-
shed at Keysingha has to be transfer-
red to Rayaghada because they have
to be connected with 132 kv line from
‘Machkund to the Hirakud sysiem, At

the same time, I beg to submit
that the proposal of an all-India
grid is an ideal one, We must,
along, with it, have a uniform

rate. of electricity for consumers. We
find that there has been partiality in
this regard. Though a greal conces-
sion is being shown to industries like
aluminium from Rihand—they get it
at three naya paise per unit—step-
motherly treatment is being shown to
thre agriculturists who are charged at
the rate of 19 nP per unit for pump-
ing this much-needed water to the
thirsty land. In areag where there has
been diesel generation of electricity,
agriculturists have been paying much
more than this 19 nP. which is usually
charged elsewhere for agricultural
purposes.

Coming to the rural electrification
programme, from the brochure that
hag been supplied to us at the infor-
mal consultative committee, we come
to know that out of 20,000 additional
villagegs to be electrified, 7,770 villa-
“s. hase been covered in the two

ars of thig third Plan, and we hope
tat L the end of the third Plan we
wiil be zhle to achieve this target and
will be able to give cheap electricity
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to our agriculturists who will then be
able to get an impetus for food pro-
duction and, at the same time, be
able to modernise their agricultural
operations.

In this connection, I would like to
urge upon the Government that the
'‘State Government and the Centre
pghould subsidise the State Electri-
city Boards. as rural electrification is
not a commercially paying proposi-
tion, and financial assistance should
be given to the consumers for meeting
the service-line charges and for the
purchase of pumps, etc. In some States,
the rates charged for thc agricultu-
rists are much more than the maxi-
mum economic rates indicated by the
Ministry of Food and Agriculture, So,
there should be a co-ordinated ap-
proach to this programme.

My remarks in this debate would
not be complete unless 1 take this
privilege on this occasion to point out
the biggest fraud that has been com-
mitted by the ‘Orissa Government on
the nation, by asking the Prime Min-
ister at Tikkerpara to lay a stone on
which was inscribed “Let the great
pro, «ct serve the nation”. The Gov-
cernment of Orissa says it was the
foundation stone of Tikkerpara pro-
ject. In reply to the various ques-
tions in the Lok Sabha and Rajya
Sabha, the Minister has replied very
nicely in words coucheq with diplo-
macy that it was not a foundation-
stone, but it was a commemmoration
stone. 1 would like to know what it
will commemmorate, It cannot com-
memmorate a vacuum. I would re-
quest the Minister to throw some
more light on this subject.

- u

A few monthg back it appeared in

the papers that Shri B. Patnaik, the

Chairman of the State Planning
Board, had written to the' Prime
Minister to make a provision of

Rs. 1000 crores for this project. Be-
fore the Prime Minister 1aid this foun-
dation-stone. Shri Asoka Mehta, the
Deputy Chairman of the Planning
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Commission, came out with a stale-
ment that it has not receiveq the
approval of the Planning Comn. ssion.
The Central Water and Power Com-
mission, which is the highest expert
body on the subject did not give
green-signal to this project. Now the
nation is going to be committed to
an expense of not less than Rs. 278
crores, being estimated now. This
has been estimated by an eminent
engineer like Dr. Khosla, But we
know his first estimate of Hirakud
was Rs. 48 croros and it went up to
Rs. 100 crores. So, this estimate of
Rs. 278 crores will go up to what
astronomical figures, I do not know.
But at the initial stage, the nation is
going to be committed to the tune
of Rs. 278.31 lakhs, submerging 1000
square miles of most fertile land, up-
rooting 4 lakhs of people. This is
possible because the Chairman of the
State Planning Boarq is not the
Chief Minister, who is responsible to
the Assembly. Here some third per-
son is at the helm of affairs of plan-
ning and he by-passes the Planning
Commission; he by-passes the Cent-
ral Water and Power Commission and
goes to this stage, throwing to winds
all canons of planning and all priori-
ties fixeq by the Planning Commission.
I do not know whether we are in a
stage of planning or astrology.

Shri Igbal Singh (Ferozepur): But
your party is not for the Plan.

Shri P. K, Deo: 1 am saying what
your party says.

The real cat came out of the bag
when Shri B. Patnaik stated in the
Orissa Assembly....

Mr. Deputy-Speaker: The hon.
Member can criticise the Planning
Commission, but not members wh¢
are not here.

Shri P. K. Deo: My misfortune is
regarding the Tikkerpara dam, I
have been running from pillar to
post to get more facts about it. In
the informal consultative committee,
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I requesteq the Minister to throw
some light on it. 1 ‘phoneqd to the
CWPC to let me know some details:
but they say, we have not received any
report as yet. But in the report of
the Tikkerpara project which was
placed on the Table of the Orissa
Assembly, there are minutes of seve-
ral meetings held with the members
of the CWPC, where Mr. Chopra, Mr.
Handa and Mr. Murthy were all
associated. These meetings took place
on 6th April, 1963, 17th August, 1963
and on the 19th August, 1963 at Bhu-
vaneswar, with prior meetings at
Delhi. My remarks would be most
appropriate if I draw the attention of
the House to something so vital and
which is affecting all of us so much,
a debate on which took place in the
Orissa Assembly the other day. There
the Chairman of Planning Board
says:

“A justifiable strategy to meet
competition from other States by
obtaining the blessing of the
Prime Minister even without the
project report.”

He further says: “everything is fair
in love and war”. We are mnot
making love with anybody, nor are
we at war with anybody, Then it is
said: “It is the blessing and good-

will of the Prime Minister that will
ultimately prevail.”
We are surprised as to how all

these things could take place. If the
nearness to the Prime Minister of
certain individuals is going to decide
the destiny of the nation and of so
many people, then God save the
planning and this country. Sir, the
only corollary in history that you
will find is when Mrs. Wilson wield-
ed much more power than Mr. Wil-
son, the American President, whenr
he was ill. So, taking advantage of
the illness of the Prime Minister, all
these things are happening. We cannot
be at one with all these mysterious
state of affairs. I hope the hon. Min-
ister will throw some light on it.
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Regarding this Tikkerpara project,
when after the Hirakud Dam the
floods could not be controlled in the
delta area anq when the estimate
shot up from Rs. 48 crores to Rs. 100
crores and we could not achieve the
various targets even when 300 square
miles were submerged and about a
lakh of persons were uprooted with-
out compensation being paid uptil
now of whom 50,000 were landless
labourers who were thrown out in
the streets without any walternative
employment, and the Prime Minis-
ter's brave wordg that land for land
and house for house would be given
to the people of Hirakud have yet
remained a mvth. Sir, is it not my
duty to point out here that all these
promises given in the paper are good
for nothing? At that time the Orissa
Government appointed one eminent
engineer, Shri M. S. Thirumala
Iyengar to go into the cntire question
of Mahanadi Valley Development. In
his report he has categorically statea
that the idea of Tikkerpara Dam and
Naraj Dam which submerge large
areas of fertile lands should not be
considered, He has suggested that the
tail water coming from Chiplima
power house of Hirakud Dam could
be taken on the right side of Maha-
nadi by a lateral canal up to Bavdh-
garh and there it could generate 200
megawatts and irrigate 60,000 acres of
land. If it would be further taken
to Tikkerpara it would give a head of
90 feet bv which we can easily gene-
rate 125 megawatts without submerg-
ing any. area.

Recently, there was another Flood
Committee appointed by Shri
S. N. Bhanj Deo, Minister of Irriga-
tion, Government of Orissa. It has
recommended that these high dams
should not be taken in. It has been
accepted by the Government of
Orissa, Now, in a 15-page pamphlet
of Dr. Khosla, by name Decade of
Destiny, he throws all these recom-
mendations to the waste paper bas-
ket. I wouid call this not a decade
of destiny, but I say that it will be a
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dooms-day for the people in the
upper reaches of Mahanadi. It en-
visages the submersion of 12,43,800
acres of land of which 6 lakhs of
Bavd, Sonepur and Athmalik wouid
be submerged by the Tikkerpara Dam
and 148,000 acres of Bamra =and
Bonai in Barkot, 80,000 acres of
Kconjhar in Bhimkund and 34,000
acres of Rairakhol by Tikra projcct
and 20,000 acres of Daspalla by .he
Gania Barrage. If all these tiinrgs
take place, about a million people of
former State areas would be com-
pletely uprooted and thrown in the
Bay of Bengal. They were promised
an Utopia by the Congress Govern-
ment. They have not got an inch of
land to rehabilitate themselves, Be-
sides that, we are welcoming several
lakhs of refugees from FEast Bengal.

Now, in the whole globc only one-
fourth is land and three-fourths are

water. So, if we want to increase
the water area, I cannot understand
the argument behind it. In highly-
populated States, like the Nether-

lands, they are reclaiming sea Zui-
der Sea, in Rotterdam and Auster-
dam to give more land for the people.
But, in this country, where the pres-
sure of population is so much on
land, we are trying to have more
landg under water! So, I beg to sub-
mit that all these aspects Lave to be
examined.

Coming to the merits of the Tikker-
para dam, it is supposed to generate
2,000 mw of electricity. I cannot
understand what useful purpose would
be served by generating 2,000 mw. In
the report of the Central Water and
Power Commission on the Possibilities

‘of Load for Orissa they have come to

this conclusion that Orissa’s require-
ments of power during 1875-76 would
be 1,404 mw. These 1,404 mw would
be easily available if we could take up
the following projects. From the Tal-
cher thermal, which has been taken
up, we would be generating 230 mw.
From Balimela, we would be generat-
ing 860 mw which will ultimately
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increase to 480 mw. From the new
projects which could be taken up,
from Indravati we could generate 390
mw and from Upper Kolab 162 mw.
Even though the Orissa Government
has made an estimate of thc require-
ments of electricity, it has not been
able to utilise fully the quota of
electricity generated from the Mach-
kund project, a joint venture of Orissa
and Andhra Pradesh. Though 34 kw
is av=ailable as orissa’s quota, only 12
kw is being utilised by Orissa. So, a
balance 7 22 kw is available. From
Shri Iyangar’s proposal for utilisation
of the tail water from Hirakud power
house we would be gctting 342 mw,
making a total of 1,806 mw. So, I
cannot understand why Government
should go in for this Tikra project.
By taking up this project, they would
be creating more problems than solv-
ing some of the existing problems.

Then I come to another intercst-
ing finding in the Tikkerpara rcport.
On page 13 it is stated that if the load
does not grow as fast as has been
estimated, we may be sure of selling
a certain amount of bulk power to the
neighbouring States. We cannot very
wel] appreciate the fallacy of this
argument that besides meeting our re-
quirements we are supposed to sell
Are we to open an electricity shop in
Orissa to meet the requirements of
the neighbouring States? It is all
fantastic. In this atomic age, when
we will be generating power from
atomic  fuel, when the entire
conception of generating electricity
has been revolutionised by the
ushering in of the atomic age, to
think of the submersion of 1,000 sq.
miles of area and uprooting 4,000
people for just generating 2,000 mw of
electricity is bad planning, to put it
mi:dly.

Coming to the Indravati project, I
beg to submit that top priority should
be given to that. It is one of the
cheapest projects for power genera-
tion in this country. According o Dr.
Khosla, the cost of generation of elec-
tricity per unit in this project works
out to Rs. 1,26 which compares very
favourably with other profitable
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power projects like Idikki (Rs. 1.77
nF), Pamba (Rs. 1.33 nF) and Koyna
(Rs. 1.33 nP). It is only beaten by
Sharavati where the cost works out
to Rs. 1.22 nP; but in Sharavati there
is no irrigation. It is purely a power
project but this Indravati, besides
generating 390 megawa''s, would be
irrigating 2,32,000 acres of very fertile
land in Kalahand: District which 1s
the second largest surplus district in
Orissa so far as foodgrains are con-
cerned. So, the highest priority should
be given for the generation of electri-
city by implementing the Indravati
Project. The cheap power available
there could be utilised for the alumi-
nium industry and for developing the
Dandakaranya area which is one of
the backward areas in the country
and where a large quantity of bauxite
is available.

To complete my observations on
power, I want to bring to your notice
one thing. It is a good thing that a
power research institute is being
established at Bangalore with the aid
of the U.N. Special Fund. Its primary
duty should be to undertake an ex-
haustive survey of the power pot-ntial
including thermal from coal and natu-
ral gas, hydro-electric and atomic
generation and fix priorities. Then
only real justice could be done.

Then 1 would like to say a few
words about irrigatjon. Our rise in
fooq production has not kept pace
with the rise in population. Last year
we imported to the tune of 4 million
tons of foodgrains and by the end of
the Third Plan we fear that there will
be a ghortfall to the tune of 20 million
tons every year. So, ag has been point-
ed nut so ably in the previous debate,
Indian agriculture has been subject
to the vagaries of the monsoon and
our agricultural production, in spite
of the statistics given here, has de-
clined by 3.3 per cent in 1962-63. They
say that it i on account of adverse
weather conditions. In a predomi-
nantly agricultural country, like India,
which constitutes 87 per cent of the
rara] population, land is there where
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we could grow additional food provid-
ed we could supply moisture at the
right time. India’s sunshine is so
good that we will be capable of rals-
ing two and even three crops In the
course of a year. So, taking int>
consideration all these facts, the Third
Plan envisages the creation of an irri-
gation potential to the tune of 163
million acres. But we got a very
gleomy picture from the mid-term ap-
praisal which shows thap the short-
fall would be to the tune of 52 mil-
lion acres. The reasons given are that
assessment of the target was opti-
mistic and the delay in execution was
due to increased revised estimated
cost due to the rise in the cost of
material and wages and shortage of
Joreign exchange etc. But al] these
things should have been taken into
consideration at the time of formulat-

ing the Third Plan. I do not find
any reason why this House should
excuse the various lapses. But, at

the came time. I submit that attempts
should pe made to achieve these tar-
gets.

Mr, Deputy-Speaker: The hon.

Member’s time is up,

Shri P. K. Deo: Five minutes move.
1 am the only speaker from my party
The Communist Party Members spoke
for 40 minutes.

Mr. Deputy-Speaker: He spoke
only for 30 minutes.
Shri P. K. Deo: Even after _the

creation of the irrigation potential we
find that there has not heen full utili-
sation of it. There has been a iag tc
the tune of 2.21 million zcres and the
States where the lag is the greatest
are Gujarat, Mysore and West Ben-
gal. In Gujarat the percentage of

utilisation is only 33 per cent of the "’

irrigation potential created. In two
of its big projects, that js, Mahi Stage
T the utilisation is only 24,68 per cent
and in Kakapera Project it is only
22.86 per cent, Without blaming any-
body, we should go deep into the
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question as to why 1heve has beep a
lag in the utilisation of the irrigation
potential. They say that there has
been delay in the construction of the
water courses and the various chan-
nels and it is also due to lack of ade-
quate knowledge to appreciate the
benefits of irrigation,

The most important thing which I
bring to the notice of the House is
the betterment levy. It is this better-
ment levy which is standing in the
way of fuller ytilisation of our irriga-
tion potential. The ryot pays water
tax besides that. He will have to
pay betterment levy which is not
justified at all. No canon of equity
could justify the betterment levy.
Then, there have bpen some proce-
dural mistakes, That is why there
has been 3 lag in the fuller utilisation
of our jrrigation potential. Some re-
port came to me from Gujarat that
prior to taking water, they will have
to sign some time period forms in
which they will have to give their re-
quirements of water, the period, etc.
As you know, Sir—you are a very
keen agriculturist. ... ..

Mr. Deputy-Speaker: I am not an

agriculturist,

Shri P, K. Deo: I am sorry. There
are so many in this House who can
appreciate my argument. The water
is such a thing that you cannot anti-
cipate it advance. The requirement
of water depends on so many condi-
tions, the rainfall ang other things.
Sometimes it happeng that when we
do not need water, we have plenty of
water from the distributaries and such
things should not happen,

In Gujarat. at the time of signing
these forms, they further insist that
they will have to pay the water tax in
advance whether they take water or
they do not take water. By that
way, they are put to a great hardship.
In the twg villages of Kaira District in
Gujarat, they have collecteq Rs 3000
from them and even though water hag
not been supplied to them, they can-
not get the money back.
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I would like to say a word about
the Rajasthan canal. This canal has
got a great potentiality which could
turn this desert into a garden. But
we get grim reports of famine condi-
tions there—shortage of food-shortage

of fodder and shortage of drinking
water. In Lunkkeranser Brackish belt

of Rajasthan, drinking water is taken

by rail-borne wagons every day from
Bikaner. People have been put to a
great hardship. I think all these
things have to be looked inip and
Rajasthan c¢ana] should be completed
without delay.

Coming to minor and medium irri-
gation projects, I beg to submit that
there has been a parochial approach
to this thing. These things are de-
cided on partican consideration. My
friend Shri Narasimha Reddy comes
from Rayalseema area where there is
a scarcity of food Now. in Chittor
district even though the Bahuda pro-
ject was given a prioritv taking into
consideration the famine-stricken
conditions of Ravalseema, this project
has been given up on account of
group rivalry. Such considerations
should not be there.

Then, I wanted to speak regarding
the water-logging in Puniab which
has created a problem there. Water
cannot be drained away. So also is the
Hirakud ayacut where the best paddy
fields have been turned into swamps.
And still there is a betterment Jlevy
and the water tax. All these things
have to be studied, and more em-
phacis should be given on minor
irrization proiects as they are less

costly and quick results can be
achieved by them,
Mr. Deputy-Speaker: The hon.

Member should conclude now.

Shri P. K, Deo: Of course, there
are many other failures also, Proper
gelection has not been made and there
has been a shortage of staff. At the
block level and at the district deve-
lopment board level, we come across
the shortage of staff. That aspect

2724 (Ai) LSD—-1.
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also has to be looked into by the
Ministry.

Mr, Deputy-Speaker: Hon. Mem-
bers may not move their cut motions
subject to their being otherwise
admissible.

€

Shri Dinen Bhattacharya:
move:

(i) “That the demand under
the head Ministry of Irrigation
and Power be reduced to Re. 1%,

[Failure to take proper steps to con-

trol flood in different parts of the
country (1)].

I beg to

(ii) “That the demand under
the head Ministty of Irrigation
and Power be reduced to Rs_ 1.”

[ Utilisation of irrigation potential (2)]

Shri P, K. Deo:

(i) “That the demand under
the head Minigtry of Irrigation
and Power be reduced by
Rs. 100.”

I beg to move:

[Lag in the utilisation of irrigation
potential to the tune of 2-21 million
acres. (3)]

(ii) “That the demand under
the Head Ministry of Irrigation
and Power be reduced by Rs.
100.”

[Undesirability of the Tikarpara Dam
project in Orissa and the wvarious
complications arising out of it (4)].

(iii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by Rs.
100.”

[Urgency of taking up the Indravati
hydel and irrigation project in Kala-
handi District in Orissa. (5)].

(iv) “That the demand wunder

the head Ministry of Irrigation
and Power be reduced by
Rs. 100.”
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|Need for early construction of [Need to have wuniform electricity
the Rajasthan Canal Project (6)] rates throughout the country (12)]

(V). “That the demand under (xi) “That the demand under

the head Ministry of Irrigation the heaq Ministry of Irrigation

and Power be reduded by Rs. and I‘:?wer be reduced by
100.” Rs. 100.

Tomaptilicn i
[Need for early completion of the [Non-utilisation of 34 megawatt of

: . ) Orissa’s quota of electricity gene-
alim Y
?.?); ela (Upper Sibru) Project rated at the Machkund Hydel Pro-

ject (13)] B

(xii) “That the demand under
the head Ministry of Irrigation

(vi) “That the demand under
the head Ministry of Irrigation

and Power be reduced by and Power be reduced by
Rs. 100.” Rs. 100.”
Need to ertend 132 K.V. linc at an
[Need to take adequate and early [ ,
measures to stop land erosion along early date from Machkund Project
the Kerala coast (8)] i to Kalahandi District and connect
it with Hirakud Grid as contem-
(vii) “That the demand under plated tn the First and Second Five
the head Ministry of Irrigation Year Plans (14)]
;:d 100 ,lf’ower be reduced by (xiii) “That the demand under

the head Ministry of Irrigation

o X and Power be reduced by
[Need to stop further denudation of Rs. 100"

forest along the Mahanadi Basin in
Dandakaranyq area which has ag-

"Need to have uniform rate for water
gravated soil erosion and flood pro-

irrigation purposes (15)]

blem. (9]
(xiv) “That the demand under
(viii) “That the demand under the head Ministry of Irrigation
the head Ministry of Irrigation and Power be reduced by
and Power be reduced Dby Rs. 100.”
Rs. 160.”

|Need to have an exhaustive survey

. . i the country

N 1 _ of power potential of t "

! ;::k:sezo:;gigj 3::’ Tp:;) tzt;o;{:;_ including Thermal (both coal and
nadi, the Brahmani, the Baitarini natural gas) Hydroelectric and
and the Subarnrekha (10)] Atomic generation (16)]

. (xv) “That the demand under
(ix) “That the demand under the head Ministry of Irrigation
the head Ministry of Irrigation and Power be reduced by
and Power be reduced by Rs. 100"
Rs. 100.”

'Need to set up a power research ins-

[Need to have an All-Indig grid of titute in the country with the aid of

electric supply (11)] U.N. Special Fund (17)]

(x) “That the demand under (xvi) “That the demand under
the heag Ministry of Irrigation the heaq Ministry of Irrigation
and Power be reduced by and Power be reduced by

Rs. 100 Rs. 100.”
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[Need to set up weather radars, elec-
tronic  routing machines, radio
operated automatic river and rain
gauge equipment and other flood
forecasting machines in all major
rivers ¢n the country (18)]

(xvii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need to utilise natural gas struck in
Assam, Gujarat and Punjab for pur-
poses of power generation (19)]

(xviii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100”.

{Gulhati Commission report regarding
the Krishna and Godavari Waters
(20)1]

(xix) “That the demand under
the head Ministry of Irrigation

and Power be reduced by
Rs, 100”.

{Urgency of construction qof the
Farakka barrage in West Bengal
21)]

Shri Ram Sewak Yadav: I beg to
move:
(i) “That the demand wunder

the head Ministry of Irrigation
and Power be reduced by
Rs, 100”.

!Failure to implement the recommen-
dations containeq in the Gulhati
Commission Report (23)]

(ii) “That the demand wunder
the head Ministry of Irrigation
and Power be reduced by
Rs, 100”.

[Need to irrigate the famine areas of
Bellary Raichur and Dharwar Dis-
tricts of Mysore State through Up-
per Tungabhadra Scheme (24)]

(iii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs, 100”.
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[Need to construct Upper Krishna
Project first near Alamatti to irri-
gate the most famine stricken areas

of Mysore State (25)]

(iv) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs, 100”.

[Need for rural electrification of all
submerged villages in Bellary and
Raichur District of Mysore State
(26)]

(v) “That the demand under
the head Ministry of Irrigation

and Power be reduced by
Rs, 100”.

!Need to construct medium size aund
smal] irrigation canals through

small diversion and Anicut Schemes
¢t Tungabhadra River (27)]

(vi) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs, 100”.

i Survey Report of oldg Chief Engineer
Tirmal Iyangar of Madras on Tunga-
bhadra River especially near Gab-
bagudi in the year 1890 (28)]

Shri Dinen Bhattacharya: I beg to
move:

(i) “That the demanq under
the head Ministry of Irrigation
and Power be reduced by
Rs, 100”.

[Need to adopt early steps to check the
erosion of both the banks of river
Hooghly (29)]

(ii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100”.

[Need to supply more power to the
industrial belts in West Bengal
(30)]

(iii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs, 100”.
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[Shri Dinen Bhattacharya]

[Need to supply adequate power to
the rural areas both for small scale
industries and private consumption

(£19)]

(iv) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs,_ 100".

[Need for proper steps for training the
river mouth of Hooghly and Pupna-
~ayan (32)]

(v) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs  100”.

[Need to supply power at cheaper
rate to the small scale industries
run on co-operative basis (33)].

(vi) “That the demanq under
the head Ministry of Irrigation

anqg Power be reduced by
Rs  100".
[Need for early completion of

Farakke Barrage Scheme (34)1.

(vii) “That the demand under
the head Multipurpose River
Schemes be reduced to Re. 1”.

(Failure to run the D.V.C. Project

properly (3%)]
Shri Vishram Prasad: I beg to move:

(i) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1.”

[Failure to implement the recommen-
dations of the Gulhati Commission
Report. (40)].

(ii) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1.”

[Failure to supply power at cheaper
rate to industrial towng in Uttar
Pradesh. (41)]

(iii) “That the demand under
the head Ministry of Irrigation
and Power be reduced to Re. 1.”
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[Failure to take effective steps to con-
trol floods in different parts of the

country. (42)].

(iv) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1.”

[Fa‘lure to bring about agreement bet-
ween States on problems associated
with inter-State rivers and canals.

(43)].

(v) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1.”

[Failure to utilise the water resourc-
es for irrigation. (44)]

(vi) “That he demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1.”

[Failure to develop power potential.
(45) ]
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Shri Vishram Prasad: I beg to move:

(i) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to provide more financial and
technical gssistance to State Govern-
ments in the fielg of irr‘gation,
power, flood control, drainage, anti-
watsrlogging and anti-sea-erosion
measures. (62)]

(ii) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to evaluate the progress of exe-
cution of projects in the irrigation
and power sectors. (63)].

(iii) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”
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[Need to evaluate the working of the
Central Water and Power Com-
mission. (64)].

(iv) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to resolve the Krishna-Godavari
Water dispute. (65)].

(v) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to increase the installed gene-
rating capacity. (66)].

(vi) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to intensify the rural electrifica-
tion programme. (67)]

(viii) “That the demand under
the head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to expedite the construction of
another power station at Delhi.
(68)].

(viii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by Rs.
100.”

[Need for more co-ordination among
the Electricity Boards in different
regions. (69)].

(ix) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to speed up the work of Ram-
ganga Project in Uttar Pradesh.

(70) 1.

(x) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to reorganise the Damodar Val-
ley Corporation. (71)].

(xi) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

1886 (SAKA) for Grants
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[Need to evaluate the working of the

Delhi Electric Supply Undertaking.
12)].

(xii) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to commission the second stage
of the Koyna-Hydro Project. (73)].
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Shri Sarjoo Pandey: I beg to mova:

(i) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1.”

[Failure to utilise the water resources
for irr'gation (87)1].

(ii) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1.”

[Failure to develop power potential
(88)1]

(iii) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1”.

[Failure to supply power at cheaper
rate to industrial towns in Eastern
U.P. (89)].

(iv) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1”.

[Failure to take effective steps to con-
trol floods in different parts of the
country. (90)1].

Dr, M. S. Aney: I beg to move:

(i) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”
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[Need tc widen the scope of work of
the Central Flood Control Board
with a view to include in its pro-
gromme the scheme of flood control
of all the principal sea going rivers

of South India. (91)].

(ii) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to persuade the Government of
Nepal to agree to the alignment of
main West Kosi Canal in order to
speedily complete the Kosi Canal
System and the Rajpur Canal Sys-
tem. (92)].

(iii) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to supply electr’'¢c power to cul-
tivators at cheap rates. (98)].

Shri Sarjoo Pandey: 1 beg to mov::

(i) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to evaluate the progress of exe-
cution of Projects in the irrigation
and power sectors. (94)].

(ii) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to intensify the rural electri-
fication programme. (95)].

(iti) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to prescribe uniforn rates for
water for irr'gation purposes. (96)].

(iv) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to accelerate the work on flood
protection works and projects. (97)].

(v) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”
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[Nced to provide more tube wells in
Eastern U.P. (98)].

Dr. M. S. Aney: I beg to move:

“That the demand under the
head Multi-Purpose River Schemes
be reduced by Rs. 100.”

[Need to revive the multipurpose river
scheme known as Vainganga River
scheme in Bhandara Scheme. (99)].

Mr. Deputy Speaker: These cut
motions are now before the House.

Shri Himatsingka (Godda): I ami
glad that at the helm of affairs Dr.
K. L. Rao has been put in charge and
therefore, we can hope that the short-
falls in both power and irrigation
potential may be attempted to be made
up in a shorter time than perhaps
would have been possible before.

The development of the irrigation
potential that was planned for achieve-
ment at the end of the Third Plan was
29:47 million acres to be irrigated.
But we are now nearing the end of
the Third Plan, and it is expected that
only 23-16 million acres will be irri-
gated. Therefore, thure is a very big
leeway to be made up, and it is necez-
sary that our efforts should be direct-
c¢d in that direction.

After all, the import of foodgrains
has been going up year by year and
there is a very heavy drain on our
resources on account of these imports,
and that can only be stopped if our
land hegins to give more, which is
very much possible, provided we can
make necessary arrangements for the
supply of water when it is needed.
Instead of a situation where some of
the States have not been able to spend
more money on this item on account
of tight position of finances or have
wrongly diverted the funds for other
purposes, I think that our attention
should be concentrated on bringing as
much land under irrigation as possible.
1 have not doubt that there is enough
potential for that purpose.

1 am speaking from my personal
knowledge, when I say that the Santal
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Parganas is a district having very
good fertile land, and there is only
one crop produced there, namely
paddy, and that also depends on water.
If we can supply water and the culti-
vators could be assured of the supply
if and when needed, I think that the
land will be easily made capable of
producing two crops definitely, and
perhaps in certain places three crops.
Even at the present moment, the dis-
trict is surplus, but I have no doubt
that it will be able to give a return
of at least 20 to 25 per cent of the
investment.

There a-e a number of rivers whose
waters go waste through the Ganges
and through the Ganges into the sea.
Therc is no reason why we should not
be able to utilise the waters of those
rivers and put them into service for
supply to cultivators.

Therefore, 1 would suggest very
strongly that Bihar, if it needs a little
more fund, should be given that fund,
for the simple reason that to that ex-
tent our imports will be curtailed and
we shall be having money in another
direction. 1t is alwayvs better to pro-
duce more from our land than to de-
pend on imports. Moreover, we can-
not go on importing for ever. As a
matter of fact, at present, I find that
there is nol much criticism about these
imports. Formerely, we were told on
a number of occasions that our coun-
try would be self-sufficient by a
particular date, but that date was over
many many years ago. Unless we
exert our influence and direct our
energies to making this country self-
sufficient by increasing the irrigation
potential, in ‘all possible manner, we
shall have to depend on imports, be-
cause anyhow we must feed our popu-
Jation which is increasing rapidly.

Therefore, I feel that the very large
number of river schemes that can pos-
sibly be executed and easily be taken
advantage of in  various districts
should be taken advantage of and uti-
lised to give better results and to
produce more food.

Similarly, I feel that there is a
shortage of power also. But for the
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fact that the industries have not come
up to the extent that we had expect-
ed, on account of certain fiscal mea-
sures and other difficulties, I think the
position of power supply would have
been very precarious. Because the in-
dustries have not come up to the ex-
tent that was planned or intended, the
pressure is not so much. I would
submit, however, that so far as power
is concerned, we should always plan
ahead and not lag behind the needs.
We should always be ahead of the
expected demand so that no industry
would suffer or would have to wait
for want of power. I know that in
Bengal, Assam and Bihar, industries
cannot be set up for want of power.
Unless power is made available, no
new industries can come up because
it needs more money if they have got
to have their own power.

I alsg find that a large number of
machinery items which become sur-
plus after the completion of one pro-
ject or another lie unutilised. I un-
derstand that a beginning has been
made to divert this machinery to other
projects. ‘Still if you go to the vari-
ous places in the interior, you find a
large number of tractors lying idle.
I do not know whether they belong to
the mrigation department or the agri-
culture department. But they arc
lying unutilised for years. If they
have got to be disposed of, let them
be disposed of quickly so that they
may give some return.

There is another thing. More and
more earth-moving machineries are
being utilised both for irrigation and
for power purposes. But there are no
trained personnel. Certain training
centres have been opened But all of
them are on the western side, fo1
instance, in Gujarat, Bombay, Punjab
and perhaps Maharashtra. There are
no such training centres in the eastern
zone, I suggest that such training cen-
tres should also be opened in Bihar or
Benga] or wherever they can suitabiyv
be opened. I think Bihar has a very
large area for cultivation. So one of
the centres should be opened there.

Another thing is this. Even the
present potential of over 12 million
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acres is not being utilised. Steps
should be taken to find out the causes
of this non-utilisation. Mention was
made by a previous speaker of the
betterment levy which the cultivators
were not willing to pay. Anyway,
when the potential is there, there is
no reason why steps should not be
taken to see that it is fruitfully utilis-
ed. If it becomes necessary tu reduce
the rates, I think Government should
not mind doing it—if that stands in
the way. I do not know what is stand-
ing in the way, but if that be one of
the grounds, I feel that factor should
be considered and something done in
that direction.

As 1 mentioned, a number of sche-
mes can be taken up in the district
of Santal Parganas which will give
results latest within two years. A
large number of them can be complet-
ed within a year and in any case,
within two years they will begin
yielding quick returns. This should
be looked into and taken up. States
should be encouraged with advice,
money and other resources and any
support they may be in need of.

Shri Lalit Sen (Mandi): While
supporting the demands of the Minis-
try of Irrigation and Power, I would
not like to commence my speech with
a platitude about the importance and
magnitude of the Ministry of Irriga-
tion and Power. Irrigation and power
combined together form the very
nexus and the basis for the future of
our agricultural and industrial deve-
lopment, and it is not really necessary
for me to over-emphasize this aspect.

At the very outset, I would like to
congratulate the Minister for the
sense of efficiency, urgency and de-
dication that he has been able to
bring about in this Ministry, and 1
am particularly mindful of the ac-
cord and agreement that he hag been
been instrumental in bringing about
amongst the varioug States with :z
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gard to the various water disputes.
Particularly, I would like to mention
the agreements between Punjab and
Rajasthan regarding supply to the
Sidhmukh area, between Punjab
and UP, regarding the Gurgaon
canal, between Andhra and Orissa
regarding Sileru, between Punjab,
Himachal Pradesh, U.P. and Delhi in
the Yamuna agreement, and last but
not the least the settlement of the
Krishna-Godavarj dispute now seems
round the corner.

Ariicle 262 of the Constitution en-
visaged certain special powers for
the Central Government with regard
to such disputes, Our constitution-
makers in their wisdom had visuali-
sed the very situationg that have
arisen today, Wherever and when-
ever there is a likelihood of the in-
terests of two States clashing, the
Government of India and this Minis-
try should not hesitate to use their
good offices in good time to settle the
dispute, because they have powerg to
do so under this article.

Another good step has been the
bringing together of the Ministries
of Irrigation and Power and Food
ang Agriculture under one umbrella.
1 think a natural corollary that
outflows from this decision is to bring
in all the minor irrigation schemes
within the purview of the Ministry
of Irrigation and Power., We cannot
forget that minor irrigation, even at
the end of the Third Plan, will cater
to about 47 per cent of our irrigated
land, as against only 43% under
major irrigation schemes. I realise
that 70 to 80 per cent of our lands
will have to depend upon irrigation
from the big projects, but the im-
portance of minor irrigation cannout
be minimised, and I hope that not
only will minor irrigation come into
ithe te-hnical hands of the Ministry
of Irrigation and Power, but a study
will be made of the performance of
minor irrigation schemes, because a
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large sum of about Rs, 122 crores or
so has been spent and the results
have not been too satisfactory.

What we need is a plan for the
future, what is known as perspective
planning. I do feel that a radicel
change is required in our system of
power planning. At present esti-
mates are based upon the require-
ments as calculated from the end of
one plan to the end of the next plan.
A)] these power projects take three or
four or even five years to be com-
pleted, and so power lags and short-
falls become inevitable. If we can-
not plan on a long-term basis for the
next Plan, we should at least plan
from the middle of one Plan to the
middle of the next Plan. We should
plan for the Fourth and Fifth Plans
right from now, Ultimately our aim
should be to utilise all our hydro-
electric potential which comes to
about 41 million KW, If this is not
done, I am convinced that our in-
dustrial licensing policy in the future
will have to be severely curtailed.
In our country the tendency in the
past few years has been for power
demand to outstrip power produc-
tion, but in the case of irrigation, it
has been just the other way round.
Irrigation potential has been more
than actual utilisation.

Whereas we have made good pro-
gress in irrigation utilisation, which
ig about 82 per cent, the progress
with regard to the creation of power
production is not satisfactory, and I
do believe special steps will have to
be taken by the Ministry of Irriga-
tion and Power to consider this
whole matter,

A word about irrigation. The pri-
mary aim of our irrigation policy,
as has been rightly mentioned by
speakers before me, is to raise our
food production, We have done
very well in the last few years, and
a study of our dams and river valley
projects is really a study of missions
having been fulfiled and dreams
having come true. In the first two
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Plans, a sum of Rs, 750 crores has
been spent and Rs. 661 crores are to
be spent in the Third Plan, and at
the end of the Third Plan we hope
that 65 million acres will be under ir-
rigation, But I must point out that
while ulilisation has been good, and
the Plan is good, the creation of ir-
rigation potential still lags behind by
about 6.31 million acres, For this
1 cannot think of any other way ex-
cept that we should have more
schemes. Out of our water resources
running into 1400—2000 million acre
feet, only 20 per cent are utilised.
We should start thinking in terms of

more schemes from now on and
provide more funds. Projects such
as the Rajasthan canal should be

taken up on a priority basis and be
given more funds, The Centre
should take greater interest. New
schemes should be taken up, to men-
tion g few: Pochampad Srisailam in
Andhra, Koyna, Jaykundi project
in Marathwada on the Narbada etc.
Whether it js the question of survey-
ing the Himalayan waters ang as-
sessing their potential in terms of
power which they are capable of
generating or cven Tikarpara, so
vehemently relerred to by an hon.
Member who spoke earlier—they
should all be investigated. The
Tikarpara scheme seems to have
created more heat than light though
I am in the dark about it. We do not
know very much about the scheme.
I would only say that it is not quite
correct to condemn or recommend
a scheme before investigationg have
been completed or to hold opinions
about a scheme regarding which we
do not know much. I would only say
that this scheme should also be in-
vestigated and if found beneficial
there is no reason why the Govern-
ment of India and the Irrigation
Ministry will not take it up.

I would say a word about hydro-
logica] operations, Some years ago we
used to get some information from
the Chinese about the upler reaches
of the Brahmaputra—it might have
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been right or wrong, That informa-
tion does not obviously come now.
The necessity for strengthening our
hydrological surveys in the upper
reaches of the Brahmaputra and the
ganga basin has become very  ob-
vious. Uptodate equipment in the
form of wireless sets and helicopters
should be made available so that
these hydrological operations coujd
proceed satisfactorily.

Just as irrigation has to be utilised
to increase food production, power
has to cater to industrial growth.
60—70 per cent of our power is being
utilised by industries, Our commer-
cial consumption by the end of the
Third Plan, by 1966, may run to 15
million kilowatts. We have spent
Rs. 827 crores in the first two plans
ang I presume out of the total planned
outlay of Rs. 1089 crores we must have
spent about half that amount. In-
stead of 7.7 million kws, we have
only about 7 million kws. gene-
rated. We have good reasons for
this. Nevertheless it is a matter
which requires the closest attention
of this Ministry; if we have to achieve
the target of 12.69 million kws, by the
end of the Third Plan, the avecrage
annual gcneration of hallf a million
kws, should be doubled or even tre-
bled. New schemes generating 2 :nil-
lion kws. may be taken up at an ad-
ditional expenditure of Rs. 70 crores

with a large foreign exchange c¢om-
ponent,
I welcome the steps the Ministry

has taken, as also the initiative in the
formation of regional electricity
boards. I hope these boards will soon
lead to the formation of regional
grids, ultimately leading to the
national grid which we all want, Even
a cursory study of these grids shows
that they are going to account for
about Rs. 150 crores saving in our
power outlay and account for the
generation of about 2 million kws.
of extra power by this inter-State co-
operation,
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I would briefly mention the neces-

sity for co-operation between the
various agencies which produce
power—In particular the Centra!

Water Power Commission and the
Atomic Energy Commission. The AEC
is doing good work in planning
nuclear power gtationg in the Third
and the Fourth Plans. We all know
that our thorium deposits are vast
and uranium deposits are limited. But
both put together are capable of pro-
ducing sixteen times the energy of our
known coal reserves. There is, there-
fore, the greater necessity for the
Central Water Power Commission and
the Atomic Energy Commission to co-

operate so that an integrated ap-
proach can be made to the whnle
subject.

Now, the position about the pro-

duction of power equipment is alsc
a matter to which I would like to
make a brief reference. As we all
know, by the end of the third Plan
we shall be spending about Rs. 3,0C0
on our power projects, The Dhopa!
factory is probably going to:produce
about 11 lakh kilowatts of equipment
by the end of the Fourth Plan.
The First Electricity Survey repor!
indicates that a lag in the production
of clectric equipment will go on till
about 1970-71. I would, therfore, like
to suggest that the Government should
immediately consider the possibility of
setting up a new factory in the pri-
vate-sector. 1 say, private sector,
because, after all, we are spending
crores and crores of rupees on im-
porting equipment from abroad also
from the private sector. If we can buy
cquipment from the private secior
abroad, I do not see why we shou'd
not encourage our own private sector
here also. If this does not happen, i
am sure that the cost of the powcr
projects, by the end of the fourth Plan
in terms of foreign exchange, import
restrictions and revised estimates etc.
would increase by 20 {o 25 per cent . .

Mr. Deputy-Speaker: He may con-
tinue aflerwards. We will now take
up the Calling Attention Notice.
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17.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

CrLosure OF HEeAvy ELECTRICALS
’ FAcrory, BHOpPAL

Shri A, N, Vidyalankar (Hoshiar-
pur): Sir, ] call the attention of the
Minister of Steel, Mines and Hcavy
Engineering. to the following matter
of urgent public importance, and I

request that he may make a state-
ment thereon:
“The  ciosure of the Heavy

Electricals Factory. Bhopal.”

The Minister o. Steel, Mines and
Heavy Engineering (Shri C. Subrama-
niam): On the 12th February, 1963
Madhya Pradesh Government passed
orders declaring Heavy Electricals Em-
ployees Union (INTUC) as the repre-
sentative Union for thc electrical in-
dusiries. The application of Heavy
Electricals Servants Trade Union
(HESTU) was rejected on the ground
that inspite of being given several
opportunities they had failed to adduce
evidence to substantiate their claim
that they had the largest membership
among the workers of H, E. L. They
were also not able to give any evidence
in support of their objections against
Heavy Electricalgy Employees Union
not qualifying for being declared as
the representative Union.

The immediate result of this decla-
ration wag that the Heavy Electricals
Employees Union came to be asso-
ciated in various bi-partite bodies in
the factory like Joint Committee,
Grievance Procedure Committee,
Emergency Production Committee etc.
The HESTU, in desperation, engaged
itself in fomenting labour trouble in
various sections of thre factory on the
slightest pretext. During the cur-
rent financial year, there have been as
many as 10 such incidents, including 2
cases of assault inside the Plant and
one case of the Union authorities forc-
ing their way in the administrative
block of the factory, after abusing and
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threatening the security staff on duly
there. Whenever HESTU people or
their spokesmen raised the question of
their strength among the workers and
complained against the action of
Madhya Pradesh Government in dec-
laring the INTUC Union as the repre-
sentat've Union, they were advised to
file an application before proper au-
thorities under Section 17 of the
Madhya Pradesh Industrial Disputes
Act to get the alleged wrong undone.
HESTU continued to engage itself
actively only in fomenting labour trou-
ble in this factory.

The situation came to a hcad on the
9tir of January 1964 when they started
hunger strike in batches of two in
front of the administrative building
of the factory and declareq that unle.s
all their demands were fulfilled thzy
would give a call for general strike in
the factory from 13th Februa>y,
1964, As 13th February approachel
they intensified their activities, held
severa] meelings in the precincts of the
factory and also staged a demonstra-
tion in front of the house of the Chief
Minister. The State Government at
this stage issued an order under rule
126 (1) (a) D. I. R. banning strikes
by the employees of Heavy Electricals.
On the 13th February, the Chief Mi-
nister discussed the whole 1ssue with
the HESTU representatives and per-
suaded them to withdraw the hunger
strike so that their grievance could be
considered in a peaceful atmosphere.
The Union agreed to do so and the
Chief Minister showed them the cour-
tesy of reading their letter in the ,
Vidhan Sabha ag a part of his state-
ment on the situation obtaining in
H. E. L. The hunger strike was given
up.

A series of meetings then followed
between the Chief Minister and the
representatives of the Union. The
Union demanded that the Registrar of
Representative Unions should take ac-
tion to cancel the recognition of HEEU
of his own accord under Section 16 of
the M. P. Industrial Relations Act. The
Chief Minister did not agree to this,
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[Shri C, Subramaniam]
as none of the conditions laid down in
in the said section, were gpplicable to
the present case, but advised them to
move the Registrar under Section 17
of the Act for recognition. The Union
was also assured that necessary steps
would be taken to ensure a fair and
impartial enquiry into their applica-
tion.

Suddenly, on the evening of 20th
February, 1964 HESTU held a meeting
and took a decisinn that they would go
on strike from the 24th February,
even though a large number of wor-
kerg opposed such a move. The Presi-
dent of HESTU also resumed his
hunger strike simultaneously,

The situation in Heavy Electricals
became fraught with serious conse-
quences and the State Government
felt that it could not be allowed to
deteriorate any further. They, there-
fore, arrested Shri Bhowmick,
President of the Union and 7 others
under Rule 30 of the Defence of India
Rules and prcmulgated orders under
Section 144 Cr. P.C, prohibiting meet-
ings, processions etc. within the Heavy
Electrical Township. As a result o;
this firm action, the President of the
Union sent a letter from the jail ad-
vising the worker; not to go on strike
and gsking them tn await instructions
from their leaders. The Union autho-
rities also indicated that they woul”
proceed according to Section 17 of the
M. P. Industrial Relationg Act to get
themselves declared as the represen-
tative Union for the electrical indus-
tries and the arrested persons were
thereafter released.

Soon after, with the concurrence of
M. P. Government, I agreed to receive
a deputation of Heavy Elertricals Ser-
vants Trade Union. They wanted to
discuss with me various grievances
which they had against the manage-
ment. They were told that according
to the existing provisions of M. P, In-
dustrial Disputes Act, the demandg of
the workers could only be discussed
with the representative union, which
they were not. I also explained to
them that the proper forum for dis-
cussing the demands of the workers
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was the plant management,
In gpite of this, the workers
later wrete a letter to me which con-
veyed an impression that I had dis-
cussed their demands and had agreed
to look into them. Consequently, a
clarification was issued from the Sec-
retariat reiterating the position stated
by me above,

The Heavy Electricals Servants
Trade Union, on receipt of this letter,
started a vicious propaganda against
the management and the Central Gov-
ernment and asked the workers to as-
sert their right by every means, Over-
night the agitation was taken up by a
so-called Committee known as “Gandhi
Samiti”, which issued directions to the
workers to commit all sorts of acts of
indiscipline on the shop floor. They
were asked to raise slogans, to stop
work and take rest during working
hours, not to punch their cards and
not to obey the orders of the mana-
gement. Those who did not agree
with these things were intimidated to
fall in line with thre rest. This started
on 19-3-1964. The acts of indiscipline
and hooliganism went on increasing
day after day, and on 25-3-64, the
General Manager and Resident Con-
sultant were followed by a group of
workers when they went round the
factory and were hooted down all
through their rounds. Effigies of offi-
cers were burnt inside the factory. On
March 27, 1964, Shri B. U. Varishni,
Test Engineer, Traction Motor Depart-
ment was surrounded by the workers
because he chided them for their in-
discipline on the shop floor and was
hit on the back of his head by some-
body in the crowd. There has been
practically no production in the Heavy
Electricals during the last 10 days on
account of these acts of indiscipline.
which continued to increase both in
intensity and viciousness. We as well
as the management hoped that better
sense will prevail among the workers
and they woulq restore to nornal
work. The increasing tempo of de-
monstrations and acts of indiscipline,
however, convinced us ag well as the
State Government about the futility
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of such a hope. The Management as
well as the State Government became
anxious about the deterioration in the
law and order situation, which was
going from bad to worse every day.
They were particularly worried as
the workers were stopping work and
holding these demonstrations etc. in
deliberate deflance of orders under
Rule 126 (1) (a) of the DIR,

Action, therefore, had to be taken
to put a gtop to these acts of indisci-
pline and hooliganism by the workers
of Heavy Electricals. The State Gov-
ernment issued warrants of arrest
against the persons who were either
acting in defiance of orders under the
DIR or from whom breach of peace
was apprehended. They have so far
arrested 54 persons—14 under the
DIR and 40 under Section 107|117]151
Cr. P. C. Orders under Section 144 Cr.
P. C. have also been promulgated
banning demonstrations, precessions,
collection of persons etc, In order to
avoid trouble inside the factory, which
may have led to serious consequences
including damages to the valuable
equipments installed in the factory,
the General Manager has, as g precau-
tionary measure, shut down the fac-
tory under Clause 48 of the Standing
Orders with effect from 6:00 A. M.
today.

Even today, the Gandhi Samiti has
come out with a bulletin condemning
the arrest of the workers and has laid
down a programme for to-day's de-
monstrations, including strike for half
a day and taking out a procession of
workers for demonstration before the
Vidhan Sabha to protest against the
arrests. Only 12 persons attempted
to hold this demonstration and they
have bcen put under arrest.

In spite of this, the situation in the
Plant area as well as in the township
of Heavy Electricals (India) Ltd, is at
present quiet and peaceful,

Shri A. N. Vidyalankar: May 1
know what specific act after the arrest
of some of the workers were noticed
by the authorities that constituted,
in their opinion, as a threat of vio-
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lence and danger to the safety of the
plant?

Shri C. Subramaniam: Do
mean after the latest arrests?

Shri A. N. Vidyalankar: Yes.

Shri C. Subramaniam: No, Sir.

It was done simultaneously, because
in the heat of the struggle if the

you

plant should be kept open there
might be acts of sabotage.
Shrimati Maimoona Sultan (Bho-

pal): May I know whether the
demand for the increase in Dearness
Allowance was also discussedq when
these workers sought an interview
with the Minister and whether any
assurance was given to them? If
any assurance was given, may I know
the details of that assurance?

Shri C. Suramaniam: They handed
over to me a pamphlet containing 13
demunds. One of them referred to
dearness allowance. As I already
expla‘ned, this matter had to be dis-
cussed with the representative union
and also with the plant n:anagement.
Therefore, 1 told them that their
first duty is to go and apply under
section 17 of the Madhya Pradesh
Act and get themselves recognised as
a representative union, and every
other thing should follow that.

Shri R. Barua (Jorhat): May I
know when this Gandhi Samiti was
formed and how many of the arrest-
ed persons belonged to it?

Shri C. Subramaniam: We do not
know the composition of the Gandhi
Samiti. Pamphlets were being issued
in the name of the Gandhi Samiti.
We do not know the composition
und we cannot say how many of the
Ghand: Samiti men have been
arrestted.

ot ovier ®r (FgadY) o w
w3q & o fager fadl wow A e
7fraa % @Ugr 937 9 ™ ar, 3%
qE & F0 T FFLAT TAT & FIOT
w7 5 FION & ag FHW@HT a7
firqi o @ A F AT AGAE



8251 Calling

Shri C. Subramaniam: I thought 1
gave delailed reasons why it has
been shut down now. That is be-
cause of the competition between the
HESTU Union and the INTUC which
is the representative union.

Shri Hem Barua (Gauhati): May
I know if this Ganhri Samiti which
is trying to exploit the name of the
Father of the Nation is @ wing of
this Heavy  Electricals Servants
Trade Union; if so, what are thecir
political affiliations? |

Shri C. Subramaniam: This Heavy
Electricals Servants Trade Union
claims to be an independent trade
union, but by all accounts which I
am able to receive and from the in-
formation I have, it is a Communist-
inspired union.

Shri Hem Barm: He jhas not
replied to my question. I wan! tn
know whether this Gandhi Samiti is
a part of that union?

Shri C. Subramaniam: Yes, yes.
It is u part. As a matter of fact, per-
sons who hold responsible positions
in the Heavy Electricals Servants
Trade Union are participating in this
Gandhi Samiti.

Shri Vishram Prasad (Lalganj):
The Minister has just stated that thc
trouble started from the month of
February and now the situation is
peaceful. May I know why within
this period the Government did not
take proper action so that the matter
could have been solved beforehand
peacefully?

Shri C, Subramaniam: I have al-
ready stated that the present series
of trouble started on the 19th March
1964. 1 was constantly in touch with
them and, as a matter of fact, I
was hoping thal after a few days of
aglitation and demonstration they
would calm down and take to normal
work. But they thought it as a sign
of weakness and every day indis-
cipline increased.

Shri Warior (Trichur): May I
know whether the intention of the
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Government js to sit quiet until the
situation coolg down or the Govern-
ment is ready te set up any machi-
nery to reconcile the situation and
thus keep the production going?

Shri C. Subramaniam: Govern-
ment's intention is to take firm and
strong steps (o put down this indis-
cipline.

Shri Vasudevan Nair (Ambala-
puzha): Is it not a fact that as
far as deurness allowance is con-
cerned the workers in this factory
are given much less an amount than
cven the workers in the Bhilai plant
which is alsp in Madhya Pradesh
and, if so, has the Minister agreed
tn examine this genuine problem in-

stead of trying to put one union
against another, as is very clear
from this?

Mr Deputy-Speaker: No insinua-

tions should be made.

Shri C. Subramanfam: This in-
sinvation s completely wrong that
Government is trying to put one
union against the other, I am sorry
{o say that the party to which the
hon. Member belongs is trying to
exploit the situation (Interruptions).

Shri Vasudevan Nair: No, Sirn
point of order. The Minister from
the very beginning, leave alone my
insinuation, if there is any, was in-
sinuating. Let him answer my
question.

Mr Deputy-Speaker: He has ans-

wered it.

Shri Vasudevan Nair: No, Sir, He
only referred to my party. What
about the difference in dearness al-
lowance between this factory and the
Bhilai plant? ]

Shri C. Subramaniam: That does
not arise at all now. It is a question
of trying to find out whether the lab-
ourers are going to function in a
disciplined ‘'manner or not Lo
(Interruptions). As long as this in-
disc'pline persists, I am not going 1o
look into any demands. (Interrup-
tions).
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Shri Swell (Assam-Autonomous
Districts): As far as we could see, tne
main grouse of the HEL Trade Unicn
is that though they claim they enjoy
the membership of 80 per cent of the
workers there . (Interruptions)—
I said “they claim”; will you kindly
here me—though they claim they have
majority of the membership, that
claim has been by-passed; when the
Madhya Pradesh Government gave
recognition to the employees union
of the INTUC, did they try to as-
certain by private ballot as to. . .
(Interruptions)—why should you try
to interrupt; you are not the Minis-
ter—which union really enjoys the
majority of 'membership? -

Shri C. Subramaniam: I am glad
the hon. Member put this question,

because I wanted to clarify this.
Under the Madhya Pradesh Act,
when an application is made for
recognition under section 13, the

membership in that union for threc
months previous to that application
is taken into consideration, There
should have been permanent mem-
bership, they should have paid subs-
criptions regularly, they should have

lrad pass books showing that the
moneys were deposited into the
banks and everything was done in

an orderly and regular way (Inter-
ruptions). When the HESTU Union
applied for recognition, they were call-
ed upon to produce the registers, the
account books, bank pass books etc.
They appliedq for three adjournments
for producing these documents and
vet they did not produce them. After
that, they took the matter in appeal.
A High Court judge presides over
this appellate court. That Court went
into it fully and found that the
HESTU Union, which was asked to
produce documents to prove its mem-
bership did not produce the relevant
documents. Even now I have been
telling them: you kindly apply un-
der section 17 and produce all your
documents. They are not prepared
to aoply. Evidently, there is some-
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documents. That is why they are

avoiding an application under section
17.

Shri Hari Vishnu Kamath (Hosh-
angabad): In view of fact that
the closure of this vital plant is
so detrimental to the defence effort,
has come quickly in the wake of the
Minister’s statement on Friday or
Saturday in answer to my question
that the work of the plant is bedevil-
led und plagued by very unsatisfac-
tory ‘management-labour relations—
that is what he himself admitted—
and that he will look into the matter
very shortly, does he [propose to
cxpedite the enquiry either by him-
self mlone or with the assistance of
any other machinery or any other
agency for this purpose?

Shri C. Subramaniam: Our  first
task  should be to restore normai
cond’tions and set the, plant working,
We shall try to do our best to restore
these normal conditions and set the
plant working and, I am sure, this
firm action will yield good results.
After that whatever inquiry is nece-
ssary could be made.

st e fag  (F77AT) £
g4 Al A T wEl W
I X TTEAT H AT AT AT
FIT 7 TY FVEMAE aid &
forr 1 ¥ § S weEEE ®AT T,
3 & g7 w7 i fmmowvEw
T TR F AT FF AY UE
FITRIAT AT A Zi S 7

Shri C. Subramaniam: I did not

follow it fully.

Mr. Deputy-Speaker: Can  some-
body translate it? Y GITeT
fog saf § 4@ 7 1 <F HIH LT
1
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A wyT@ (7). YA
qgiew, qr HAH AG  wEar g,
F¥I1 IqF g & Ia & Af o
W | AT KA WERT &1 AHET
|
Mr. Deputy-Speaker:
know Hindi.

’

N

He does not

Shri Birendra Bahadur Singh
(Rajnandgaon): One pertinent ques-
tion.

Mr. Deputy Speaker: He has not
signed the calling-attention notice.

Shri C. Subramaniam: No doubt,
production is suffering in a very
vital sector. We are discussing irri-
gation and power not now as a
matter of fact, the power programme
in the next few years depends upon
the production in this factory. But
unfortunately those who are work-
ing ‘in this factory, particularly,
those belonging to the HEST Union
do not seem to realise that; or, if
they realise it they want to torpedo
it. ‘!

Shri Birendra Bahadur Singh: 1
come from Madhya Pradesh.

N gmaw fag 39 FGA
F gay # fAar zew aam ¢

Wt gaTw ey (avdr) o o3aT-
oa Wy, T ar & a7 fAamm
F7 g f& @9 wgmm faa feedy
WEY a™ F1owg qm fasr 7

¥ faedt & wamw FEAC | TH AT
w1 A # vy gy fx fasg &

wamEn, s fx tfrgs FFTEImT 7
F9 g1 2, aay faadr aaauE
siztzfaRg &, a4 # fadr A fael
IFT F IWT UF L A TE @
FT I9 W@ § @ AFR @ A
= ggdr 2 f& us & fawrwra
F weadT ¥ wg FqAUEAT HU ST
& AT g, aAr IW HA FY
gFzY ¥ fHg, 99 HE F1 FEeA
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F fau, awa wr faae w1 @
g?

Shri C. Subramaniam: The hon.
Member seems to indicate that if it
is Russian collaboration, trouble is
not likely to be there, particularly
from one quarter., But even there
they have started trouble. Because
we are doing well there and are
producing and adding to the strength
of the economy, there also they
have given notice that they would
have hunger strikes and all those
things.

Shri Brij Raj Singh:
my question.

That was not

Shrimati Renu Chakravarity (Bar-
rackpore): Why in English now?

ot gwew fag - ¥ @@ W
Aét ar 1w WA g # fv famd
F gerar fagy W FEEY FIE-
@i g, 37 # ux i W AR
TF @ gFT F IURA AF g, A
T AR W 8 fEdr S 9
g F o afz g, a1 3w &
] geEa: qw & F fag am
Iy T FA7 I A @ E 7 qg
FEAT FTRr AL grre fw faeng W oft
g O |

Shri C. Subramaniam: I do not
want to draw any inferences. No
doubt, there are troubles everywhere
and we have to face these troubles
and to the best of our ability we will
try to solve them.

Shri Kapur Singh (Ludhiana): That
is no reply.
ot wgE & Arw WA ofr
¥ 7z wAr wEar g fF s W@
ara @Y & f faveT gdan, & @
¥ FqTe-AT ¥, wAAm @Y, e
QEwe, § gy TAfEgae &
FATH-AAST q FT #T AC, A
feafs #1 Tearer @@ @y W 99
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¥ 1% F1 qag W A o w8
I F FTT AG WHE  HAT gET
73 feafa #r aoner 9t o1 @
%uﬁugsﬂwwmmgﬁ
37 wAAaYET A ufr-ad feaAr
T g d AR i v
F AT AN ¥ TR F fEE
T & @ & AR 3w oafs #
qU F F foq & W@ oIwm
FT 2

Mr. Deputy-Speaker :
does not arise out of this.

Shri R. 8. Pandey (Guna): My
constituency being a  neighbour
constituency of Bhopal .

I think, it

ANt wgEw@ . JOemw WENET,
JU wATH AT AG@YW & 1 fHo
gdar WE A FAw-AeT ¥, I
# g9 gFX 3gT @mar v g 7
ag feafa #1 gogra af @wa
§ 1 AY mE &1 qaw fReEr
arfgr

Iqrea AP SR, WK |

s wgwm . AU I FEw
g & f& ot aafw "W Fw #
TAEA @I &, IT &I AG AT FT
¥ o9 fogr war & @@ W@
= feafs F1 afl gmw™ Gwar
El

Shri P. Venkatasubbaiah (Ado-
ni): In view of the fact that the
HEST Union has been following a
deliberate policy of sabotage and is
hampering production in the Bhopal
electrical plant, what steps do Gov-
ernment propose to take to declare
that Union as illegal?

Shri C. Subramaniam: Just now
we have taken certain steps. I think
it would be possible to restore nor-
mal conditions and even the HESTU
should see reason now at least and
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see that normal conditions are res-
tored.

ot weEw : guems wERw, AT
AT TT WETAYW &, 99 FT orATT fEar
AT |

Mr. Deputy Speaker: I have dis-
alloweq that question.

Nt wEEW . SUTeqw  wWRYew,
¥ Hat FT wEmw A famr aar
g1 g A wEEm #r oRES A
AT HfTw |

o T ¥AE AW (qTEET)
#r wEgew ¥ F@ & fF ag awr
#r feafs &1 a&ft & w@@T | &
g ST Agm fFosa T@r 9
mfer earfoe g1 ¥ W gFATT
M A9 g Aq@ ¥ A, A
T 98 IT F S HET 9T E@IA-
ﬂfa%‘fmﬁt‘raﬁtw EiL
FE W E IR o ¥ G
FL TH FTWE FT Jo&T AATT &7
AT FG& |

Shri C, Subramaniam: The Gov-
ernment’s policy is always to deal
leniently and generously with the
labour and, therefore; if normal
conditions are restored, certainly
we will try to take a lenient view of
things. But those who are responsi-
ble for creating trouble continuously
will have to be dealt with in a ger-
jous and firm manner. Otherwise,
perhaps, we may not be able to en-
force normality.

Mr. Deputy Speaker: Dr. Ram
Manohar Lohia. 'Not here.
Shri Bagri. Not here.
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DEMANDS FOR GRANTS—contd.
MINISTRY OF IRRIGATION AND POWER
—contd.

Shri Lalit Sem: Sir, just a few
minutes ago, I was suggesting the
setting up iof another factory to
produce electric equipment, In my
humble opinion, electric equipment
worth 400 'million K.W. should be
produced by our factories at Bhopal,
Ranipur and Hyderabad. As 1
mentioned a few minutes ago, we are
only going to produce 11 lakh KW
worth of equipment at Bhopal by
the end of the Fourth Plan and that
too is going to be composed ot 6
lakh KW worth of thermal equip-
ment and 5 1lakh KW worth of hydro
equipment. I do not understand how
this break-up has come about be-
cause in the Fourth Plan also we
all knew that our coal and transport
limitations will impose several diffi-
culties in our way as far as produc-
tion of thermal power js concerned.
[ really hope that the hon. Minister
in his reply will clarify this point
and let us know how more emphasis
is being placed on the production of
thermal equipment instead of hydro
equipment for hydro-power which,
1 do consider will continue to be our
strong point for many years to come.
Another point that I would like
briefly to mention here is the neces-
sity for the Ministry of Irrigation
and Power at the Centre to give
more and more aid and help in the
form of funds and technical assis-

tance to the States.

I mentioned a few minutes ago
the necessity to survey the Hima-
layan waters all along the States
that are near to the Himalayas be-
cause it is these waters in these re-
gions which due to their proximity
to our load centres, to our consump-
tion centres, to our agrarian centres,
the areas which produce the most
food, can be made good use of. I
am sure the Central Water and
Power Commission will do well in
surveying all these areas so that the
maximum use can be made of the
latent potential of the waters of
these areas for power and irrigation.
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Before I conclude, I would like
briefly to refer to my home State of
Himachal Pradesh in which State, as
you know, Sir, both the Bhakra and
the Beas-Sutlej link are situated
which are two of the largest schemes
being implemented by the Ministry
of Irrigation and Power. Bhakra is
going to produce 267,000 KW of
power and Dehar will produce an-
other 2 million KW of power. The
Kishau dam and the Tons may pro-
duce another 5 million KW, Apart
from these, another 5 million KW, is
possible to be produced by the waters
of the Himachal Pradesh. I need
hardly mention that Himachal Pra-
desh, situated as it is, is so near our
industrial centres, our consumption
centres, our load centres, that the ful-
lest use should be made of the waters
in Himachal Pradesh. I hope the
Ministry of Irrigation and Power will
depute somebody specially to go to
Himachal Pradesh and survey  the
potentialities of these waters so
that the maximum use can be made
of all these waters. The Sutlej it-
self as it cascades down deep ravines
with a minimum discharge of 3000
cusecs falls about 3,000 ft thereby
creating several high heads on the
way and 1 am sure that although o
lot of money will be spent on the
scheme, the benefils in terms of
soil consnvation alone 'will be im-
mense.

1 would also like to mention the
potentialities of the Beas and the
Ravi basins, particularly the Suketi
and Alsed which need investigation.

1 would just mention a word about
the necessity for us to strengthen
our research regarding the production
of power and regarding the produc-
tion of irrigation and power equip-
ment. There is an extreme dirth now
that we are experiencing for func-
tional specialisation, especially as far
ag thermal engineers are concerned.
I am sure that the Ministry of Irriga-
tion and Power and the Ministry of
Education should get together now
so that the maximum benefit is taken
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of our experience in the latest tech-
niques and methods at the wuniver-
sities, colleges and institutes, and the
future generation of engineers who
would be coming up will have all this
training, will have the best of equip-
ment behind them so that they can
make the fullest use of their training
and experience.

1 may also suggest the necessity for
the Ministry to examine the question
of bringing out a specialised journal
regarding irrigation and power. We
have several journals like this in the
field, but I do think that we need an
up-to-date journal which will have
papers contributed by international
experts and our experienced engineers
so that our younger engineers in the

institutes and colleges etc. can take
the maximum benefit and come to
know the country, its potentialities

and difficulties and contribute in a

better way.

CHAITRA 10, 1886 (SAKA)

for Grants ' 8262

In conclusion 1 would only say that
the efforts that are being made by the
Irrigation and Power Ministry to meet
the various shortfalls, whether in
irrigation or in power are satisfactory,
and I am sure that it will not be vain
to hope that with thig steady and
solid progress that js being made, we
shall be able to reach our goal. The
administrative implications are vast
and call for our continuous and con-
centrated attention. A high standard
of efficiency is called for along with
the concentration and co-ordination of
our skill and limited resources. I am
sure that with the support of this
House, Government will be able to
fulfil the task and meet the challenge
that is posed.

17.32 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
March 31, 1964/Chaitra 11, 1886
(Saka).

GMGIPND—LS 11—2724(Ai) LSD—10-4-64—980.
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